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LEGISLATIVE ASSEMBLY
~ Wednesday, 8th November, 1944

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair

’ STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS. |
INSTALLATION OF KARACHI RADIO STATION

167. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Informa-
tion and Broadcasting be pleased to state whether the Honourable Member’s
attention has been drawn to the paragraph appearing on page ‘118 of the
Indian Information, dated August 1, 1944, abeut the Karachi Radio Station
to the effect that the project has been held over owing to technical difficul-
ties? Will the Horiourable Member be pleased to specify them briefly?

(b) Is the Honourable Member aware that the Secretary in the Depart-
ment of Information-and Broadcasting informed me on the 17th March last
that owing to the preoccupation of the Department with other heavy commit-
ments connected with the War and lack of suitaple house for use as a Badio
Transmitting and Studio building at Karachi, the installation will be delayed?

{c) Is the Honourable Member also aware that the Secretary of his
Department in his earlier letter to me on the 5th August, 1948, stated that
if no suitable building was forthcoming at Karachi, the- Government of India
may put up & building of their own? , 5 ) -

(d) Is it not & fact that all commitments for extension of the Delhi
Radio Station are now complete? Is it now proposed to start installations at
Karachi? If not, when is it proposed to take the matter in hand?

The Honourable' Sir Sultan Ahmed: (a) Yes. The difficulties arise out of
the depletion of the technical staff owing to the installation of a number of
new transmitters, including two of 100 k.w. and the pre-occupation of the
remaining staff with the installation of some more transmitters and alsg their
being unable to remodel the 0-25 Transmitter into a 1 k.w. Transmitter due
to the present war conditions.

(b) Yes. v -

» (¢) The Honourable Member is_presumably referring to the letter of the
25th August, 1943. The letter clearly explained that the (Government of India
may . put up a building of their own only when work in connection with the
installation of the transmitter starts, i

(d) The reply to the first two parts of this part of the question is in the
negative. As regards the last part, plans for the post war development of ™
Broadeasting in India ‘are being prepared and the installation of more stations
including & station at Karachi will be taken into,consideration as part of the °
, general plan. . \ . ‘

Mr. Lalchand Navalrai: May I ask if the Honourable Member has seen
the debates in which three of the Honourable Member's. predecessors made a
promise for a radio station at Karachi and yet it has not-yet been installed?

The Homourable Sir Sultan Ahmed: I have seen this promise:

Mr. Lalchand Navalral: Last time the Honourable Member said in reply
to a question that the installation at Delhi was occupyipg the attention of the
Government. Now that the installation has been completed, will the .Hon-
ourable Member fulfil his own promise?

The Honourable Sir Sultan Ahmed: I am prepared to do this provided the
Bind Government is prepared to take the ‘25 transmitter. '

Mr. Govind V.'Deshmukh: Will the Honourable Member include -Nagpur
also in his plan as it is a verv important station? :

The Honourable Sir Sultan Ahmed: Certainly. -

(397 ) A
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INDIAN K1nes CoMmissioNED OFFIOERS ENLISTED FROM INDIA

158. *Mr. Lalchand Navalrai: Will the War Secretary ‘be pleased to staté
a8 to hew many Indian King's Commissioned Officers have been enlisted in
the fighting forces from India, provincewise, since the 1st January, 1948,
together with their grades and eroluments?

Mr. C. M. Trivedi: Presumably the Honourable Member is referring to
Ymergency Commissioned Indian Officers of the Indian Army.

The number of those commissioned during the period 1lst January 1943 to
the 8lst August 1944, was 5,756, including 1,960 Medical Officers, I regret
that this information is.not available by Provinces,

Of these officers, excluding Medical Officers, 560 have been promboted to
the rank of Lxeutenant, 83 to the rank of (‘aptam and 15 to the rank of Major..

As regards their emoluments, a stntement has been laid on the table.

Statement showing rates of pay and allowamea of Indian commiacimwd oﬁicera

P Rates of pay

k Ranks Unmarried " Married

Rs.p.m. Rs.p. m.
2nd Lieutenant . . . . . R o . . 370 450
Lieutenant . . . . . . 410 480
Lieutenant after 3 yean servioe . . . . . . . 440 520
Captain . . . . . e 480 - 610
Capta.m after 3 years servnce as stich . . . . . . 500 630
Captair after 11 years’ service . . . . . . . . 530 660
Captain after 14 years service . . . . . . A 620 750
Major: . . . P . . . . 765 850
Ms;or after 22 years service ) . e . . . . . 865 950
Lieutenant-Colonel . . . . . . 1,090 1,145

2. Married officers serving overseas and in *“ non-family '’ areas where their families are net.
permitted to go, receive separation allowance at the following rates :—

Rs. p. m.
2nd Lieutenant . . . . . . . . . o
40
Lieutenant . . . . . . . . . . . e
Mo A
Lleutenant-Colonel . . . . . . .. . . . 120

8. Indian commissioned officers serving overseas receive expatriation allowance at the rate-
of eolonial allowance admissible to British officers of the British Army. The rates of expatriation.
allowance for certain areas are: —

Rs. p. m,
Ceylon . . . . . . . . . . . . . 75
Persia & Jraq . . e . . . . . . . . . 120
Egypt . . . . . 70
+  Unmarried omoers servz:lfom Ind.m md in areas overseas where no expatnatnon allowanoce is:
admissible receive a special allowance at the following rates :—
Rs. p. m,
2nd Lieutenant . . . . . . . . . . . 36
Lieutenant . N . . . 20
Captain until eompletlon of 11 yea.ts service . . . . 20

4. A field allowance of Rs. 30 per mensem is also admmsxble to omeem serving'in areas de--
clared as * field allowance areas’’. These are generally the forward areas.

5. Oﬁoors serving in technical corps like the Corps of Indian Engineers, Royal Indian Army-
Serviee Corps, Indian Army’ Ordnance Corps, Corps of Ind.um Electneal' and Meohamcal En-.
gineers, reeewo corps pay at the following rates :—

- Rs. p. m,
2nd Lieutenant and Lmutena.nt . . . . . . . . 45
Captain . . Ce e 70
Major . . . . . . . . . . 116
Lxeutenant-Colonel . . . . . . 160

8. Officers serving in staff sppomtmenu receive rates of pay as followu —

Single Married
o . Re.p.m. Rs.p. m.

' General Staff Officer IIT . . . . . . . . 700 830
General Staff Officer II . . . . . . . . 1,000 1,130~
General Staff Officer. I . . . . . . . . 1,350 1,510
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Mr, Lalchand Navalrai: Was any separate record kept of the provinces from
which these officers were recruited? -

Mr, 0. M. Trivedi: So far as I am aware, there is no separate record, and
in order to get whe information, I will have to look up the applications of the
candidates concerned,

Dr. Sir Zia Uddin Ahmad: May I ask whether the figures given by the
Honourable Member also include the officers in the Royal Navy and the Air
Yorce?

Mr. C. M. Trivedi: No, Sir. I said: ‘‘Presumably the Honourable Member
is referring to Emergency Commissioned Indian Officers of the Indian Army”.
1t does not include the Indian Officers in the Royal Indian Navy and the
Indian Air Force. .

Dr. Sir Zia Uddin Ahmad: Can the Honourable Member give the figures of
Commissioned officers in the Royal Indiap Navy and the Indian Air Force?

Mr. 0. M. Trivedi: I shall be very glad to do so if the Honourable Member
will put a question. Even if the Honourable Member will not put a question,
I will communicate the information to him. '

CoNTINUANCE OF HUur TRoUBLE IN SIND

159. *Mr. Lalchand Navalrai: (a) Will the Honourable the Home Member
be pleased to state what 'the legal responsibilities of the Qentral Government
are in case the civic security in a province is in danger? , ‘

"(b) Have Government taken any account from the Sind Government after
the withdrawal of* Martial Law, with regard to the welfare and safety of the
community from the ravages of Hurs and allied culprits who not only attack
villages but cause serious breaches in canals, flooding and desolating the
country? ' g

The Honourable Sir Francis Mudie: (a) The primary responsibility is on the
Provincial Government. The Central Government, by virtue of war-time' provi-
sions, have certain powers of control by way of Legislation and direction.

(b) The Central Government are kept informed of happenings in Sind, as
in other provinces. They have no.reason to suppose that the Sind Government
have. failed in their responsibility since the withdrawal of martial law.

Mr. Lalchand Navalral: Is it not a fact that so many murders and dacoities
have been committed by the Hurs in the Sind Province? If sa, may I know
why the Honourable Member is not interfering in the matter?

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member
is arguing.

Mr. Lalchand Navalrai: Will the Honourable Member inquire as to whas
is happening in the province of Sind and then do something on the responsi-
bility' of the Central Government? Will the Central Government always leave
it to the Provincial Government even if there are disturbances? I want a
replv. : . s

Mzr, President (The Honourable Sir Abdur Rahim): The Honourable Member
has heard the question but he is not replying. _

Dr. Sir Zia Uddin Ahmad: May I ask if the vecurrence of crime ig the test
of the efficiency of a Provincial Government or the overcoming of the crime is
the real test of their efficiency?

’ (No answer.)

HoME DEPARTMENT MEMORANDUM ON REPRESENTATION OF MINORITY COMMUNITIES
v Posts ¥ILLED BY ProMoTION

160. *Mr. Lalchand Navalrai: (a) Will the Honoursble the Home Member,
be pleased to state whether it is a fact that the Home Department had
issued & memorandum in September, 1942, on the subject of representation of
minority communities in ‘posts filled by promotion? If so, will the Honour-
able Member be pleased to lay a copy of the same on the table of the House?

(b) Has this memorandum been circulated to the staff affected? If not,
is it proposed to do so nmow? If not, why no#? o

! a
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. : ; bly the reference is
The Honourable Sir Francis Mudie: (a) Yes; presuma
. to Home Department office memkndum' No. 23/1 /89-Ests. (8); dated the 4th
September, 1942. A copy of which is laid on the table. ‘ ‘ .
(b) No; the instructions in the memorandum are meant only for the guid-
ance of the authorities making promotions.

No. 23/1/30-Esta. (8).
GOVERNMENT OF INDIA

HOME DEPARTMENT.
New Delki, the 4th September, 1942.

OFFICE MEMORANDUM .
Sussnct :—Representation of minority communitics ‘in_posts filed bgf/ﬁ promotion. ;

. . . S : this Department office memorandum
NoT}ég/‘IH/‘gg-rl‘agtged(Sl)‘ (g:::ctie (:,hteo llgtwl':“A:g\:ztfeiaclf t&d to sa; a{hat after considering the
views expressed by the Departn;lentlfs ﬁn the prqpogalln contained in that Officc Memorandum
it has been decided to adopt the following principles : . .

{a) There should be no i;x’xdeﬁnitenens about the normal mode of filling vacancies nor any
uncertainty. about the proportions to be filled by direct recruitment and by promotion.
The practice, where it is not sufficiently well-defined, should be gettled for the fqture. .

(b) No variation in existing rules or practice which would have the effect of increasing
the present proportion of vacancies filled by promotion, nor any departure from the pre- .
determined proportions, shonld be made without the orders of Government.

(c) Except in certain classes of appointments which must be defined as open only to
selection, seniority must as a general rule he given its due weight and good men shoyld
not, be passed over by their juniors merely because the juniors might, other things being
equal, be judged to be better tham they. . .

(d) Without prejudice to the position of the War Department vis-a-vis Naval, Army
and Air Headquarfers, each Department should be responsible not only for the accuracy
of the communal returns from each of its Attached and Bubordinate Offices, both in form
an¢ substance, but also for submitting a consolidated return for all its offices to the Home
Department by a specified date each year, accompanied by brief remarks on any defects
or departures from the rules that may have come to its notice. It should be the duty of
the Homs Department not tq check the returns of other Departments but to cogsolidate
tt-}l:em Eurt’her without delay and review the .general working of the rules as disclosed by

e returns.

2. In order to comply with tf:n'inciple (c). Departments will have to prepare lists of
sppointments which may be filled only by selection of the best candidates available, So
far as posts in the Secretariat Ministerial 8taff are concerned, the list will be prepared by
Home Department after consulting the cther Departments,

3. As regards (d). the Departments are requested to submit to Home Department con-
solidated returns for 1941 as soon as possible and thereafter by 1st April of each year.

H. K. CHAINANI,
Deputy Secretary to the Govt. of India.

,

" . 'STATEMENT ON PROGRESS OF WAR .

161. *Dr. 8ir Zia Uddin Ahmad: Will the War Secretary plegse lay
on the table a statement on the progress of the War during the months of
August, Se&fember and October? ‘

Mr. 0. M. Trivedi: I would refer the Honourable Member to the statement

laid on the tahle in reply to Mr. Lalchand Navalrai’s starred question No. 61
on the 3rd November, 1944.

CANDIDATES EXAMINEP BY GENERAL HEADQUARTERS SELECTION BOARDS

162. *Dr. Sir Zia Uddin Ahmad: (a) Does the War Secretary propose to
lay on the table a statement showing the number of candidates examined by
each of the four General Headquarter Selection Boards, and the number of
candidates declared to be successful? What is the percentage of passes by
each Board, and by all the Boards combined? '

(b) Is it not a fact that nearly all the candidates examined by -the

- General Headquarter Selection Board were examined by a preliminary Board
—provincial or otherwise? What is the reason for the difference in the esti-
mate of the primary and final Selection Boards?
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(c) Have the Government in the Army Department examined the method
of psychiatrists and psychologists? Have the Government in the interest of
economy and efficiency considered the prop‘oszyl “ﬁhat the test of psychologists
and psychiatrists should be applied at the beginning and not at-the end. ,

Mr. O. M. Trivedi: () As regards the first part, it would not be in the
interests of security to reveal the actual number of candidates sppearing before
and accepted by the General Headquarters Selection. Boards, of which there are
now seven. The percentage rates of ‘acceptance by each Board for the year

ended the 31st August, 1944, are as follows:—
No. 1 Board—29-4 per cent.
No. 2 Board—26'9 per cent, -
No. 3 Board—30-8 per cent.
No. 4 Board—24'3 per cent.
No. 5 Board—32-2 per cent,
No." 6 Board—24'9 per cent. )
The average acceptance rate.is 28 per cent. - .

No. 7 Board has been excluded as this is intended only for candidates for
the Iudian Air Force. 'In the few months that this Board has béen operating,
the acceptance rate has been 11:8 per cent. This comparatively low percent-
age is partly due to the higher standard required of officers in the General
Duties Branch aud partly to the policy whereby large numbers of candidates
are sent direct to No. 7 General Headquarters Selection Board, without a pre-
liminary interview, ‘

(b) The answer to the first part is in the negative. The proportion of
civilian candidates who have passed a preliminary interview has been less
‘than 50 per cent. for some time past. As regards the latter part, the preliminary
interview boards have no accurate objective means of assessing the qualities
of a candidate and therefore pass him to the General Headquarters Selection
Board if there is the sligtest chance of ‘success. Only the obviously unsuitable
candidates are weeded out by the preliminary bhoards.

(0) Yes, Sir, Government have thoroughly examined the question and are
satisfied that the methods now being used are the best devisable and are pro-
ducing the high standard of individual required for the Defence Services, con-
ffstent with economy and efficiency in the machinery of selection.

Dr. Sir Zia Uddin Ahmad: With reference to the latter part of (c), may I
ask whether the Government have considered that these tests of psychiatrists
ought to be ‘applied at-the time the candidates go to the Provincial Board,
that is in the beginning and not in the end? . .

Mr. 0. M. Trivedi: We have considered this, but it has not been possible
to 'glci%}:lbt this because of the limited number of psychiatrists and psychologists
available.. - -

Mr. T. T. Krishnamacharl: With reference to parts (a) and (b), will the
Honourable Member say whether any police reports are calléd for before final
selection is made of each candidate? :

hritr. C. M. Trived. Tie G. H. Q. Selection Boards do not call for any police
report,. : :

Mr. T. T. Krishnamachari: Is there eny machinery which. sifty the
number of candidates who appear before the Boards?

Mr. O. M, Trivedi: There is no miachiney to do so before the eandidate
appears before the G. H. Q. Board for selection. ‘

Mr. T. T. Krishnamachari: May I know if political influence does not play
any part in the matter of selection or rejection of a candidate ? '

. Mr. 0. M. Trivedi: T can assure the Honourable Member that political con
siderations do not-play the slightest part in the deliberations of G. H. Q.. Selec-
tion Boards. ‘ . ’

Mr. T. T. Krishnamachari: Ts the Honourable Member prepared to examme
any specific case if it is brought to his notice? i

Mr. 0. M. Trivedi: Most certainly. '

Mr. Govind V. Deshmukh: May T know whether at ta £ : -
tion reference is made to the police for a report ? NV stage of the selee

\
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Mr. 0. M, Trivedi: Yes, the suitability of a candidate for the service is taken
into account after he is selected by the Selection Board. ‘

Sardar Sant Singh: Before uppointment is made, is there any stage at
which the antecedents of the candidate are enquired into by the police from
the parents in the place where he éomes from?

Mr, 0. M. Trivedi: Yes.

Sn%ar Sant Singh: Is it confined to the antecedents of the candidate him-
self ‘or to the antecedents of his parents and relatives also?

Mr. 0. M. Trivedi: So far ae I am aware, it is, confined to ‘the antecedents
of the candidate himself.

CommuNaL ComposiTioN N HigHER Posts oF THE HoME DBPARTMENT

163. *Sardar Sant Singh: (a) Will the Honourable the Home Member
please state the number of posts carrying monthly salaries of Rs. 500 to
Rs. 750, Rs. 750 to Rs. 1,000, Rs. 1,000 to Rs. 1,500 and Rs. 1,500 and
upwards in the Home Department? ' .

(b) How many of thege posts are held by (i) Europeans, (ii) Anglo-Indians,
(iii) Hindus, (iv) Sikhs, (v) Muslims, and (vi) others, under each category;
separately?

The Honourable Sir.Francis Mudle: (a) and (b). A statement which gives

substantially the information required by the Honourable Member is laid on
the table. ' - ‘

! \

Statement shoiving the communal composition of Gazetted and non-Gasetted Officers in #he

Home Department drawing pay in the salary-groups of Rs. 500—749, Rs. T50—800,
Rs. 1,000—1,499 and Rs. 1,500—upward.

Salary Groups :
Rs, - Res. Rs. Res.
‘Community 500—749 750—999 1,000—1,499 1,5600—- Total.
upward.

Kuropeans e e . .. 1 2 6 9
Hindus . . . . 6 N¢l 1 3 10
Muslims . . . . 2 Nl Ndl Nil 2
Arglo-Indians . 1 Nil 1, Nsl 2
Bik%u . . 1 Nil Nil N, 1
Others 1 Ndl Nil 1 2

Total . 11 1 4, 10 26

Sardar Sant Singh: Before this statement was made, did the Honourable
Member take into consideration the circular issued by the Department that the
Sikhs included in these are those who are bona fide Sikhs?

The Honourable Sir Francis Mudie: Who am I to distinguish between them ?

CoMMUNAL CoMPOSITION IN HiGHER POSTS OF OERTAIN OFFICES UNDER THE
FINANCE DEPARTMENT )

164. *Sardar Sant Singh: (a) Will the Honourale the Finance Membher
please state the number of posts carrying monthly salaries of Rs. 500 to 750,
Rs. 750 to 1,000, Rs. 1,000 to Rs. 1,500 and Rs. 1,500 and above in his
Department including (i) the Central Board of Revenue, (ii) the Inspectorate
.of Customs and Central Excises, (iii) the Office of the Chief Chemist, Central
Revenues, (iv) the Auditor General in India, (v) the Director of Railway Audit,
(vi) the Accountant and Deputy Accountant Generals, Posts and Telegraphs,
(vil) the Accountant (General, Central Revenues, (viii) the Chief Controller
of Supply Accounts, (ix) the Director of Audit, Defence Services, (x) the
Military Defence Department, (xi) the Supply Finance TDepartment, (xii) the
office of the Additional Finamcial Adviser, Supply Finance, and (xiii) the office
of the Joint Financial Advicer, Supply Finance? (Please give figures sepa-
"rately for each of the above section)? : .

(b) What number of posts under each category in each Section is held
by (i) Buropeans, (i) Anglo-Indians, (iii) Hindus, (iv) Muslims, (v) Sikhs, and
‘4vi) others?
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The HonOurahle Sir Jeremy Raisman: The information is being collected
and will be laid on the table of the House in due course.

S1xH REPRESENTATION IN HiGHER PosTs OF THE PLANNING AND DEVELOPMENT
DEPARTMENT

185. *Sardar Sant Singh: (a) Will the Honourable Member for Planning
and Development please state what steps he proposes to take in organising hLis
ne® Department to grant adequate share to the Sikh community in posts
carrying monthly salaries of Rs. 500 to Rs. 750, Rs. 750 to Rs. 1,000, Rs. 1,000
to Rs. 1,500, and Rs. 1,500 and above in his Department? |

(b) Will the Honourable Member please give assurance that he would give
personal attention to this aspect of the personnel of his staff so that the Sikh
community should have no grievance in this matter of selection?

The Honourable Sir Ardeshir Dalal: (a) and (b). ' I may assure the Hon-
ourable Member that in making appointments every endeavour is being -and
will be made by me to secure adequate representation of al]l communities, sub-
jeet of course to candidates with the requisite qualifications being available.

CONVERSATIONS WITH His MAJESTY’S GOVERNMENT RE STERLING: BALANCES

» 166. *Sardar Sant Singh: Will the Honourable the Finance Member please
make a statement as to the conversation Mr. Deshmukh, Governor of the
Reserve Bank and the Honourable Member had with Hig Majesty's Govern-
ment as to Sterling balances in England? '

The Honourabl¢ Sir Jeremy Raisman: I would refer the Honourable
Member to my reply to Starred Question No. 66 asked by Sir Zia Uddin Ahmad
©on the 8rd November, 1944. .

PROJECTS POSSIBLE ONLY UNDER NATIONAL GOVERNMENT

"167. *Mk. Lalchand Navalrai: Will the Honourable Member for Planning and
Development be pleased to state:

(8) which are those things which a National Government alone could do and
not the present Central Government as stated by the Honourable Member in
the course of replies to journalists at a recent Press Conference? ‘

(b) whether such things will be left out from planning until the National
Government is established in India? Will the Honourable Member - enlighten
the House on this subject? . : "

(c) whether the booklet which the Honourable Member proposed to bring
out is ready? If so, will it be placed on the table, of the House, and if it is
not vet ready, when should it be expected to be out? ,

(d) which large private industries he contemplates in his post-war recon-
structicn plan which could be helped and encouraged by Government with suffi-
cient (Government grants like those of Tatas, in view of the present economic
condition of the country?

The Honoursble Sir Ardekhir Dalal: (a) and (b). When the Plan is in
full operation, large scale ynéasures involving compulsion and interference with
the established habits of the people: will have to be put into force. ‘SBuch
"measures could only be carried out by a Government having the full support
and goodwill of the people behind them. '

(¢) The booklet to which I referred is the Second Report! op Reconstruc-
tion Planning which has recently bean issued and 2 copy of which T laid on
the table of the House on Fridayv, the 8rd November, :

(d) It is proposed to set up papels to deal with the questions of almost .
all the important industries, such as iron and steel, heavy and light engireer-
ing, manufacture of automobiles, aircraft, heavy and light chemicals, electrical
and other machinery, non-ferrous industries, textiles, plastics, ete. 4

Mr. Lalchand Navalrai: Mayv I know whether in the formulation of these
plans, the Government consult some responsible people in India?

The Honourable Sir Ardeshir Dalal: Yes, Sir.

d'+NfotD printed in these debates, but copies‘ have been placed in the library of the House.—
d. of D.
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Mr. Lslchand Navalrai: With reference to part (d) may I know whether the
Honourable Member has taken into cousideration any pz'i\(ate mdusmes‘ which
are suitable to be given grants so that they may develop like the Tatas?

The Honourable Sir Ardeshir Dalal: The question of the exact grants or pro-
tection to be given to the dufferent industries will come up as the plan gradually
evolves. Such a question has not yet come before the Government, )

Dr. Sir Zia Uddin Ahmad: ls it the -intention of the Government of India
to eliminate altogether the Provincial Governments and formulate industrial
planning direct? '

The Honourable Sir Ardeshir Dalal: 1 can assure the Honourable Membe
that it is not the intention of the Government to eliminate the Provincial Gev-
ernments at all. Plans are being worked out in full agreeinent and co-opera-
tion with Provincial Governments afid without in any way -encroaching upon
their autonomy. . '

Dr. Sir Zia Uddin Ahmad: May I know whether the Provineial Governments
¢hn go ahead with their own planning or have their schemes to be considered
and approved by the Government of India?

_The Honourable Sir Ardeshir Dalal: The plans which are now being formulat-
ed by the Provincial Governments will be taken into account by .the Central
Government and a co-ordinated plan for the whole country will be put intg
force.

Mr. N. M. Joshi: May T know at what stage the Government of India pro-
pose to consult the Legislature or any one of its committees in the matter of
evolving these plans and carrying them out?

The Honourable Sir Ardeshir Dalal: This is a matter which will come up
in connection with the Resolution of Dr. Sir Zia Uddin Ahmad and it will be
considered at that time.

Dr. Sir zZia Uddin Ahmad: Will the plans prepared by the Provincial Gov-
ernments be in the nature of suggestions which the Government of India might
alter or amend, or will the Provincial Governments have full authority to carry
out their own ‘plans? . .

The Honourable Sir Ardeshir Dalal: Provincial autonomy is not going to
be disturbed in any way. Tt is hoped that in co-operation with the Central
Goverminent, and perhaps with the financial assistance of the Central Govern-
ment, a cc-ordinated plan will be fmade out. ,

Dr. §ir Zia Uddin Ahmad: T want to press this point. Provincial autonomy
cught to be respected in every plan which the Government of India may pro-
duce and if it is set aside then there will be chaos,

The Honourable Sir Ardeshir Dalal: I have already assured the Honourable

Member that it is not the intention of Central Government in any way to inter-
fere with the autonomy of the Provinces. .
Sir Vithal N. Ohandavarkar: Is jt the intention of Government to bring
the Indian States also into the picture? -
The Honourable Sir Ardeshir Dalal: Yes, Sir.
- Mr. Muhammad Azhar Ali: With reference to part (d), may I know whom

the private industrialists have to approach, the Provincial Government or the
Central Government?

The Honourable Sir Ardeshir Dalal: Both, Sir.

Mr. H. A Sathar H. Essak Sait: In view of the supreme imporfance of

this subject, will the Honourable Member see that copies of these reports are
placed at the disposal of each Member of the House?

The Honourable Sir Ardeshir Dalal: TIf possible, I shall try to do so.

ANTI-EROSION MEASURES FOR SIND AND OTHER PROVINCES
+168. *Mr. Lalchand Navalrai: (a) In taking effective anti-erosion measures
for'the future well-being of India, has the attention of the Honourable Membe
for Planning and Development been drawn to the constant recurrence of sucl
happenings on the Indus in the portion which runs through the Sind Provine

tAnswer to thisiquesti'on laid on the table, the questioner taving exhausted hig' quota.
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and which cause immense losd and damage to crops and affect the food products -
not oply of Sind but even of other provinces deficient in food? If so, what pro-
posals hag he on the subject? Have any experts been engaged or are proposed

to be engaged to meet the situation? .
(b) Does the Honourable Member propose to take this matber in the plan

for the agricultural development of the country as a whole? If not, why not?
The Honourable Sir Ardeshir Dalal: The question should be addressed to
the Honourable Member for_ Education, Health and Lands.

PROGRAMME FOR PROVISION OF DEMOBILISED WAR SERVICE MEN

169. *Mr. Govind V. Deshmukh: Will 'the Honourable the Defence Member
%lease state what plans and programmes have been made after February, 1948,
y the Government to guarantee freedom from want to demobilised war ser--

’

vice men and to absorb the military officers?
Mr. O. M. Trivedi: Sir, I lay a statement on the table.

Statement

The Second report on Reconstruction planning published by the Reconstruction Com--
mittee of Council, a copy of which has been placed in the library of the House, explains
the objectives of Government planning. . . .

2. Leaving aside those persons who have their own lands to which to return or other

hich they can take up without assistance, plans for resettlement of-

forms of employment w . f : .
cx-service men have to cater for four main cabegories. Firstly, those who Wish

settle on the land; secondly, those who wish to take up a profession or business career,
thirdly, those who wish for employment in the service of .Government; and fourthly, those-

who seek emplovment in' industry. -
- 3. To assist those who wish to return to the land the Militarv authorities have opened-
Exhibition Rooms and Demonstration Plots at Training Centres. Here volunteers from -
amongst those who are returning to or wish to settle on the land are being given short

courses in improved .methods of agriculture, including poultry farming, vegetable growing,

horticulture, and bee-keeping. It is hoped that the men who have been trained in these -
courses will themselves hecome instructors and pass on their knowledge to those of their

companions who are interested either during or before the demobilization period. Tn the

case of Centres in the United Provinces batches of instructors are already being trained -
with the aid of Specialists from the Provincial Agricultural and Co-operative Services, and

it is hoped that similar arrangements will he made with ether Provinces in the near future.

A start has also been made in the Punjab. It is proposed to extend this scheme to all-
Training Centres from which men will be demobilized and when hostilitier cease the scheme -
will be extended to all cantonments where, large numbers of troops are stationed.

Most of the Provinces have also offered facilities for training in rural subjects, including
co-operation and the consolidation of holdings. It is proposed to make as much use of
‘this as possible, and of all facilities which exist or have been created at Service establish-
ments. both now and during the period between Armistice and Demobilization,

It is not yet possible to say how much land will be made available for settlement, either -
as grants or by purchase at concessional rates, hut schemes to this end are being ex;mined
.4 Bome officers and men have had to interrupt their education or training by volunteer.
ing for service. Others have acquired some technical skill which, with a' little further -
training, would fit them for a career in civil life. The Government have under ‘considera
tion a scheme for further education ard training for their benefit. Government’s aim r;
such cases is to provide facilities to .enable these men to qualify for a career or t ir
the necessary standard of skill 'in the chosen trade. The employment of disabled Deracamel
is also engaging the attention of Government. These schemss are still in th:a'a lae ey

6. As regards employment in Government service all Governments—C r:tp'lnns"t1g stage. .
Provincial—have made Provisions for allotment of vacancies to e:c-serviceemm ' d“o and
in the departments and services which they control  This is bein done ;n reserving
percentage which varies from 70 per cent. to 30 per cent. of all Amivl Yd T oats, tnd
vacencies which have .occurred in evisting cadres. Tn o;-der to f:{r-i]ivi :r“ttlf p'oat's, and N
cx-officers in the superior services all Emergencvy Commissioned Offic a; elnacmg o
to state the emplovment which they wish for when demobilized. andl :;: a:-?’ ?lem asked‘
those who have asked to bhe considered for emnlovment in the Civil 8 Vi wul:" of all
pasied to_tgme Federal Public Service Commission,’ ervices have been

special organisation is being set up to deal wi i o
ment in civil life of demobilised medigﬂ personne;“;ng;dixr’]mb}:ms.l?0“"""‘“‘3 with resettle-
Nursgs. Nursing Orderlies, Dispensers Radiographers and I’Labum tnn',v' ier'}nnnel fuch as
question of the civil capacities in which Auxiliary medical pe(:':z ory} asm:)nnta. vy
the recognition for civil purposes of any fraining thew have had ':;:d S:n e emploved.
srainine necessary to fit them for civil employment is under examinatio ° ?I?plemen'tqry'
%g .fa%nhéles for post-graduate training of medical officers in tho Unittj:dwl%in doe pro;u:gnz

nited States of America in the Post-War 'years is under active conﬁideratiog. " g e
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6. Particular care will be taken to see that ez-service men receive the fullest considera-
tion of their claims at the hands of Government in all post-war employment schemes. The
development of reconstruction plans wili nutulally provide many openmbs for employ-
« menb—both superior and inferior—for ex-service men.

" 7. Resertlement of men and women in industry depends largely _upon the good-wxll of
cmpioyers and their realisation that the gualifications of the servicemen are or can be
mgde suitable to their particular branch of industry. Arrangements are already in hand
for canvassing employers to this end and also to provide the necessary machiuery for
bringing employers and employees together.

Service trades have been related to civil trades wherever possible, and every Ceffort is
being made to persuade industrialists to accept this clussification. It may be possible to
bring those trained for the special work of the Army, more into line with the needs of

. eivil life by post-demobilisation training. in certain lines in technical training institutions

alrendy established or by anﬁsugmg for mmen with suitable qualifications to become appren-
~lices.

Mr. Govind V. Deshmukh: Is that a general statement. or is it with refer-
encc to number of officers as well as other ranks?

! . O M. Trivedi: Both. The Honourable Member w:ll find the mforma-
tion he wants there.

Mr. Govind V. Deshmukh: Does it refer to figures in detail or is the plan
merely sketchy with reference to the number of persons enlisted and the officers
in the army? When is the plan coming into effect? When is the army going
to be demobilised?

Mr. 0. M. Trivedi: The Honourable Member will pleaSe read the statement
~and. then ask questions, if necessary.

ANTI-HINDI Poricy oF ArrL-Inpia Rapio

170. *Mr. Govind V. Deshmukh: (8) Has the -attention of the Honourable
Member for Information and Broadcwsting been Arawn to the news published
in the Hindustan Times of September 14, 1944, under the heading ‘‘Anti-Hind{
Poliey of A, I. R.—S8trong condemnation at Lucknow meeting''?

(b) What has the Honourable Member to say regarding the demand for
programmes of all ‘categories in Hindi according to the proportionate require-
mente of the Hindi knowing listeners which .is referred to in it?

(c) Whether more than 85 per-cent. of the items are in Urdu, and whether
more than 75 per cent. of the items were contributed by Muslim writers?

(d) Have Muslim salutations and phraseology been exclusively adopted by

" the All-Tndia Radio for all purposes of its Hindustani programmes?

The Honourable fir Sultan Ahmed: (a) Yes, and also to a recent publica-
tion of the Provincial Sahitya Sammelan, Allahabad, and to a number of
representations and comments in the Muslim press.

(b)y (¢) ond (d). Government are considering the whole question of
langunge policy of the All-India Radio and other matters connected with it and
hope to announce their decision at an early'date.

Prof. N. G. Ranga: Will Government take steps - to consult non-official
opinion also before they come to any final decision?

The Honourable Sir Sultan Ahmed: Certainly.

Sardar Sant Singh: Is the matter being considered departmentallv by the
Government of India or will representatives of the various comthunities ' be
taken in order to reach a conclusion satisfactory to all?

The Honourable Sir Sultan Ahmed: I do not know what is a satisfactory
- solution; it is very difficult to say. But T propose to consult the representa-
tives of the Hindi Sammelan nfd the representatives of the Anjuman-i-Taraqqi
Urdu and onr own standing commitfee of the two Legislative bodies here.

BADGES DISTINGUISHING MILITARY OFFIOBRS WITHIN FIGHTING AREA

171. *Mr. Govind V. Deshmukh: Will, the War Secretary please state if
any decision on the question of badges distinguishing military officers who have
“been actually within the fighting area from those who are sitting in offices,
-eithar army or civjl, has now been taken?

Mr. 0. M. Trivedi: The only distinguishing badge so far issued is ‘he
»Overseas Badge for Vlcerov s Commissioned Officers who have returned tc
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fIndia from Overseas, or from the Durina front. No other officers are eligible
or it. '
Two War Medals in the form of Stars have been awarded by His Majesty
the King. These are the Africa Star, and 1939-43 Star. and are granted to
' officers and other ranks who have served in theatres of war, subject to certain
necessary qualifications. Recipients of ‘these awards can be distinguished by
‘the medal ribbons sanctioned. for each star.
Mr. Govind V. Deshmukh: I am referring specifically to such persons as
'are civilians, including Vice-Chancellors,
Mr, 0. M, Trivedi: I did not read the question like that.

OMISSION OF MR. JINNAH'S ID MESSAGE IN ALL-INDIA RADI0 NEWS BROADCASTS

172. *Mr. H. A. Sgthar H. Essak Sait: (a) Is the Honourable Member for
Inférmation and Broadcasting aware that both Mr: Jinnah and Mr, Gandhi
‘issued messages for the last Id-ul-Fitr?

(b) Is it a fact that the All-India Radio news broadeasts on the. morning
of the 20th September in English, Urdu and Gujrati mentioned Mr. Gandhi’s
message but totally suppressed Mr. Jinnah’s? If so, why?

Tae Honourable Sir Sultan Ahmed: (a) Yes. .

(b) The facts are that both Mr. Jinnah's and Mr. Ga.ndh; 8 Id messages
- were broadcast. Mr, Jinnah’'s message wad issued on the evening of the
18th September, was received through the A.P.I. on the night of the 18th/18th
and broadcast on the morning of the 19th September. Mr. Gahdhi’s ‘message
was issued on the evening of the 19th September, was received through the
A.P.I on the night of the 19th/20th and broadcast on the morning of “he
20th September. The question of suppressing Mr. Jinnah's message on the
20th September does not, therefore, anse

FINANOIAL ARRANGEMENTS DURING AND AFTER WAR BETWEEN INDIA AND OTHER
COUNTRIES

178, *Dr. 8ir Zia Uddin Ahmad: (a) Will the Honourable the Finance
Member please lay a statement on the floor of the House about the work done
by him and his other colleagues about financial arrangements during and after
the war between {gdla .and other countries?

(b) Will the Honourable Member give an o?portumty to the House #o
discuss. his statement ?

The Honourable Sir Jeremy Raisman: I refer the Honourable Member to
my answer to his Starred Question No. 66 on the 8rd November, 1944, also
to my answer to Sardar Sant Singh’s Starred Question No. 72 on the samé
date. .

Dr. Sir Zia Uddin Ahmad: Will the Honourable Member give us an oppm-

tunity to discuss it?
The Honourable Sir Jeremy Raisman: I answered that also.

STEPS FOR 'STABILISING PURCHASING PowER OF RUPEE

174, *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable the Finanece
\Iembcr'pleaﬁe lav a statement before the House on the steps he has taken
since the last session of the Assembly for stabilizing the purchasing power of
rupee and fixing the prices of prlnclpa] commodities to paper rupee?

(b) What is the price of gold in terms of sterling at New York and London?

(¢) What is the price of gold on the same rafes in India as sold by the
Reserve Bank?

( (d) What is the reason for such an enorrous dlﬁerence?

(e) Is"it not a fact that the difference of prices is written off against the
sterling balances of India and England?

« (fy Have the South African Government approached the Government of
Indin or the Reserve Bank with the request that their cold may also be sold
at this hizh price bv the Reserve Bank? What reply, if any, have the Gov-
ernment of India glven to the South African Government?

The Honourable Sir Jeremy Raisman: (8) The attention of the Honoufr-
able Member is invited to the answer given to his question No. 67 oh Srd
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November, 1944. It is not consxdered necessary to lay o further statement on
the table.

(b) The price of gold in London is 168 shillings and in New York $35
which at the present rate of exchange of $4:08=£1 represent 173 sh. 7d. per
fine ounce.

(¢) The question is not clear but if the Honourable Member wants to know
the price at which Reserve Bank makes sales on behalf of H. M. G. and the
American Government as compared with the London and New York rates, :he
London price is equal to Ks. 112 and the New York price to Rs. 116-7-0 per
fine ounce while the Reserve Bank does not sell at a fixed pnce but with
reference to the prevailing market price in India.

(d) The attention of the Homnourable Member is invited to my remarks on

the Budget Debate at pages 941-48 in Volume II, No. 6 of the Legislativa:
Assembly Debates. ) N

(e) No process of writing off is involved.

(f) The answer to the first part of the question is in the negative. The-
second part does not arise.

Dr. 8ir Zia Uddin Ahmad: In part (c) there was a misprint; the word
“rates”’ being put instead of ‘‘dates’’.
The Honourable Sir Jeremy Raisman: That is one of the reasons why the
questnon wasg not clear.

Dr. Sir Zia Uddin Ahmad: The Honourable Member should have noticed
that mistake.

The Honourable Sir Jeremy Raisman: I cannot always assume that an
amblgulty in the Honourable Member’s question is due to a printer’s error.
~. Mr. T. T. Krishnamachari: With referance to part (f), may I know if any

)

gold belongmg to the Seuth African (overnment is sold in India 8s such? -

The Honourable Sir Jeremy Raisman: I have already answered that. Cer-
tainly a certain amount of gold that comes from South Africa is sold in India.
But the ‘question was whether the South African Government had approached
the Government of India or the Reserve Bank; the answer is in the negative.

Mr. T. T. Krishnamachari: In amplification of it, does the Honourable

Member confirm that a certain amount of gold that comes from South Africa
is sold in India?

The Honourable Sir Jerémy Raisman: Certamlv, South Africa is one of

the main sources of the world’s gold, and a good deal comes here from South
Africa.

Myr. T. T. Krishnamachari: Can the Honourable Member sta.te whether this:
gold is the property of the South African Government ?
The Honourable Sir Jeremy Raisman: As far as T am aware, the gold sold

by the Reserve Bank is sold on behalf of either the United Kingdom or the
U. 8. A

Dr, Sir Zia Uddin Ahmad: At what profit?
The Honourable Sir Jeremy Raisman: I have already said that no ques-

- .tion of profit arises.

Mr. Manu Subedar: Is it a fact that the full price realised in Indla goes 10
His Majesty’s Government or to the South African, and neither the Reserve
Bank nor the Government of India get any share of that price?

The Honourable Sir Jeremy Raisman: It is a fact that neither the Reserve
Bank nor the Government of India make any profit on these sales.

Mr. Manu Subedar: May I know whv the Government of India have not
go far approached H. M. G. for a share of this profit that is made in. this
countrv, and whether they propose to approach them in this matter?

The Honourable Sir Jeremy Raisman: This question was fully discussed
the last Budget debate and I have nothing to add to what I said” on *hat
occasion.

Dr. Sir Zia Uddin Ahmad: T want to know whether gold is gold in India
at world’s parity on the same date. '

The Honourable Sir Jeremy Raisman: No, 8ir, it is not.
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Dr. Sir Zia Uddin Ahmad: Then some one is making a profit; who is that?

Tae Honourable Sir Jeremy Raisman: I am afraid the Honourable Member
-i8 arguing, but I did deal with that argument in the course of my reply to
the Budget debate. -

Dr. Sir Zia Uddin Ahmad: It is no argument. My question is, who is
making that profit?

The Honourable Sir Jeremy Raisman: If it is not admitted that a profit
is made, it becomes an argument.

DEeTENTION OF MR. R. P. CHADDAH OF AMRITSAR.

175, *Sardar Sant Singh: (a) Will the War Secretary please state if
Mr. R. P. Chaddah, resident of Koocha Khotian, Katra Moti Ram, Lohgarh Gate,
Amritsar, was originally detained under rule 26 of the Defence of India Rules on
‘his repatriation from Shanghai when he landed at Bombay along with the mem-
bers of his family.

(b) Is it a fact that later on he was transferred for detention from civil
jail to military authorities? If so, how long has he been in destention now?

(c) Were any charges ever handed over to this gentlernan? If so, will the
Government place a copy of the charge on the table of the House and his.
reply to the charge if any? .

(d) Was his case ever reviewed, since his detention? If so, by what
-authorities, and with what result?

Mr. C. M. Trivedi: (a) Yes, Sir. ' !

(b) No, Sir, he is still in a civil jail. Mr. Chaddah has been in detention
since 24th November, 1942, ‘ v

(¢) No, Sir; neither the old Defence of India Rule 26, nor the new Ordi-
nance IV of 1944 required communicatioh of the grounds of detention to the
detenu. The latter part of the question does not arise.

(d) Yes, Sir. Mr. Chaddah’s case has been reviewed twica by the Central
Government, but on each occasion it was consxdered after due deliberation,
that he must continue to remain .in detention. Government propose to review
the case again shortly.

Prof, N. G. Ranga: What was the last date when his case was rev1ewed?

Mr. 0. M. Trivedi: I think it was about six months ago.

Sardar Sant Singh: His original arrest and detention was under D. I. Rule
26 and later on he was transferred to the military authorities. May I know
the reasons for this transfer? °

Mr, 0. M. Trivedi: He has not been transferred to the military author}-
ties. What happened was that when Ordinance No. 4 of 1944 was passed the

otder under D. I. Rule 26 was cancelled and an order under that Ordinance
was passed. ‘

Prof. N. G. Ranga: Are not Government expected under Ordinance 4 of
1944 to review these cases at least once every six months?

Mr. 0. M. Trivedi: Not according to Ordinance 4. My Honourable friend
is thinking of Ordinance No. 8.

l%‘ G. Ranga: Very well. Under Ordinance No. 8 are not the Gov-
ernment of India liable to review these cases once in six months? If so, why
is it that they have not reviewed this case as yet, because the Honourable
Member said ‘it was last reviewed six months ago?

Mr. 0. M. Trivedi: This gentleman was not detained under Ordmance
No. 8 but under Ordinance No. 4.

Prof. N. G. Ranga: In that case has he the privilege to expect his case o
be reviewed once m\slx months or not?

Mr. 0. M. Trivedi: The Ordinance itself does not require & review Otdl-
narily, but,we sometimes do so.
- Sardar Sant Singh: May we know whether 1t is a fact that the civil police
of the Punjab and the police of Bombay reported in favour of this man whan
he was originally detained?

Mr., 0. M. Trivedi: I am not aware of that: -
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Sardar Sant Singh: Will the Hounourable Member kindty send for these
reports when reviewing the man’s case? )
° Sardar Mangal Singh: \Who reviews these cases?

Mr. President (The Honoursble Sir Abdur Rahim): Next question.

WAR ALLOWANCE.

t176. *Seth Yusui Abdooia Haroon: (a) Will the Honourable the Finance
Member he pleased to state whether it is a fact that the Government of India,
JFinance Department, in their letter No. F. 2 (52)-W44, dated the 25tb Septem-
ber, 1944, bave sanctioned War Allowance equal to 1C per cent. of pay to mar-
ried officers'drawing pay up to Ks. 1,000 subject to s minimum of Rs. 50 and
with maiginal adjustments up to Rs. 1,100? .

(b) Is it a tact that single officers drawing pay up to Rs. 750 will also
receive War Allowance equal to 5 per cent. of pay subject to a minimum of Rs. 30
and with marginal adjustments up to Rs. 7887? : ‘

(c) Is it also a fact that non-gazetted officers will also receive Dearness
Allowance at existing rates or War Allowance at 10 per cent, of pay, whichever
is greater? ' . '

(d) 1s it a fact that so far as the non-gazetted staff getting pay up to Rs. 200
is concerned, there will be mo relief to men getting pay up to Rs, 148 and
relief of Re. 1 to Rs. 6 to those whose pay is between Rs. 150 and Rs. 200? Do
the Government think that this relief to'staff getting pay.up to Rs. 200 is
conmensurate with the rise in prices which have increased from 400 per cent.
to 600 per cent. over the pre-war rates? Will the Government be pleased to
reconsider the matter and afford some more substantial relief to staff getting
pay up to Rs, 200? It not, why not? ‘

(e) Is it a fact that the Government of India had sanctioned the grant of
travelling allowance upto a maximum of Rs. 800 to Government servants not
enjoying Dearness Allowance?

(f) 1s it a fact that the Government of India have now sanctioned War
Allowance equal to 10 per cent. of puy to officers drawing pay up to HKs. 1,000
with marginal adjustments up to Rs. 1,100? ,

(g) Will the above travelling allowance also be paid to all the officers now in
receipt of the War Allowance? If so, will the Government also extend this:
concession to the entire mon-gazetted clerical staff in Audit and Accounts
Offices in India who are also paid 10 per cent. War Allowance from the lst
July, 1944? If not, why not? .

The Honourable Sir Jeremy Raisman: (a) and (b). Yes, to gazetted officers.

(c) Yes. . Co

(d) The extra relief in ‘B’ areas is as stated by the Honourable Member. -.
The general increase in prices has been somewhat ‘overstated in this part of
the question. Government do, however, realise that the present rates of
dearness allowance only compensate in part for the incressed cost of living,
but they regard the prescnt rates as affording ag much relief as all the factors
which have to be taken into consideration permit. Government have the
matter continually under review. .

(e) Yes, but. the maximum varies from Rs. 800 for 1st Grade to\Rs. 150
for second Grade and Rs. 80 for third Grade officers and is only admissible
to the extent that they and their wives incur the expenditure on & journey
on leave granted for rest and recreation. )

(f) My reply to parts (a) snd (b) of this question covers this point.

(2) Yes, except to those who were in receipt of dearness allowance prior ‘o
1st July 1944. Government regret that they are unable to make an exception.
from the scope of the above decision. in favour of the staff mentioned.

RE-EDITION OF FizM “ TunisiaN VICTORY ”

177. *Mr. K. 0, Neogy: Will the Honourable Member for Information and
Broadeasting be pleased to state: )

(n) whether the film ‘‘Tunisian Victory” was re-edited in order to inelude
the exploits of Indian soldiers;

+Answer to this question laid on the table, the questioner &m; absent.
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d(b) whether this re-editfon has been only in respect of the copy exhibited in
India; . ‘

(¢) who were the producers of the ‘‘Tunisian Vietory'';

(d) whether his attention has been grawn to the comments of the British
fihm Weelkly Picturegoer that the T'unisian Viclory 1s “‘the first fifty-fitty per
cent. Anglo-American documeniary which depicts ‘with complete impartiality
the work of the British and American forces during the Tunisian campaign’’;

(e) whether it is & fact that the film ‘‘Desert Victory’’ also omitted to include
the exploits of Indian Soldiers in the campaign depicted in it?

Mr. 0. M. Trivedi: (a) The film ‘‘Tunisian Victory'’.was re-edited prior to-
release to the public in India in order that additional footage showing she
exploits of Indian troops over and above that already in’ the original. film .
could be inciuded. a :

(b) Yes, Sir. .

(¢) The film was a joint official Anglo-American production, the Ministry"
of -Informuation being responsible for the . British share. . o

(d) T had not seen the ‘‘Picturegoer’s’’ comments, but as quoted by the-
Honourable Member they are correct.

" (e) No, Sir. The exploits of Indian-troops did appear in the film ‘‘Desert
Victory’’ '

Mr. K. O. Neogy: With regard to this other film, ‘‘The Tunisian Victory"
has the Honourable Member taken any steps for the purpose of bringing to the
notice of the British Ministry of Information the injustice done by exclusion of
the exploits of the Indian soldiers from the original copy?

Mr. 0. M. Trivedi: The original copy included 100 feet of specific shots of
Indian trooys and we added afterwards another 150 feet. At the time this
came to our notice we did lodge a protest to the Secretary of State.

FrLm sEowiNg MABATMA GANDHI'S RELEASE

178. *Mr. K. C. Neogy: Will the Honoursble Member for Information and
Broadeasting be pleased. to state: o

(a) whether any film unit working under the Information and Broadecasting
Department had taken shots of the scenes showing Mahatma Gandhi’s release
from the Aga Khan's palace in Poona, and his subsequent arrival by train in-
Bombay; ! : '

(b) whether these shots were exhibited along with others in the series
“Indian News Parade’’ in any city on any day, if not, whether these partisular-
ghots, ‘1nter on were prohibited from being exhibited?

The Honourable Sir Sultan Ahmed: (a) Yes.

(b) First part: ‘yes’; second part: does not arise.

LancuaGe Porioy oF Arr-INpia Raprio .

$179. *Mr. R, R. @Gupta: (a) Will the Honourablee Member for Information -
and Broadcasting be pleased to state whether his attention has been drawn
towards a reeent  publication of the Provincial Hindi. Sahitya Sammelan,
"Allahabdd, entitled ‘‘The Language Policy of All-India Radio’’?

(b) If the answer to (a) above is in the affirmative, what steps have his De-
partment taken to refute the charges levelled against the language policy of the
All-Indin Radin® =

The Honourable Sir Sultan Ahmed: (a) Yes.

(b) In' view of the fact that the book is full of inaccuracies and is mani-
festly tendentious, it has not been considered necessary to refute the allega-.
tions contained in it. Government is, however, aware that there -has been
‘some dissatisfaction with the language policy of All-India Radio in some
quarters and the matter is receiving Government’s serious gonsideration.

PREPONDERANCE OF URDU BROADCASTS FROM ALL-INDIA RaDIO STATIONS

+180. *Mr. R. R. Gupta: Will the Honourable Membher for Information and
Broadcasting be pleased to state whether it is a fact that the proportion of total

© tAnswer to this question laid on the table the questioner beimg abeent.
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broadeasts from the All-India Radio stations, so far as langusge is concerned, is
85 per gent. items in Urdu &nd 15 per cent. in Hindi? Is it also not a fact that
75 per cent. items go to Muslim writers and 25 per cent. to’ Hindi writers,
- including Sikhs?
The Honourable Sir Sultan Ahmed The attention of ° the Honourable
Member is invited to the reply given by me this morning - to part (c) of
. Mr. Govind V. Deshmukh’s starred question No. 170.
Hinpu anp MusuiM EMPLOYEES IN RaDIO STATIONS _
t181. *Mr. R. R. gupta: Will the Honourable Member for Information and
"Broadcasting be pleased to 1ay before the House a chart giving percentage of
- employees of Hindu and Muslim communities in all the Radio Stations in India?
The Honourable Sir Sultan Ahmed: A statement showing the percentage of
Hindu and Muslimr employees on the staff of All-Indm Radio stations as on 81st

. August 1944 is laid on the table. .
—'——— AY
Statement

) Percen- Percen-
Name of station tage of tage of

. . Hindus  Muslims
"Delhi "o . ° o . . . ° . . . 60-2 31-3
Bombay . . et . . K . h . . . . 700 13-3
Calcutta . . . . . o e 70-3 18-8
Lahore . . . . . . . . 41-2 52-9
Lucknow . . . . . . . . . . . 64-0 36-0
Madras . . . . . . . . . . . 80-0 8-0
Peshawar . . . . . . . . . . 35-0 55-0
Trichinopoly . . . . . . . . . . 66-7 16-7
Dacca . . ‘. . . . . . 76-9 23-1
. 78-6 21-4

Madras Unit (Delhl)
The above figures exclude ' the mfenor staﬂ' and mclude the posts of Station Directors,
.. Assistant Station Directors and Programme Executnves which are exempted from the scope of

- communal rﬁpresenta.twn orders. )

Rapro NEws BULLETINS IN HINDUSTANI

1182. *Mr. R. R. Gupta: (a) Will the Honourable Member for Information
and Broadeasting be pleased to state as.to who lays down the languagé policy of
Radio News Bulletins in Hindustani, and the policy followed in editing the
Hindustani language for common consumption?

(b) Has ever an attempt been made to find out whether the language used
is palatable to the majority of the listeners? Are the news bulletins written
originally in Urdu or Hindi scripts?

The Honourable Sir Sultan Ahmed: (a) The pohcy is laid down by the Gov-
ernment of India. It is and has all along been that the words used should be
as widely intelligible as possible.

(b) Suggestions from listeners are welcomed. They are invited through
announcements and through correspondence and are constantly received in All-
India Radio in large numbers. Government have also the benefit of the views
of the Advisory Committees which have been set up, one for each station, to
advise Director General, All-India Radio and to keep him in touch with the
wishes of the listening public. The progranymes are designed to meet these
wishea as far as possible. The news bulletins are written. either in Urdu or in
the Hindi seript depending on which script the Announcer is familiar %ith.

REGONSIDERATION OF LANGUAGE Poricy rg HinD1

183. *Mr. R. R. Gupta: Will the Honourable Member for Information and ’
Broadcasting be pleased to state if in view of the great resentment prevailing
amongst the Hind? speaking public regarding the treatment meted out to Hindi.
the Government contemplate to reconsider its present language policy?

The Honourable 8ir'Sultan Ahmed: Government is aware that there has
‘been some criticism of the language policy of All-India Radio in some quarters.
The mattef is receiving Government’s serious consideratiqn.

tAnswer to this question laid on the table, the questioner being absent.
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PampuLET ‘‘ OUR INDIAN EMPIRE .

184. *Mr, K. 8. Gupta: (a) Is the War Secretary aware of the publication’
of a pamphlet ‘Our Indian Empire’? Who is the author, and when was it
published? : '

(b) How many British officers in the Indian army were provided with the
pamphlet? i .

(¢) When was it withdrawn? Did the Government of India make any re-
presentation with regard to it? If so, would it be placed on the table?

(d) Ts a copy of it available with the Government of India? Would it be
placed on the table? -

Mr, O. M. Trivedi: (a) Yes, Sir. The publication was produced by the
General Staff, India, and published by the Manager of Publications, Delhi. It
has been printed and revised four times during the period 1932 to 1940.

(b) Copies at the rate of 10,000 per annum were supplied to the War Office
for issue to all Army and Air Force personnel proceeding to India.

(¢) The pamphlet was withdrawn in April 1944. Being an official publica-
tion of the Government of India, the latter parts of the question do not arise.

(d) Yes, Sir. A copy is available in the Library of the House.

Prof. N. @&. Ranga: Why was it withdrawn?

Mr. 0. M. Trivedi: It was withdrawn because I think the pamphlet as a
whole is reallv out of date. -

Prof. N. G. Ranga: Outraged?

Mr. C. M. Trivedi: No, T siid: is ‘‘out of date”.

MAHATMA GANDHI'S LIFE SAVED BY BRITISH SOLDIERS.

185. *Mr. K. O. Neogy: Will the War Secrotary be pleased to state whether
hic attention has beep drawn to a statement reported to have been publishtd in
the Birmingham Post and reproduced in the issue of the Hinduastan Times,
Delhi, dated the 13th September, 1944, to the effect that during a recent journey
Mahatma Gandhi’s life was saved by British soldiers? If so, what are the
particulars of any such incident? - .

Mr. 0. M, Trivedi: T have seen the statement in the Hindustan Times,
dated the 14th September, 1944, in which the Birmingham Gazette is quoted
as stating that Mr. Gandhi’s carriange had to be protected by Brit'sh trcops
from anti-Gandhi demonstrators. I have no particulars about this incident,
except the Press reports that, when Mr. Gandhi was on his way to Bombay
from Wardha, there was a small demonstration against him at Kalyan station
on the 9th September, that the Railway Police and some British troops,
who were travelling by the same train, and loeal volunteers cordoned off Mr.
Gandhi’s compartment and that the demonstrators withdrew after shouting
slogans.

1186.*

InDIA’S Dorrar Posrriow. -
- 187. *Mr. Manu Subedar: (a) Will the Honourable the Finance Membe
be pleased to state to what use the dollars accruing from exports tg the United
States of America from India have heen put since the beginning of the war?
(b) Is it a fact that these dollars have been appropriated by His Majecsty's
Goxzel)'mﬁent tﬁ' thél:; own use? )
¢) Have His Majesty's Government given away al
United States 6f America, or are they holding them};‘naal cl?l‘laas: p(})%]]];m o the
(d) If there is a pool, what is the volume of it? '
(e) How far have the negotiationgadvgneced for giving a share of the dollars
z;crumg?to India for use by India for purchases of capital and other goods after
e war/ -
The Honourable Sir Jeremy Raisman: (a) and {c). The dollars which ascrue
from Exports to the United States of America from India, as also those which
gimilarly accrue from other Empire countries, are paid into a Common Empire

+This question was withdrawn by the questioner.
»
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pool from which are met the essential dollar import requirements of the sterling
area countries.

b) No.

(d) The Government of India are not in possession of this information.

(e) I am not in a position to add to the information which I have previously
given on this subject. . '

Mr. Manu Subedar: May I know whether it is not a fact that a much larger
amount of dollar accrued to India than the corresponding liability for purchases.
made in the United States for India?

The Honourable Sir Jeremy Raisman: That may be so in respect of  com-
mercial purchases. That does not necessarily give the whole picture.

Mr. Manu Subedar: Does he wish to convey that the United Kingdom and

other sterling areas have appropriated dollars which rightfully, belonged to this
country?
_ 'The Honourable Sir Jeremy Raisman: I do not know what the Honourable
Member means by appropriating dollars which rightly belonged to this country.
The fact is that the whole of the transactions of these countries with the United
States of America are dealt with as one and that the proceeds of those transae--
tions are utilised on bebalf of the war effort of the whole of the Enipire
country? -

Mr. Maru Subedar: May I enquire, Sir, whether it is not a fact that the
civil population is refused dollar exchange by the Reserve Bank even for such
things as subscriptions to the Readers’ Digest, and whether it is not a fact that
a good mary industrialists who desire to make essential purchases for their own
requjrements are told that they cannot get exchange on the United States of
America when there is a visible surplus and when dollars arising out of the pur-
chases by the United States of America from India are there and that the use
of this exchange is denied to the citizens of this country: even for the education
of their children no remittances are given.

The Honourable Sir Jeremy Raisman: It is quite true that a stringent eco-
nomy is exercised here as well as elsewhere in regard to the expenditure of dol-
lars, but that arises from the fact that the whole position of the sterling ares
vis-a-vis America is difficult and therefore economy has to be exercised in the
interests of the war effort. It is the situation created by the war which has

brought about these difficylties and India as a participant country has to suffer
certain disadvantages. ’ :

Mr. Manu Subedar: May I know with regard to (e) whether recently a pro-

mise was not made to assign a definite share of this pool to India and particular-

¢ 1y for use after the war: also what progress has been made with regard to this
arrangement and how much will be India’s share in this dollar pool. «

The Honourable Sir Jeremy Raisman: That undertaking has been carried

out. A certain quantity of dollars is being earmarked for India’s use after the
war.

__ Mr. Mamu Subedar: In that case the Honourable Member hag replied o (d)
that there is no share for India for the dollar pool and I have asked for the
volume of it. Why not tell the House how much it is?
The Honourable Sir Jeremy Raisman: The question of the total externsl
- resources which are at the disposal of His Majesty's Government for this pur-
pose is a secret which is not published anywhere. I am not in a position to
state it.

[ ] ®
Mr. Msnu Subedar: Will Government promise to see that justice is done to
India?
The Honourable Sir Jeremy Raisman: The coneern of the Government of
India is to see that justice is done to India.

Mr. Manu Subedar: I said in proportion to the goods which the United
States required from this country that the entire dallar arising out of such pur-
ohases will be made avsilable o the population of India.
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The Honourable Sir Jeremy Raisman: The question of doing justice to Tndia
would not be decided on that factor alone. .

8ir Oowasjee Jehangir: Is it a fact that the United States of America has to
pay India a considerable amount of money for expenditure incurred on American
troops in India?

The Honourable Sir Jeremy Ralsman: Yes. The United States has to raise
rupees for expenditure in India. -

Sir Gowasjee Jehangir: Does America pay India in dollars for that purpose?

The Honourable Sir Jeremy Raisman: It raises rupees partly by sale of gold
and party by provision of dollars. ' '

Sir Oowasjee Jehangir: What happens to those dollars?
The Honourable Sir Jeremy Raisman: Those go to the Empire Dollar Pool.

8ir Cowasjee Jehangir: Why should they go to the Empire Dollar Pool?
It is a direct - payment by the United States to India for services rendered by
India directly to the United States. Where does the Empire Dollar Pool come
in?

»

The Honourable Sir Jeremy Raisman: Because dollars, like all resources—
like man power, like life blood—is a factor which has to be used in the
prosecution of the war.

Sir Qowasjee Jehangir: That life blood has to be used by everybody. . . . .

The Honourable Sir Jeremy Raisman: Quite so. .

8ir Oowasjee Jehangir: . . . . . by India, as everybody else, and if it is
due directly to India, it should be credited to India.

The Honourable Sir Jeremy Raisman: It is credited to India as part of
India’s contribution to the general war effort.

Dr. Sir Zia Uddin Ahmad: May I ask whether the Reserve Bank of India
or the Finance Department is keeping a-separate Lease and Lend Accouut
between India and thé United States?

The Honourable Sir Jeremy Raisman: Yes, Sir. We are endeavouring to
keep a separate account. , .

Mr. T. T. Krishnamachari: May I ask the Honourable Member whether the
amount that is made available to India is a specific amount arbitrarily Tixed,
or does this amount depend upon the requirements of the Indian public us
assessed by the Indian Government? :

The Honourable Sir Jeremy Raisman: It also depends, to a certain extent,
on the quantity of India’s dollar earning. :

Dr. Sir Zia Uddin Ahmad: Will the Honourable Member give a certificate
of good accountancy to .any person who is ‘endeavouring’ to keep separate
accounts ? . .

The Honourable Sir Jeremy Raisman: It depends on the circumstances with
which he has to deal.

Mr. T. T. Krishnamachari: Since the Honourable Member has remarked
that the amount that is made available depends on the quantity of India’s
dollar earning, may I ask whether any amount that is paid by the American
Government in respect of expenses on American Forces in India also comes
into the Pool?

The Honourable Sir Jeremy Raisman: The amount paid by America in
dollars comes into the general calculation.

Mr, President (The Honourable ‘Sir Abdur Rahim): Next «ftagtion.

MEASURES FOR RECOVERY OF STERLING BALANCES.

188. *Mr. Manu Subedar: (a) Will the Honourable the TFinance Member
be pleased to state if it is a fact that purchases in India by the Eastern Group,
the Allied Governments, the U. K. C. C. and His Majesty’s Government are
made ot controlled rates? What, if any, are the exceptions to this rule?

(b) Is it a fact that concern has been shown in the United Kingdom about’
the sterling balances accumulated in london and that there have been various
proposals to scale down or to repudiate the liability for such balances?

(¢) What correspoudence in letters and telegrams has taken place betwean
the Secretary of State and the Government of India, and do Governmens
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propose to place this correspondence on the tuble of the House?

~ (d) What steps have the Government of Indiu taken to safeguard the
interests of Indis which aro in clear conflict with the interests of the United
Kingdom in this case? )

. (e) What conversations did the Honourable Member hdve in London on
his way back from the Bretton Woods Conference? ) .

(f) Is it a fact that the Honourable Member did not support the non-official
delegates at the Bretton Woods Conference in thz specific request which they
‘made with regard to the sterling balances?

(gk What decisions have Government reached with regard to the measures
¢v be taken for the recovery of the sterling balances?

The Honourable Sir Jeremy Ralsman: (a) I assume that by ‘controlled.
rates’ the Honourable Member refers to Supply Department contract rates for
Government purchases. Where other Governments purchase from India
‘through Government channels Government of India contract rates are avail-
able where the purchase is for war purposes; otherwise not. Eastern Group
Governments make all their purchases from India through official channels;
Allied Governments sometimes do and sometimes do not. HMG generally
obtain finished articles through Government channels but not raw materials.
The UKCC whether it purchases direct from the market or through the Supply
Department (e.g., for controllad items) gets no price advantage.

(b) The question of India’s sterling balances has been discussed in the
English Press and in Parliament but no proposals of the nature suggested have
been made by His Majesty’s Government. )

(¢) It is not the practice of Government to disclose the contents of their
correspondence with the Secretary of State. -

(d) The necessity of steps to safeguard India’s interests has not arisen, but
the Government of India are fully conscious of the importance of this matter.

(e) and (g). I would refer the Honoyrable Member to the reply which
gave to Dr. Sir Zia Uddin Ahmad’s starred question No. 66 on the 3rd
November 1944. -

(f) No, it is not a fact.

Mr. Manu Subedar: With regard to the answer to part (a), has the Honour-
able Member conveyed to this House the fact that these outside parties aet
their goods at controlled rates through Government channels, goods which the
civil population of this country cannot get either at controlled or at any rate?

The Honourable 8ir Jeremy Raisman: I said ‘ . . . Government of India
contract rates are available where the purchase is for war purposes’. .

Mr. Manu Subedar: But where the purchase is for the civil population of
the United Kingdom, does the Honourable Member deny that tea has been
purchased in this country for consumption of the United Kingdom civil popu-
lation and at controlled rates of 5 to 8 annas a lb. whereas the civil popula-
tion of this country has to pay Rs. 1-8-0 to Rs. 2 per 1b.? .

The Honourable Sir Jeremy Raisman: T am not aware of the facts abou
tea specifically. 1 should require notice of that.

_ Mr. Manu Subedar: There is a Controller of Tea purchasing to the tune
of about a crore of rupees a month. Does the Honourable Member in charge
of India’s finances really mean that he is not aware of these accounts?

" The Honoptble Sir Jeremy Ralsman: I am certainly aware of the existence
of the Tea Controller. ’

Mr. Manu Subedar: Then, Sir, does he deny that tea for the civil popu-
Jation of the United Kingdom and many other articles for civil population of
the Fastern Group, including our friend South Africa, are purchased at con-
trolled price in this country in priority to, and in preference to the ‘require-
ments of the civil population of this country?

The Honourable Sir Jeremy Raisman: The purchase of supplies for civil
_population may nevertheless be a purehase for war purposes.

Mr. Manu Subedar: With regard to the rest of the replies, will the Honour-
able Member tell this House when he proposes to lift this pardah of mystery
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on the question of sterling balances which is agitating the minds ‘of the who's
country? When does he propose to give us full amounts of them, when he
will tell us what negotiations are on in order that these balances may be
vltimately, and when India requires them, realized?

The Honourable 8ir Jeremy Raisman: I am not aware what the Honour-
able: Member means by a ‘pardah of mystery’. The actual figures regarding. . . .

Mr, Manu Subedar: 1 refer to the consistent denials of information by the
Honourable the Finance Member on this subject. '

The Honourable Sir Jeremy Raisman: The actual figures of the sterling
balances are published more or less every week and anybody can find out what
their amount is. They are regularly crmmented on in the financial journals.
So I do not see where ‘pardah of mystery’ comes in. As regards the other
guestion,- I, like every human being, am not in-a position to make a state-
ment on any matter which has not yet been determined. I havé answered
questions regarding the present position of the sterling balances and the possi-
bility of discussions on them, but I cannot tell him about anything which
does not yet exist, '

Mr. Manu Subedar: With regard to (g), I asked what decisions have Gov-
ernment taken with regard to the measures to be taken for the recovery of
the sterling balances? I hope the “Executive Council have deliberated on
this subject and I wou!d like the Honourable Member to give this House some
informatien as to what progress has Leen made in these discussions?

The Honourable Sir Jeremy Raisman: If the Honourable Member would
kindly listen sometimes to replies given to other Honourable Members’ ques-
tions as well as his own, he will realize that T have answered that very ques-
tion. I have said that no decisions were taken.

8i» Oowasjee Jehangir: Is it not a fact that the United Kingdom were
gaing to invite a delegation to that country to discuss this question of Sterling
Balances?

The Honourable Sir Jeremy Raisman: I indicated on a previous day that ve
were expecting discussions to take place and I said that I did not think they
could take place before the next spring.

Sir Cowasjee Jehangir: I understand that no progress has been made with
regard to the invitation to the Government of India to send somebody to
England to discuss this quetsion?

The Honourable Sir Jeremy Raisman: Yes, no further progress. .

Prof. N. G. Ranga: With regard to part (d) of this question, may I ask
the Honourable Member what steps Government of India are taking to asso-
ciate with themselves non-official public opinion in order to safeguard ‘the-
interests of India when the interests of India are in clear conflict with the in-
terests of the United Kingdom in respect of sterling balances in England?

The Honourable Sir Jeremy Raisman: I do not know what specific steps
the Honourable Member contemplates. I should have thought that we nad
already associated with ourselves non-official public opinion with regard to this
matter.

Prof. N. G. Ranga: What I had in mind is this: Whenever there is a con-
flict between the interests of India and the interests of Fngland in regard to
the disposal of the sterling balances that have acrumulated to the credit of
India in' England, what steps do Government of India propose to take in order
to associate with themselves non-official public opinion of ®his country =0
that they can strengthen their own hands in their effort to get justice for
India from England and English statesmen.

The Honourable Sir Jeremy Raisman: The-Government of India are fully
aware of the importance of the- considerations suggested by my Honourable
friend and they will undoubtedly bear that in mind when any question of
negotiations or discussions arises.

1189.*

+This question was withdrawn by the questioner. .
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BreETTON Wo0ODS MONETARY CONFERENCE.

190. *Mr. T. T. Krishnamachari: (a) Will the Honourable the Finance

-Member please state when the Government of India received an invitation to
attend the Bretton Woods Conference?
(b) Was tho invitation extended direct or through ldis Majesty’s Govarn.
ment? .
(c) What were the considerations that infuenced him in selecting the
deligation to Bretton Woods Conferencey

(d) Where exactly did the General Policy (Reconstruction) Committee come
in regard to this matter? oo

The Honourable Sir Jeremy Raisman: (a) 26th May 1944.

(b) The invitation was received direct.

(c) The official delegates consisted of those who are Government’s princifl
expert advisers if regards to monetary policy. Government selected as non-
official delegates persons representing business and commercial interests’ who
were. in close contact with current economic developments.

(d) In view of the close connection between monetary policy and recons-
truction, and the limited time available for sounding public opinion, the Gov-
ernment, for the guidance of their delegation, ‘consulted the General Policy
(Reconstruction) Committee on the Joint Statement of Principles by experts,
which formed the basis of the Bretton Woods Conference.

Mr. T. T. Krishnamachari: May I ask the Honourable Member if it is
the considered opinion of the Government of India that this House ig mnot
capable of helping him in regard t¢ what is stated in answer to part (¢) of the
question. ‘

, The Honourable 8Sir Jeremy Raisman: No, Sir. I must point out that the
last Session of this House, viz., the Budget Session, had already fin'sted
early in April and that suddenly through no fault of ours, but as a result of
American developments, we received an invitation in May for an early confer-
ence. It was hardly possible in those circumstances to summon this House
in order to deal with that question.

Mr. T. T. Krishnamachari: Could not the delegation be made wide enough
to include one or two non-official Members of this House to assist him in this
Delegation ?

The Honourable Sir Jeremy Raisman: The invitation which was sent to
us asked us to send one or more delegates to participate in the Conference
and it did not seem at the time as though any non-official association was
expected. But, on mature consideration, we did decide to associate two non-
officials with our Delegation, which was a larger proportion than was present
in most of the other Delegations.

Mr. T. T. Krishnamachari: Am I to understand that the Honourable
Member has come back wiser and now feels that non-official help will be «f
value in such delegations in future? s

The Honourable Sir Jeremy Raisman: It did not require any increase in
wisdom in order to arrive at that conclusion!

Prof. N. G. Ranga: In view of the fact that the Bretton Woods Confer-
ence made a specifit recommendation that special steps were expected by that
Conference to be taken to make provision for adequate agricultural credit in
the- different gountries of the worid, how is it that the Honourable Member
never thought it necessary to see that his Delegation included at least one «r
two representatives, whether official or non-official, who cou'd be expected to
speak for the interests of the.Indian agriculturists at this Conference. Does
this mean that the Government of India had thought that at this Conference
the Indian agriculturists have no interests at all nor were their interests
involved in the deliberations of this Conference? .

The Honourable Sir Jeremy Raisman: I am afraid if arguments of tha
kind were accepted the Delegation would have to consist possibly of fifty r
sixty persons. The Government of India felt that they were themselves able
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to deal with such aspects of agricultural credit as might arise at the
Conference.

Prof. N, G. Ranga: Will the Government of India bear in mind the
“necessity for providing adequate representation for these interests at least in
regard to the future conferences that may be held?

The Honourable Sir Jeremy Raisman: The Government of India are not
likely to overlook the necessity of beating in mind the agricultural interests.

PROFITS MADE BY UNITED KINGDOM AND AMERICA THROUGH SALE OF GOLD IN
/ INDIA. '

191, *Mr. T. T. Krishnamachari: Will the Honourable the Finance Member
please state: :

(a) the total profits made till 1st November, 1944, through the sale of gold
in #his country by— :

(i) the Government of the United Kingdom, and B

(i) the Government of the United States of America; T

(b) whether the transactions Ly the (iovernment of the United Kingdom
are made through the agency of the Bauk of England and by the Government
of the United States of America through the Federal Reserve Bank; and

(c) whether the profita made by these twe Governments are subject to
income-tax and super-tax?

The Honourable Sir Jefemy Raisman: (a) As I have previously explained
on the floor of this House, the purpose of the sales of go'd by the Reserve
Bank of India on behalf of the Governments of the United Kingdom and the,
United States of America is to provide rupees towards meeting the war expen-.
diture of those two countries in India. The question for profit does not
therefore arise. If the Honourable Member's desire is to know the difference
between the actual realisations from these-sales and what would -have been
realised had the sales been made gt import parity prices I regret that I cannot
give the information. ’

(b) The sales are made by the Reserve Bank as agent for the two Gov-
ernments concerned on instructions received from time to time from the Bank
of England.

. (c) There is no question of liability to income tax as the sales of gold are
not of the nature of trade or business transactions. )

Mr. Manu Subedar: If the question of profit does not arise, what are they?
Is it not a fact that gold is sold in this country because the price of gold in
this country is higher than its price in the country of its origin?

The Honourable Sir Jeremy Ralsman: I have already pointed out that ‘he
only object in the sales of this gold is to raise the rupees necessary in order
to pay India for some of the services and goods which are received from India.

Mr. Manu Subedar: Any article sold by any foreign government in uhis
country should be liable to income-tax at the hands of the agent of .that
country. I would like to know Why the Finance Department is lax in its
duty of sticking up income-tax and supertax on these people, from. the agents
whom they employ in this country? , ‘

The Honourable Sir Jeremy Raisman: The Honourable Member is not quite
correct in saying that any foreign agent is liable. Actually the legal position
‘is that such a body like, for instance, the Government of the -United States
of America would not be liable to income-tax, eyen if the view that zhe
transactions were of the nature of trade were adop!ed.

Mr. T. S. Avinaghilingam Ohettiar: Is the Reserve Bank of India allowed
to act as agent of any foreign Government in the matter of sale of gold?

The Honourable Sir Jeremy Raisman: The functions of the Reserve Bank
.are controlled by the Reserve Bank of India Act. The Reserve Bank ig er-
tainly entitled to act as agent in such sales. ‘

Prof. N. G. Ranga: Are the Government of India prepared to have the
Income-tax Act suitably amended in order to bring these people under the
‘mischief. of that act and see that those people are made liable to pay income-
‘tax on the profits they make at the cost of India?
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ExcEssivE RaiLway TraviL BY Miuitary M.~

192, *Mr. Manu Subedar: (a) Will the War Secretary be pleased to state
the purpose of the considerablc movement of puhtury ot all ranks throughout
the country by practically every train which is running” from anywhere to
anywhere?

(b) Are Government uware of the enormous inconvenience to the eivil
population, of cases of unpleasantness between soldiers and the civil population,
or of civil population being torcibly asked to clear out of Railway compartments
ir;ﬁ the middle of the joumey to create accommodation for soldiers and their
officers?

(c) Is it a fact that American eailors on duty at Madras were found in
Simla for sngt seeing because they had a week off?

(d) s it a fact that liberal leave rules exist aird every officer of the Army
can get leave cither to go aud see his family or to go to the town or to a Lill
station?

(e) Is 1t true that the same conditions existed before the war?

(f) Have Government taken steps to reduce the amount of travelling hy
Army officers and others?

“ () Have Government thought of restricting the movement of military people
te one day in the week or to a cértain number of trains cnly and not in all
trains?

(b) Is it & fact that advertisements of Railways appealing to the public
to travel less had their origin in the desire to get more accommodation for
military people when they are reporting from somewhere to somewhere, when
they are going to conferences, or when they are spending their leave with
friends or in large cities? -

"(i) What steps have Goverrment taken to reduce travelling by their own
oﬂ:'lcers and men in the Military Department so as to reduce the incenvenieree
to the travelling public and the civil population?

Mr. 0. M, Trivedi: (a) Military personnel move on duty and leave. The
fact that their movement at present is 80 heavy is due to the grest expansion
of the Defence Services.

(b) Yes, 8Sir; Government are aware of the incouvenience and of occasional
instances of unpleasantness. I may however sdd that whenever the guilt of
military personnel is established in such cases, disciplinary action is taken
against the individuals concerned.

" (¢) I am not aware of this, but if my Honourable friend gives me further
particulars, I will have the mastter investigated.

(d) and (e). Leave rules do exist, but they are now considerably less liberal
than they were before the war.

(f) and (i). Travel by military personnei is already reduced to the absolute
minimum commensurate with the necesmty of the mtuat:on, so that no further
reduction is possible.

(g) This would be impracticable in view of the urgency of the moves and
of the large numbers to be carried.

(h) Yes, Sir. It is essential that the civilian public- should travel less in
war time, not only to enable the railways to carry vital war material and
military personnel wherever required,- but also to avoid inconvenience to
themselves.

EXPORT TRADE TOo UNITED STATES OF AMERICA.

193. *Mr. Manu Subedar: (a) Will the Honourable the Finance Member
be pleased to-state the export trade to the Uuited States of Americs since the
beginning of the war? (Please state in value per year).

(b) Does this include export to the same destination, i.e., United States
of. America or is it also for the United States of America Army elsewhere from
purchases made by the Government of India?

(c) Is there a purchane machinery for the United States of America in
India, and, if so, how is it functioning, and how much is its ‘turnover every
vear?
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() Is it & fact that the dollars arising o i
States of America or purchases made by tghe ‘gogir:lxxsgn: ’f)l;ortre tﬁnﬁfd %Itl:tid
of Ametx’qa have been appropriated by His Majesty’s Government in tt;:
Um(t;a)d ‘:lxllllt';%tii(;n;hungo thludxa.lis cre(}ited hoxz.ly"with the sterling equivalent?

: e total volume of sue i i
Indé?) igto the United Kingdom Treasury?o ars which have been diverted from

ince when has the Lend-Lease i

of America and India started? arrangement between the United States -

(8) What is the total amount of Lend-Lease goods that have reached India?
o ;&hx)v that arid bh?) prtiEcilﬁxl .ite(;ng in such goods, and what is the total amount

urchases made by the United States o i i i
by India under the Lend-Lease an'a\ngemezft;l?hnerwa o suPphes made available

(i) On balance, who is the gainer?

(i()) \\h;ho made this arrangement:

( as it negotiated ir England by His Majesty's Government, i
on India, or did the Govemmeéx'nt hnvg anythin]g toy say on it? b and imposed

(1) Was this arrangement discussad by the Executive Council of His Excel-
lency the Governor Genera} before it was accepted and given effect to?

The Honourable Sir Jeremy Raisman: (a) The figures of export trade from
British India-to the United States of America are given in the Accounts relat-
ing to the Sea-borne Trade and Navigation of British India which are pub-
lished .every month. '

(b) The figures are for trade in merchandise to the United States of
America ) -

(c) The U. 8. Government have no regular mission for making purchases n
India on their behalf.

(d) All dollars accruing to India ‘as well as to other Empire countries are
put into the Common Empire Pool from which they are used for meeting "the
essential import requirements of the sterling area countries. India gets credif
in sterling for the amount of dollars in excess of her requirements.

(e) There is no question of wrongful diversion. Information regarding the
actual net amount of dollars contributed by India to the Empire Pool is not
available. ) :

(f), (j) and (k). The Honourable Member’'s attention is invited to the
re'evant portions of my Budget Speeches for 1942-43 and subsequent years.

g) The total estimated value of Lend-Lease stores received in India to the
end of July 1944 is approximately Rs. 275 crores.

(h) The principal items of Lease-Lend goods received from the United
States of America are mainly munitions of war of all kinds. Metals, machi-
nery, Pol, food and tobacco for the armed forces, etc. are also received. As
regards the supplies or services made available to the United States of
America as a measure of Reciprocal Aid, the Honourable Member’s attention
is invited to the Press Note on the subject published on the 8rd September,
1944.

(i) The Honourable Member can draw his own conclusions.

(1) The normal procedure was observed.

Mr. Manu Subedar: With regard to my question, on halance who is ‘the
gainer, the reply given is that ‘‘the Honourable Member can draw his own
conclusions’’. But since the Honourable Finance Member has got figures on
both sides, will he not tell this House whether up to date we have given more
than we have received, or whether it is the. other way round?

The Honourable 8ir Jeremy Raisman: I explained the position in my last
Budget speech; the position up to now is that India has received more tham
she has given. ‘

: (b) WRITTEN ANSWERS
OvursipE MissioNs To INDIa.

194, *Mr, Manu Subedar: (a) Will the Honourable the Finance Member:
be pleased to state how many Missions have come to India since the commenre-
ment of the war? -

(b) What has been the cost to India of each of these Missions?
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-(c) Why is the report of the Grady Mission not published ?

(d) Did the Government of India invite the Machine Tools Mission, or was
it the suggestion of His Majesty’s Government or English businessmen that they
should visit this country?

(e) Who invited Professor Hill, Earl Munster, Sir Henry French and Beverly
Nichols, and what would their visits cost this country?

) In what .other directions have ‘‘experts’’ been called out for this country,
9and what is the total additional cost of the services of these ‘‘experts’’ since the
-beginning of the war?

(g) What will be the cost of the proposed Medical Mission to India, and
what is its purpose?

The Honourable 8ir Jeremy Raisman: The' information is being collected
and will be laid on the table of the House in due course.

CONFIRMATION OF A MATRICULATE ASSISTANT Coﬁmssronnn OF
INcoMR-TAX IN THR PUNJaB.

195. *Bhai Parmanand: (a) Will the Honourable the Fmance Member he
pleased to state if it is'a fact that the Governments’ general instructions are to
take candidates with the minimum qualification of Intermedmte for the posts of
clerks and. Graduates for officers?

(b) Is it a fact that two new posts of Assistant Commissioners have been
recently created in the Income-tax Department, Punjab, and two officers have
been confirmed on those posts, out of whom one is a Matriculate? If so, will
Government be pleased to see that the principle of minimum quahﬁcat:on of a
graduate for the post of officers is duly adhered to?

The Honourable Sir Jeremy Raisman: (a) I take it that the Honourabls
Member is referring To the Income-tax Departments. Ordma.nly, the minimum
qualification required for direct recruitment to clerical grades in the Income-
tax Departments is a Matriculation certificate or other equivalent quahﬁcn-
tion and to officers’ grades a Degree. But this restriction regarding minimum
qualification does not. apply to departmental promotions.

(b) Possibly the Honourable Member hag in mind the two temporary - posts
that have been made permanent. If so, one of the officers confirmed as an
Assistant Commissioner aganist one of these two posts is a first in Arts, which
is, I understand,. a stage above a Matriculate. But he has_been ‘‘selected’’
for promotion from the Income-tax Officer's cadre of the Punjab Income-tax
Department. The second part of the question does not arise.

INCOME-TAX REFUNDS TO CERTAIN ASSESSEES IN THR PUNJAB.

196. *Bhai Parmanand: (a) Will the Honourable the Finance Member be
pleased to state if it is a tact that the Commissioner of Income-Tax, Punjab.
has given large amount of refund to some assessees without their ﬁllng regular
appeals as provided by the Law, inspite of the fact that the assessment in those
cases was approved by the Assistant Commissioners-in-Charge ?

(b) Will the Government be pleased to fake steps to avoid such unnece:sary
harassment to the tax-payers like this in future?

The Honourable Sir Jeremy Raisman: (a) and (b). I am making enquirics
and an answer will be laid on the table of the House in due course.

SCHEME FOR RESETTLEMENT OF PERSONS EVICTED FROM HOMES UNDER
DEFENCE oF INDIA Rure 75 (a) (1).

197. *Mr. Ananga Mohan Dam: (a) Will the War Secretary be pleased to
‘gtate whether Government have any scheme for resettlement and rehabitation
of persons evicted from homes under Defence of India Rule 75(A)(1)? If o,
what is that? ‘ R

(b) Is it a fact thaf the valuation of certain houses requisitioned under
Tefence of India Rule 75(A)(1) are done in the district of Sylhet, Ascam, by
officers who have no expert knowledge in the line?

(¢) Ts it a fact that the compensation paid for kuckhha houses requisitioned
uonder the Defence of India Rules in the district of Sylhe¥ fall far telow the
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Public Works Departmerit’s rates for similar houses in those loculities, and that
the compensation given for trees also are very low, having no bearing with the
present market value of fruits etec.?

(d) Will Government for the.sake of justice have a schedule of rates for
kuchha houses prepared by experts, having regard to the present Public Works
Department’s rates of every district, for ready reference of the laymen who make
valuation of the kuchha houses requisitioned under Defence of Ipdia Rule
75(A)(1) and also revise the schedule prepared for the valuation of trees, having
regard to the present market value of fruits? ) : ’

(e) Have Government any information about the discontent prevailing in
Assam, particularly in the district of Syihet, over land requisition mattcrs due
to most unusual delay in payments and inadequate payments both for houses
and trees? .

Mr. 0. M, Trivedi: (a) Attention of the Honourable Member is invited ‘o
the answer given to part (b) of starred question No. 29 answered on the 8th.
I'ebruary, 1944. ’

(b) to (e). Information is being obtained and will be placed on the table
of the House as soon as it is received.

TRIAL OF BaABU Ja1r PABRKASH NaRAIN.

198. *Sardar Mangal Singh: Will the Honourable -the Home Member please
state: .

(a) whether Babu Jai Parkash Narain will be tried in a court of law; whether
he will be tried alone or along with some other persons; and ,
(b) whether the sanction of the Government of India has been obtained for

instituting this case? N
The Honourable 8ir Francis Mudie: (a) and (b). The whole matter is under
consideration and T regret I can give no further information with regard to it
at present.
RESTRIOTIONS ON INTERVIEWS OF CoNGRESS WORKING COMMITTER MEMBERS.
199. *Sardar Mangal Singh: Will the Honourable the Home Member please.
state: s
_ (a) what restrictions have been placed on interviews of the members cf the
Working Committee with their relatives; and :
(b) whether any intefview has taken place since the permission has been
granted to the members of the Working Committee? ‘
The Honourable Sir l‘l,'ancls Mudie: (a) The restrictions are the same as for
other security prisoners in Bombay. The Rules are in the Library of the

House. N

(b) No. . .
OMISSION OF INFORMATION RE BALANCE OF TRADE IN GOLD AND SILVER FROM THE
. RESERVE BANK REPORT.

200. *Mr. K. 0. Neogy: (a) Will the Honourable the Finance Member bhe
pleased to state the reasons why the balance of trade in gold and silver is not
shown in the statement on the balance of trade in merchandise of British India-
_in the Reserve Bank of India report on currency and finance for 1948-44? Will
the Honourable Member be pleased to give this House the information thus
omitted from the Reserve Bank Report? h

(b) What were the reasons for leaving the gold and silver market in India
a free market, though the London and New York. markets were controlled as
~stated in the above Report? '

(¢) What were the averace prices of gold and silver in New York and London,
respectively, during the period covered by the Report, and the prices in India
during the same period ?

The Honourable Sir Jeremy Ralsman: (a) The answer {o the first part is.
that disclosure of the information referred to, during war. time, would be con-
trary to the public interest. For the same reason the answer to the seeond
part must be in the negative.
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(b) Government did not think it necessary or practicable in Indian condi-
tions to fix and enforce maximun prices for gold and silver,

(¢) The information required will be found on pages 27, 29, 77 and %9 of
the Report in question,

- Inpia’s DoLLAR CREDITS.

201. *Mr, K. 0. Neogy: Will the Honourable the Finance Member be pleased
to state:® .

(a) whether the amount of Rs, 48:65 crores which according to the Reserve
Bank Report on currency and finance for 1943-44, represents India’s .total
balance of trade with the United States of America from 1938-39 to 1£43-44,
has been accounted for as Dollar credits; )

(b) how much or what percentages of the total doliar oredits have bcen set
apart &xclusively to India’s account and not surrendered to the Empire Dollor
Pool; ) .

(c) whether the allocations, when the Empire Dollar Pool is dissolved, would
be made on a pro rata basis; and '

(d) the value of the Dollar securities sufrendered to the Government of India
since their notification, dated March 10, 1941?

The Honourable Sir Jeremy Raigman: (a) The balance of trade, the figures
for four years for which are given on page 23 of the Reserve Bank's report on
Currency and Finance for 1943-44, differs from the balance of payments between
the two countries the figure for which may be larger or smaller than the
figure for the balance of trade. It would be correct to say that dollar credits

have been received by India equivalent in amount to the favourable balance o
payments India bas with the United States. ’

. (b) The arrangement is that the total dollar earnings of all empire coun-
tries are surrendered to the Empire Dollar Pool from which each country draws

dollars according to its needs. There is no fixed allocation between the sterling
area countries.

(c) The arrangement to be made when Empire Dollar Pool is dissolved have
not yet been considered. . . .

(d) T would refer the Honourable Member to the answer I gave to part
(a) of his question No. 4 on the 8rd November, 1944.

A}

RELEASE oF DR. RAJEXDRA PrASAD.
202, *Mr. Kailash Bihari Lall: Will the Honeurable thée Home Member be

pleased to state: - _ '

(a) whether Government is aware that there was & widespread feeling of ex-
pectation in Bihar over the release of Dr. Rajendra Prasad;

(b) if it is a fact that even the Government of Bihar recommended his
release;

(c¢) who turned down the proposal for his release; .

(d) if it is a fact that he was offered release on certain conditions;

(e) what those conditions were; and ,

(f) if it is not a fact that his health has considerably gone down due to an
attack of asthma ?

The Honourable Sir Francis Mudie: (a) No.

(b) No. ) -

(c) There was no proposal.

(d) No. .

(e) Does not arise. .

(f) Dr. Rajendra Prasad is a chronic asthma patient. He had an attack

ifn September but it was reported early in October that his condition was satis-
actory. i

v * POLITICAL PRISONERS. . .
203. *Mr. Kailash Btihari Lall: Will the Honourable the Home Member be
pleased to state: ® '
[ ] o
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(a) the latest figure of the political prisoners, security as well as conviets, in
each of the Provinces; ) . ) i

(b) how many cases of the security prisoners have been reviewed since the
promulgation of Ordinance No. III of 1944; )

(c) how many security prisoners have been released in consequence of the“
review of their cases in each of the Provinces; and . )

(d) if the recommendations of the Tribunal instituted to review .then' cases
have been given effect to in the matter of their release by the Provincial Govern-
ment or the police had the final say even over the recommendation of the
T'ribunal ? ' :

The Honourable Sir Francis Mudie: (a) I lay on the table a statement show-
ing-the number of persons undergoing detention and imprisonment in the Pro-
vinces on lst September, 1944, in connexion with the Congress movement.

(b) Under the Law all cases of detention must be reviewed at least once
every six months. ' ’

(e) I guve the number 5,088 of releases since the beginning of this year in
Teply to question No. 93 on November 8rd.

(d) So far as I am aware no such Tribunel has hecn appointed. It is cer-
tainly not required by law. Certain Provincial Governments may have appoint-
ed persons to advis® them, but the review in every case is eonducted by the
‘Government concerned. )

Statement of persons undergoing detention or imprisonment in nection with the Congreas
Movement on 1st September, 1944.
Province Detention Imprisonment
‘Madras . . . . . . . . . 288 744
Bombay . . . . . . . . . 200 532
Bengal . . . . . . . . . 53 275
United Provinces . . . . . . . 617 3668
Punjab . . . . . . . . 79 61
Bihar . . . . . . . . . -271 4230
Central Provinces . . X . . . . 136 534
Assam . . . . . . . . . 1656 149
North-West Frontier Province . . . . . .44 27
Orissa . . . . . N . . 127 481
Sind . . . . . . . . . 26 11 ,
Coorg . . . . . . . . . .. .. .
Delhi . . . . . . . . . 21 234
Ajmer-Merwara . . . . . . . 7 4
Baluchistan L. . . . .. . .
Centre . . . . . . . . -, 4
Total . 2128 10950

UNSTARRED QUESTIONS AND ANSWERS

CAsSES UNDER CRIMINAL LAW AMENDMENT (AMENDING) ORDINANCES INITIATED BY
THE SPECIAL POLIOE ESTABLISHMENT.

40. Sardar Mangal Singh: Will the War Secretary please lay on the table of
the House the number of cases under the Criminal Law Amendment (Amending)
Ordinances, No. X VT of 1944, No. XXTIV of 1944 and No. XXXVI of 1944, which
the Special Police Establishment initiated itself (i.e., not being made over by
the Central Government in accordance with the provision of Ordinance No. 22
of 1948)? .

Mr. 0. M. Trivedi: Forty six.

INFRUOTUOUS INVESTIGATIONS BY THE SPEOIAL PoLICE ESTABLISHMENT,

41. Sardar Mangal Singh: Will the War Secretary please lay on the table
of the House a list of cases up to date in which the investigations by the Specia’
Police Establishment did not furnish adequate material for prosecution and the
resgult of their disposal ?

Mr. 0. M. Trivedi: It is not in the public interest to give the information
in the form asked for by the Honourable Member since it would involve dis-
closure of the names of persons who were suspected of misconduct but againsg

*
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whom charges could not be proved after investigation. I may add for the
Honourable Member's information that out of a total of 867 cases investigated
up to date by the Special Police Establishment, only 40 cases, were dropped
for want of evidence and 120 cases, in which the evidence available was not

sufficient to warrant trial in a court of law, were referred for Dspartmental
action, .

TRIALS UNDER ORDINANCE N0. 29 OF 1943,

42, Sardar Mangal Singh: Will the War Secretary plehse state the result of
the trial of cases under Ordinance No. 29 of 1948 as amended from time to time
by the Special Tribunals and the result of the revisions of those cases by Higk
Courts ? .

Mr, 0. M. Trivedi: The Special Tribunals have decided 64 cases, of whieh
45 have ended in conviction, nine in acquittal and ten in discharge.

In revision, High Courts have upheld the sentences awarded by Speeial
Iribunals in all cases except two. In one, a sentence of imprisonment was
modified to a sentence of fine only, and in the other a sentence of 1} years’

rigorous imprisonment and Rs. 2,000 fine was modified to a seditence of six
months’ simple imprisenment,. ’

EXPENDITURE ON SPECIAL POLICE ESTABLISHMBNT, ETO.

43. Sardar Mangal Singh: Will the War Secretary please state:

(a) the expenditure up to date, year by yesr, of :ge' Bpecial Police Establish
ment (pay and allowances to be stated, separately);

(b) the expenditure up to date, year by year, of the Special Tribunal
(pay and allowances, separately); » i '

(c) the number of cases made over to the Special Police Establishment for
investigation from the 1st March, 1944, to dates together with the result ol
their investigation; . .

(d) the result of cases reported for departmental action from the inceptien
of the Special Police Establishment to date; and ) L

() the amount of fine imposed in cases which were tried by BSpecial
"I'ribunals?

Mr. 0. M. Trivedi: (a) A statement showing the expenditure on the Special
Police Establishment year by year is attached. ) ) )

(b) A statement showing the expenditure on the Special Tribunals is
attached. - )

(¢) A statement showing the number of cases investigated by the Specisl
Police Establishment from the 1st March, 1944, to date, together with their
results, is attached. ¢ :

(d) The result of cases reported for depatmental action from the inception
of the Special Police Establishment to date is given below:

e Found guilty . . . . . A . 07
Found not guilty . . . . . . . . 2%
Pending . . . . . . ... 29

Tatal . 120

o

‘(e) The total amount df fines imposed in caser which were tried by Special
Tribunals‘is Rs. 2,42,050. )

(a) Statement showing the expenditure of the Special Police Establishment, War Department
Jrom June 1941 to October 1944, year by year. ‘ .

Year Pay . Allowances, etc. Total

B Rs. Rs. Rs.
1941-42 . . . 37,356 7 0 23,993 7 6 61,348 14 6
1942-43 . . . 1,14,177 0 0 59,904 13 6 1,74,171 13 6
1943-44 . . . 2,109,520 2 0 1,37,369 1 © 3,566,889 3 O
1944-45 . 1,71,258 11 0 0 2,87,248 6 0

. . 1,15,989 11
(Upto 31st October 1044) ,

GrAND ToTAL . -5,42,311 4 0 3,37,347 1 0 879,068 5 0
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(b) Statement showing the expenditure of the Special Tribunals, Oalcutta, Lahore and L ko
Jrom September 1943 to October 1944,
Year

Pay Allowances, etc. . Total
Rs. Rs. i Ras.

From Beptember 1943 to

" October 1944 . .. 2,47,420 0 O 63,970 0 O 3,11,380 0 0

(N.B.—The above figures are approximate).

(c) Statement showing number of cases mvuhgated by the Special Police Establishment from the
1st March 1944, te date, and their result. ,

Sent up for trial :
' Depart- Filed for Under Total
. mental want of investi- Number
Convicted Discharged Pending action proof gation of cases
~ trial :
11 1 26 17 OL 114 174

TELEPHONIC MESSAGE TO SPECIAL PoLICE ESTABLISEMENT, DELEI RE HARASSMENT
oF MiLiTARY OFFICERS BY RAILWAY STAFF.

44. Sardar Mangal Singh: (a) Will the War Secretary please state if it is
a fact that on the 24th September, 1943, the War Department made a tele-
phonic communication to the Special Police Establishment, Delhi, to the effect
that military officers were being harassed by the Railway staff as they had
to pay money for reservation of berths? If so, (i) who telephoned the message,
and (ii) who gave the information to the War Department that military officers
were being harassed and was the payment of money for reservatxou of berths
unlawful ?

(b) Was the information reduced in writing?

(c) Was any complaint lodged by any of the Military officers? If so, what
is that in original ?

Mr. 0. M. Trivedi: (a) No such telephonic communication took place.

(b) and (¢). Do not arise.

MATERIAL SUPPLIED TO CERTAIN ACCREDITED PrRESS CORRESPONDENTS.

45. Sardar Mangal Singh: Will the Honourable Member for Information and
Broadcasting please lay a statement of ‘the material supplied t6 the Accredited
Press Correspondents who were awarded category (A) privileges, and the
extent of that -material used by them ?

The Honourable Sir Sultan Ahmed: A statement giving the required infor-
mation in respect of the period March 1944 to October 1944 is laid on the table
of the House. Government do not feel that the labour involved in the collection

of the information asked for in the latter part of the question would be justified
in war time.

Statement of the material supplied to the Accredited Press Correspondents dun the period
Ppl Mareh 1944 to October 1944.- " P

Month Number of publicity items distributed $o Press:
Representatives

March 1944 . . . . . 343
April 1944 . . . . . 300
ay 1944 s 268
June 1944 . . . . . 245
July 1944 . . . . . 282
August 1944 . . . . . .283
September 1944 . . . . . 376
October 1944 . . . . . 362
Total . 8,456

— Py

REVISION IN THE DIVISION OF ACCREDITED PRESS CORRESPONDENTS.

46. Sardar Mangal Singh: Will the Honourable Member for Information and
Broadcasting please state if any revision in the division of Accredited Press
Correspondents has since been made? If not, why not?

The Honourable Sir Sultan Ahmed: No. The matter is under considera-
tion. .
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-BUMMARY OF PROGESS ON RECOMMENDATIONS OF THE FOODGRAINS PoLicy
- COMMITTEE

The Honourable Sir Jwala Prasad Srivastava (Food Member): Sir, I lay on

12 Noo, the table 5 Memorandum showing the summary of the progress

made up to the end of October 1944 -on th i
Foodgrains- Policy Committee. ) recommendathns of the

- SUMMARY OF THE PROGRESS ON THE RECOMMENDATIONS OF
FOODGRAINS ‘POLICY COMMfTTEE. oF THE

‘CHAPTER 2.—StATISTICAL PoOBITION

As mentioned in the last report on the ;;rogreu made on the recommendations of Food-
grains Policy Committee steps are being taken in the permanently settled areas to obtain
ccirect acreage statistics by field enumeration as is done in the rest of British India,
Bihar, Bengal, Orissa and Assam are taking active steps to introduce a system somewhat
like that prevailing in the U. P. and the Punjab fer reporting correct crop areas. Ex-
perimental work is also being done in Bengal and Bihar on a randomised sample survey
55i8 to determine both acreages and yields, at least of the major food crop wiz., rice. .

A large scale experimental scheme costing about Rs. 90,000 in one year sanctioned by
the Government of India has been carried ant by the I. C. of A, R. to determine the yield
of wheat in the major wheat growing districts of the Punjab and the U. P. It has been
estimated that the technique adopted is a good one giving an error of not more than
1 per cente Arrangements have been made to obtain from two reliable banks fortnightly
reports regarding crop and stock holding tendencies in the principal producing areas.

It may also be mentioned that at present all India forecasts of acreage and production
are issued in respect of two food-crops only wiz. rice and wheat. The views of the Pro-
vincial Governments and Indian States have been received on the proposal to issue fore-
casts of kharif foodcrops other than rice and are being considered-by the Government of
India. The question of publishing all India forecasts of rabi food crops other than wheat
wiil also be taken up shortly.

CHAPTER 3.—Gmow MoRe_Foop CampaicN

1. Distribution of improved seed.—In 1943-44 the Government of India helped in the
nultiplication and distribution of improved seed by granting loans to the extent of
Rs. 93,72 lakhs and grants of Rs. 18,42 lakhs from Central Revenues in addition tq
"Rs. 3,47 lakhs from the Cotton Fund. As & result 17,26 lakhs maunds of improve(
seed were distributed.

In 1944-45 further financial assistance has been given to the extent of Rs. 75.1 lakhs as

loans and Rs. 25.5 lakhs as grants out of Rs. 1,56 and Rs. 47 lakhs respectively of loans
and grants sanctioned from Central Revenues and 4.34 lakhs from the Cotton Fund for
the multiplication and distribution of improved seed to cultivators on a subsidized basis. It
js expected that as a result some 6.5 lakhs of additional nucleus seed of rice and wheat
wil; be available; and that 18.81 lakh maunds will be distributed to ordinary cultivators.
As a result of these measures production is estimated_ to increase by 4 lakh tons of
zrains.
& Production of vegetable seeds of European type vegetables has been undertaken in
Kashmir and Baluchistan.” Financial assistance has been given to these two areas and it is
expected that they will be able to produce-4,560,000 lbs. of such seed this year and to be
largely independent of imported seed in subsequent years. Steps have been taken to
ensure that all salese are made through Directors of Agriculture. Maximum .prices have
also been fixed for these seeds. :

2. Composs from Town refuse.—Under a scheme arranged by the I. C. of A. R. on
behalf of the Central Government, on receipt of a special grant for the purpose, a number
of biochemists deputed by all the Provinces have undergone a six-months course of train-
ing in the Bangalore process of composting night soil and town refuse. The trainees will
inaugurate this work on those lines in selected Municipalities of their respective Provinces
and would train others for the work. The work of manufacture of compost has now
started in several municipalities in each province and it is expected that some 20,000 tons
of such compost will be available for rabi sowings of 1944-45. Grants have also been
given to the provinces for the production of compost from vegetable waste.

The use of green manure and oilcakes as manure has also been encouraged. Some
25,000 maunds of green manure seeds have been’ distributed and 94 lakh maannds of oil-
cakes and 9,000 mds..of bofte meal given out to cultivators on a subsidised basiz in 1943-44.
In the cursent year schemes' have been approved for the distribution of 28.9 lakh maunds
of oil cakes, 40,000 maunds of bone meal and 28,000 maunds of green manure seeds. The
ex?ox(-]t abroad of all kinds of manures (bome meal oil cakes, etc.) has been strictly con-
trolled. -

3. Chemical Pertilizers.—Supplies of chemical fertilisers. from abroad are now beginning
to arrive. All the indigenous production of sulphate of .ammonia which. could be made
svailable for agricultural purposes has been arranged to be taken over by the Government

(428)
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«of India The supplies from these two sources. have been pooled and quotss assigned for
~various Oi’rovinces and States on the pre-war consumption basis. .
The questiop of producing Ammonium Sulphate in India has been actively pursued. At
2 meeting held in April 1944 with representatives of pto}'mcml governments it was provi-
sionally decided.that the plant for manufacturing ammonium sulphate should preferably be
owned by Government and that technical experls from the U. K. should be asked to come
out to India and advise about the nature and location of the necessary plants. The tech-
nical experts have toured all over India and their report is awaited.
T The financial assistance given for manurial schemes Rs. 534 lakhs as loans and Re. 27

lakhs as grants. The extra yield expected is about one lakh .tons of foodgrains.

4. Irrigation and Drainage Schemes.—In order to bring new land under cultivation
several minor irrigation schemes for pumping water. fron tube wells and river beds have
%een launched, help given to provinces in ‘securing priorities for the release of plant,
wequipment and masterial, loans and grants sanctioned for the construction and repair of
tanks, for the sipking and improvement of surface wells and for the reclamation of waste
lands. and ficld “embankments. sAltogether the loans sanctioned for these items come to
aearly Rs. 63,73 lakhs, the: grants sanctioned from Central Revenues Re. 64 lakhs and
from the Cotton Fund to Rs. 184 lakhs. "As a result, it is expected that a million acres.of
anirrigated land will be brought under irrigation, giving nearly 200,000 tons of extra food.

5. Depletion of India's milch and draught cattle.—The cattle position has become acute
on account of increased. demand for animals for cultivation, transport, milk and meat.
An increase in the production of cattle cannot he dealt with in the same way as the
jncreased production of food crops, breeding being a long range matter. It is proposed
shortly to make some suggestions to provinces and States on this important matter.

In the mdantime the military authorities have agreed not to elaughter (1) all cattle
wuider three vears of age, (2) male cattle between three and ten years of age which are
weed as or are likelv to be used -as working cattle, (3) cows between three and 10 years of
ago which are capable of giving milk, other than those unsuitable for bearing offspring,
and (4) cows which are pregnant or in milk. .

Provinces have beem asked to issue similar instructions in respect. of civilian slaughter
houses and to establish some meatless daye in a week where possible, A number of pro-
vinces have already introduced the latter. .

6. Iron and steel for aggicultural implements.—It has heen estimated that 25,000 tons of
iron and steel per quarter are required to meet the minimum demands for the whole
country for implement-making and repair. Owing to the very difficult supply position
regarding iron and’ steel it was ot possible to secure for the whole couniry more than
6,872 tons for the third quarter of 1944 and 13.996 tons, for the fourth quarter of 1944, of
iron and steel of 9nntro]]ed categories, in addition to.some tonnages of, scrap and defective
jron and steel which will become available during these periods. For the first quarter of
1945 a combu_)ed allotment qf 25,271 tons of ‘good’ steel and 9,020, tons of ‘defectives’ and
cuttings of different categories has been obtained for the whole country for the purpose of -
(n) Agricultural Implements, (b) Consumer Goods. and (c) Unlicensed Sales.. The various
Regional Deputy Iron ®nd Steel Controllers will distribute these: tonnages in consulta--
tion and close co-operation with the Provincial and State Governments within their circles.
’1'_‘he procedure fox;_ obtaining regular supplies in future has been explained to the Provin-
cinl G_nvem.ment and Sta’teg. who have been requested to furnish timely details of their
uctnal requ-n-er:e?ts to the Deputy Iron ?n_d‘Steel Controllers in order to enable them to
gr:mgt;:nrec ;rward estimates for obtaining the requisite quantities from the Priority"
7. Supply of Fuel and Lubricating Oil to Agricudturiste.—Und ¢ i
] o Aq¢ t — er the decent -
‘::gl_“i:z:ltegx,. all ig;:}:;trqllters ’%fh Supplies are now giving first priority t: fueglendi!ial;:ee:ui;zlny
Bty y ngr urists. e dmtnbut:lon system is understood to I_ae working satisfac-
8. Regulation of Crop Production.—In order to T
. Reg - get moré out of t Y
aultlvgtlon steps have been taken to ensure that of the present cultivot‘tz&lu:iuah;?d:d ur::::
part is sown with food as opposed to money crops. Provincial Govemments‘have a‘l? d.
cc-operated in x:aJuqmg the area under short-staple cotton and some of them have int des 3
or rx‘gt .cona;derltr;‘g mtroduliitlon of statutorw crop regulation. introduced
jon for the compulsory restriction of the ncreage under certain -varieti
staple cotton was first taken by Madrus. Tt provided gthat. if Cu(l‘:iv:ll;lle ‘;::c;tli.: nct;i 'gf.t':t
vated, it may be taken over for a certain period-by the State and handed over to suii bl,-
g'eor:lc{):si rfor ':]u]tlv;.h‘?.n. Ithyv;a t:;llso made compulsory for landlords to keep their irriga‘tlio; ’
order, fai
the};nndlords. ing whic e Btate would do the work and recover the cost from
ombav also pamsed an Act in May 1944 to regula ivati
L A fay gulate the cult i
féo ::irow more fond, providing for the maintenance of the exi?t}:‘gonrggpocrrg&; ‘:::h S
bf.'o crop_sh and for guarding against diversion-of areas under food crops to non-fo Q(z!rowmg
5 gpg}scn ing & minimum proportien of food crops to be grown. : oc orops
. {nﬁrrs afettlemmt sn .Assam.—As mentioned in the last progress. report monthly re
;ne'ca ed for from the Government l}f Assam on the progress of land settlem B
7 ;wfgc:é. tg'htel: :;%ort; .Aho' thalm "total' area newly settled during the peri;?l é:p::,n‘:t
end of August 111,114, In addit; i encronc .
have been regularised by granting settlement on 7,358 ncri.:-.n to this, old hmente

- (¢
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10. Undermilling of Rice.—It was reported in the last progress report that most pro-
vincgl and States gha({ followed the example of the I\éadra:s ngerm;ent.and hag lss:a‘?i
i 1 the undermilling of rice. Certain: other Frovinces an o

O e sit aftor y t undermilling is enforced in Madras,

" have followed siit after the said report. At presen

3

P., U. P., Bengal, Bihar, Assam, Orissa, Baluchistan  and  Coorg. .
11. Stores for Rice Mills—A committee had been formed consisting of representatives
of 3 firms, which are among the largest importers and manufacturers qf rice ml}ls ‘mac‘hi-
nery in India to advise the Food Department on the best method of securing and distributing
spare parts for rice mills, indents for- which were collected from all Provinces and States.
he Committee met on 16th September 1344 and-its various recommendations are under

‘examination. . ) ) T R
In the meantime provision is being made for the importation of rice mill machinery

and spare parts from the United Kingdom and North Amneriea in larger quantities.

Bombay, C

Craprar 4.—ExporTs AND IMPORTS

Ezports.—There has been no marked departure from the declared policy of the Govern-
ment of- India with regard to exports, which'is that India shall ceage to be a net exporter
of foodstuffs and that during the present emergency mo exports whatever of foodgrains
shall be permitted .except for the immediate requirements _of ships, aircraft and isolated
communities in neighbouring countries ‘which depend on India for supplies. Recently it
-was found possible to allot 25,000 tons gram to Ceylon after meeting the requirements of.
deficit areas. There was no market for this surplus grum in the.country and it would
have gone bad if not put’into consumption immediately. . )

Imports.—The Government of India are fully alive to the importance of _arranging far
imports and are conmtinuously pressing upon H. M. G. the urgency of foodgrain imports
on a scale adequate for current consumption, including military =~ requirements and the
establishment of reserves. : )

'6,49,620 tons of foodgrains, mostly wheat, have been imported during the 12 months
ending October 1944, In addition, approximately 380,000 tons wheat and wheat products
are expected to be received during November, December and January. Thus the total -
quantity of foodgrain imports will amount to nearly 10.30,000 tons by the end of January
rext. H. M. G. will review the position again in ﬁovemb'er. .

CHAPTER 5.—ARMY PURCHASES

Co-ordination of the army demands for foodgrains and pulses is secured through the
Yood Department’s Basic Plans. As regards other foodstuffs, Co-ordination Committees
have now been set up at all Command Headquarters and thesé have split themselves up
into provincial, regional and functional sub-committees. - Altogether about 40 such bodies
are working. They provide a clearing house of information and an authoritative forum for
risolving difficulties and for the expression of the view points of Civil Administrations
and States. They are securing a unified and co-ordinated systém of procurement and the.
various purchasing agencies are now working hand in hand and paying particular atten-
tion. to the requirements of civilians as well as’the necessity for conservation of stocks
for breeding and for seed purposes. The main objective is that the requirements of the
Army are -met with minimum disturbance in the markets and every effort is made to increase
yroduction by the Army units so that the Army offtake from -available supplies is reduced
to the minimum. ’ N

CHAPTER 6.-——PROCUREMENT

_As reported in the last progress report the Government of India agreed with the Com-.
mittee that a Central Government Foodgrains Monopoly is the ideal medium of procure-
ment, but that for the time being it had to be ruled out of consideration hy reason of
the time factor. Since then the matter has been given considersble attention and the pro-
blems that have to be faced in proceeding towards a system of monopoly purchase have
been examined. These are (a) finance, (b) storage, (c) likelihood of' deterioration; (d) diffi-
cu]tyiof ﬁndmg experlenceq staff. 4a) effect on public confidence, and (f} public co-operation.

It'was decided to examine, in Provinces where monopoly purchase schemes are in force
how the practical difficulties have been surmounted by ‘the various administrations. For
ﬂm‘ purpose & senior officer of the Food Department was deputed to visit those Provinces
and'-States which have already established monopalv purchase schemes or a compulsory levy
of grains from cultivators for the nurnose of cnining first hand knowledge of the schemes

- in operation. He has just returned from tour and is compiling his report, which, when

ﬁni;heg, C‘:Vil:, h‘el% vaer:nme;t in formulating future policy.
., ‘entral Foodgrains Reserve approximating to about 5.00,000 tons w y -
ed‘by the Committee. A Denot was estahlished at Karachi to hold a part of 2;{:9:0“1!;:;1 H
%\;{. storage accommodation available at other norts was neither adequate nor satisfnctorv’
e Central Government have therefore embarked upon.a scheme for the construction or
acquisition of additional storace accommodation for imported foodgrains at certain port
towns l]md elsewhere.. The scheme has received- the approval of the Finance Department in
pnncu:'e, and will provide storage accommodation' for a total of 1.40.000 tons. At the
::‘:ci‘tlmgf 1; (1)3 &?ﬁosed to extend the Depot already established at Karnchi to its full
iy ¥ 2,00, tons and m..ke all preliminary arr‘angoments for an ‘additional 50,000
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In oddition a scheme for the construction of more and better. storaze accommodiaiing
fcr 175,000 tons at strategic points Including railway stations, in the surplus producing
areas is under consideration. 1t is proposed that the cost gf consiruction for this scheme
bo shared equally between the Government of India and Provincial Governments. Replies
fiom all Previncial Governments received in this connection are under examination. -

A senior Officer of the Department of Food has also been placed on special duty to
rrogress the various proposals for construction of storage at the ports and in vavious pro-
.vinces. ) N ’ .

3. The procurement systems set up by the administrations of Provinces and States show
a marked diversity, varying from complete Government monopoly, as in Travancore and
Cochin to the loosest form of Government Control as in the N.-Wi. F. P. All procure-
ment systemé in force pre-suppos¢ a certain measure of movement control—the contrdl being
stricter as the scope for private trade diminishes and progress is made towards a system of
monopoly buyiny. Movements of grains under Goveriment programme:s are given a .higher
degree of priority by the railways than movements by private trade in cases where such
srlvaﬁe movemunts -are still permissible.  To enable the Cectral Government to exercise
irection, superintendence, and control to a ‘degree which is necessarv to secute the effect- .
ive discharge of the Central Government’s responsibility for the success of food administim- -
tion in India as a whole, the Provincial Governments iave been asked to keep the Central
Government closely in touch, - through the Regional Food Commissioners with any important
proposals for the modification of their existing procurement arrangements, and wherever
possible, to obtain the Central Government's approval before actually introducing major

changes.

4. Judicioua requisitioning as an aid to procuremént has been tried on occasions and has
resulted in an improvement in supplies. . . -

Supply of consuming goods.—(s) Cotton Textiles.—Ceiling prices were again reduced in
September 1944. The reduction was at the rate of one anna in the rupee on the previous -
reduced prices as regards cloth and somewhat more as regards yarn.

Government’s action hitherto in the sphere of control of cotton textiles has been directed
mainly to ensuring that adequate * quantities are supphed to-the Indian Civil market as
a ‘whole and at reasonable prices. Gpvernment have now however decided to - take -on
a further responsibility, to. wit, that of ensuring that every part of India receives its
due- share of cloth. To this end India has been divided into ‘certain zones, and Govern-
ment will ensure’ that .each zone receives its quota, of cloth determined on the basis of
ropulation. __Proper distribution within the zone will be the duty of the Provincial and
_Siate Governments concerned. The proportion of India’s output of cotton textiles which is
available for civilian consumption after Defence requiremepts and certain essential civil
cxporta have been met works out to about 12 years per head of the population per annum.
'lh{s per capita availability has been taken as the basis of the quotas allotted to the
various zones, but has hven varied in certain places where the nverawe normal consumption
of the population is either somewhat greater or somewhat less than the rest of India.

(b) Drugs.—A marked fall in the prices of drugs has been noticeable during the' past
fow months, This applies particularly to pharmaceutical chemicals and the important group
of sulphur drugs. The fall is partly due to the import on Government account of large
quantities of these items which are already being reteased to the drade. The supply situ-
aiion in respect of proprietary medicine has on the whole radically improved although
.certain particalar items such as Glucose ‘D’, Emetine .and Infants Milk Foods are siill

in short supply. . = -
(c) Footwear.—The pv;oitidn remains the samd as previopsly stated. - .
(d) Woollen goods.—Towards the end of-last ‘year, roughly 50 per cemt. of:the pre-war
capacity of woollen goods in Tndia’ was released for the manufacture of woollen goods for
civiliah consumption. To take up this released capacits, the Industries and Civil Supplies
Department placed ordérs on mills for certain’ popular lines of civilian woollen goods. That
Department has so far been arcanging sale of these goods to the public through a limited
number of dealers appointed by the Central Government. The quantities of these goods
available, which has not so far been very considerable, have bLeen allotted to «dealers in
different towns in proportion to the population of the town. 1In the colder provinces we
bave extended this scheme more fully than in the warmer Provinces. The Central Govern-
ment have appointed dealers in all towns in Northern India having a population of more
than 50,000. The goods are supplied to the dealers selected, at a price fixed -for mill-
station, ‘and -they have to sell them in retail at a pfice fixed by the Industries and Civil
Supplies Department which allows a margin of profit of 124 per cent. over the f.o.r.
raillstation price; In order to keep the goods moving into the market as quickly as possi-
ble and to keep the financial liabilitics of the selected dealers as low: as nossible instructions
hive been given to mills to despatch the goods te the gealers:in small lots as and when
ready according to the transport facilities available. In 1845 it is hoped it will be possible
to obtain a release of a capacity enqnivalemt to 100 per cent. of pre-war production for the
«civil consumers, » . ’ A
) -(e). Cgmmt.—On account of shortage of supplies of cement for some time past, cement
for cgvilum users was relaaged in small quantitiea and no cement was releasad for ‘buildinx
of private houses or for essential repairs to private buildings. From the beginning of
: T c?2
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this year, it has, however, been decided that 75,000 tons of cement per month 'uhould be
releas);d for civilian users ‘out of which 20,000 tons should be allotted for essential repairs
to private buildings. Althougl. allotments to this -extent have been madp every mﬁnthé_ on
wccount of transport difficulties, it-has not been possible to move the full monthly allocal u‘::.
Efforts Bre being made to ensure that as large a quantity as possible of cement for t

civilian user actually moves to centres in which it is to be used. s Denart

The y1i%es of cement have also been fixed [vfde Industries and Civil Supplies Depart-
ment, Notification, No. 129:C(4)/44, dated the 30th September 1944}

{f) Elcctrie Gulbs.—Electric bulbs are now being supplied to the civilian. consumer at
20.1 per cent. of the.total imported and indigenous production. ‘The supply position has
improved of late and there appears to be every likelihood of an ‘overall average of the
aiiotment to the Gemeral public being raised in tuture to about 33 per cent. . i

(2) Paper.—At present, only 30 per cent. of the Indian mills production of papers is
available for non-Government consumption. This is far short of needs. It was accordingly
decided’ that in order to release lawger quantities for the civilian . consumer, Government
should import, for meeting their needs, 20,000 tons and release a cqrresponding quantity
from the percentage of Indian mill production reserved by them. ‘Orders have already
Leen placed for this quantity which is expected to arrive in the near future. As soon as ,
it is received. the relense from indigenous production for the civilian  consumer
will be effected. This will increase  the civilian  consumers. share of Indian
production to 50 per cent. Ceiling prices for all varieties of Indian mill made

aper, as well as strawhoard and millboard and for principal varieties of imported paper
uve also been fixed. A scheme for the distribution of paper for non-Government require-
ments -under which, quotas have -been fixed for each Province and State on the basis of
sapplies available and estimated requirements, has been put into operation with effect from
1st October 1944. The Provincial and State Governments will mainly be responsible for
the equitable distribution of the quotas within their respective territories. Stringent
nicasures for -enforcing economy in the use of paper by civilian consumers have ualso been
introduced b: the issue of the Papei Control (KEconomy) Order, 1844, on 12th June 1944, so
as to. make available larger quantities and paper for more essential purposes.

(h) The position regarding matches, cutlery, crockery, plywood, enamel ware, electric
fans and other electric .goods, and domestic holloware remains the same.

(i) Kerosene.—With a view to increase the present available supplies for Kerosene oil, the
Government of India have decided to reduce their veserve stock which would make avail-
able about 9 per cent. extra kerosine during the winter months from 1st October 1944 to
31st March 1645, .

" {j) Import of comsumer goods.—The imports of ccnsumer goods from United: Kingdom
and U. S. A, ‘in larger quantitiea are coming forward. ‘

{k) Priccs under the Hoarding and Profiteering Prevention Ordinance, 1943.—During
the last 11 months of the operation of the Hoarding and Profiteering Prevertion Ordinance,
<eiling prices have been fixed for the following articles :—

(1) Photographic materidls. (14) Electric hulbs:
(2) Cigarettes. (15) Vegetable reeds. .
{3) Razor ‘Blades. {16) Toilet articles:
(4) Wines and Liquors. (17) Condensed milk.
"(5) Tinned Provisions. (18) Bicycles and spare parts
(6) Boot polishes. - (1Y) Batterv cells,
, {7) Imported woollen goods. 20 Vegetable ghee’
i8).Arms and Ammunitions. (21) Camphor powder.
(9) Fountain pens and inks (22) Sissoo Timber,
{10) Sports :goods. (23) Camphor tablets.
(11) T.eather. (24) Tmported thermos,
(12) Japanese staple fibre yarn. (25) Clock.
{13) Silk fabrics. (26) Radio tubes and spare parts.

Congumes Goods—Control of Distribution—Supplies.—Under the Hoarding and Profiteer-
ing Prevention Ordinance, prices for the articles referred to in the preceding paragraph
huve been fixed and the upward trend of prices in the civil market has been arrested.
Kxperience, however, has shown that with the contrcl of prices of a .particular .commodity
its available supplies Rave a tendency to go underground. While the Industries and
Civil Supplies Department have taken Action to increase the supplies of consumer goods in
the country, price control to be really effsctive must be implemented by a control over distri-
bution ofy supplies. This is particularly necessary in the case of imported articles. .

In order to emable them to do this the Centrul Government have passed the Consumer
Gouvds (Control of Distribution) Order on the 15th July 1944. The Order applies to such
imported articles and articles made in India as are mentioned in the schedule attached
to it, T[mesg guclude,'for the present, a limited number of articles in common use and
later on it is intended to add other articles to the list as and when necesary. .

JImporters and producers of schednled. articles are required to give intimation of arrivals
anc praducfions to the Controller General' of Civil Supplies. - Importers of scheduled
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articles will not Be at liberty to dispose of their goods after arri : accordax
with the instructions of the Controller General of Civil supplies. For internal distribution
the Controller General will appoint approved dealers throughout the country and it is
only to them that the importer or producer 1s allowed to sell his articles.

T'¢’ implement the provisions of this Order suitable machiner consistin
oo ot ers Gﬂeﬁeml and 3 Assistant Con-

of an Additional Controller General, 3 Deputy Controll Jon
trollers General has been added to the Organisation of the Controller General of €ivil

Supplies. e

CsapTER T.—DISTRIBUTION AND -CONSUMPTION (INCLUDING RATIONING)
ast year’é statement of progress made on
mittee, a Director of Movements was
partment. His close asso-
to plan allocations under

g for the present,

Tiansport.—As already reported in the .l
the recommendations of the Foodgraing Policy Com
appointed to take charge of the Transport Branch of the Food De
ciation with the distribution problem at every stage has helped ) i
the Basic Plan in which the trangport aspect has been given udequate consideration: . The
Basic Plang have, therefore, been more readily accepted By tho War Transport Department.
A farther progress has been made in vetting the Provinces to prepare their programmes
of movements in a manner suitable to the railway requirements. With tho close watch on
the progress of programmed movements it has been possible to anticipate difficulties and to.

oblain special measures of assistance from railways through the co-operation of the War
Transport. Derartment.

2. Special mention may ‘be made of ihe action taken to secure increased shipping at
Karachi in order to relieve railways of the difficult all rail movements from the North to
the South. Experience showed that despatches from the North to the South were generally
behind -programme and without this special assistance there was little prospect of meeting
the full requirements of the south from the northern Provinces. An arrangement has’ now
been arrived at with the War Transport Department whereby 60,000 tons of foodgrains
will be despptched monthly from Karachi by steamers and country craft.  This will make
it possible to despatch foodgrains to the deficit areas of Trawancore/Cochin, Deccan States.
Malabar, Kathiawar, Bombay, etc., from Sind, Punjab. etc., by the sea route.

3. Maxifium use is also made of the river gansport available in the Eastern parts of
the country. Boats available in Bengal and Assam aie being utilised for moving rice
from Assam to Bengal in addition to the local movements within the two: provinces. An
rpprecmblo proportion of he Assam food supplies from he U. P. and Bihar is also arranged
by the river route. . .

" 4. Now that the prospects of the Lease/Lend vehicles for civil requirements have im-
proved, the Provincial Governments have heen requested tc make increasing use of road
!rtmtport for the movement of foodgrains. A number of Lease/Lend lorries are now 'oP.enb-
ing in the Eastern States, Orissa and Rewa State, where crops could only be obtained in
the interior far away from rail-head stations. ‘These lorries have been of material -assist-
ance in easing procuring operations. ’ '

Rationing.— '

{A) Progress of Rationing.—1. All the Provincial/State Governments in.the country have
accepted the nved for food rationing of towns and cities and there are now 460 towns and
municipal sreas fully rationed or about to he rationed, representing. a population of
approximately 42,000,000 people who are covered by an assurance of sufficient food at
Comtrolled fair prices. '

2. Bombay have already rationed 6 of their important towns” vie.,, Bombay, Ahm

Surat, Poona, Nasik and Sholapur, also 91 smaller towns co'vering 90 pog ’ cont. o;lfa b:l:l.'
wrban “population therein. In the Madras Presidency, 84 towns have already been rationed
and district-wide rationing of Malabar was inaugurated from 15th October 1044. Ration-
ing in Greater Calcutta including the industrial area is working satisfactorily and the
rationing scheme has been extended to -Chittagong, Cox's Bazar, Mirsarai. Sita Kund
Double Mooring, Pu.chalaish, Hathazapi ,Fatickchapi, Raozan, Ramgunia Pnt:iva. Anwurn’
Boalkhali, Banekhali .and Satkania. Preparations for the introduction of }ut’ioninq in’
Dacca and Narayanganj are in hand. ) ¥

3. The Punjab, although a surplus province, has inaugurated rationing i indi
Amritear and Lahorp, and _i.tl shortly extending the scheme ﬁo five mo:oozlfn%tslqarlzzs‘:aigwg;'
viz,, Multan, Ludhiana, Simla, Bialkot and Jullunder. 8ind, ‘another ‘surplus province has
rationed Karachi and Hyderabad. Nagpur and Jubbalpore have been rationed in C P
Enumeration has already been completed by the N. W. F. P. in Peshawar and all s.te .
have béen taken for the introduction of rationing there shortly. pe

. fl'a vancore and ;ochln ave -wide rationin hich

I- ( have introd uced Stﬁte W1 g w means both urban
and T .'“‘l Popu]“hou- “[.; sore has alr Oddy rationed lt‘ four impor tav"t towns ﬂnd hB,B
a !f.‘l 1eme fOl‘ lt.tﬁ' w1 d (] mtloﬂlﬂg. ¢ )

5. Rationing was introduced-in Delhi on 28th May, 1944, tta has 1 rati i
Baluchistan; Ajmer wijll be rationed shortly hut partial ntionin?;u;u sl::sd);egee:u::fﬁ'celg
Shere from the 1lst of May 1844. The Assam Rationing Bcheme is operating in 8 towns -
of Assam partial rationing in 6 towns. Shillong has not, however, been rationed as vyet



434 LEGISLATIVE ASSEMBLY . [8tu Nov. 1944

but preliminar:} steps have been taken. Abu, Mhow, Secunderabad and Civil and Mili-
‘tary Station Bangalore have also been ratiomed.

6. The U. P. Government have introduced partial rationing in 39 regulated towns cover-
ing over 80 per ceunt. population in five towns, l:ﬁ:.., (awnpore, Lucknow, Allahabad, Gorakh-
"pur and Jhansi end 50 to 60 per cent. m the rest. Its two towns, Azamgarh and Mau
.which are situated in deficit areas have been fully rationed. A scheme for full rationing
of 11 towns has now been prepared. The other Provinces and States which have introduced
rationing are Kashmir in Srinagar, the’ Deccan States, Hyderabad, _Cleqtml_ India and
Woestern India States it certnin towns. Bihar Rave introduced full rationing in Patna and
Jamshedpur and partial rationing' in 10 other towns. Gwalior and Rampur _have "also
been rationed.

7. The extension of rationing has brought to the forefront several rationing problems
which have besn. under examination, e.g., rationing scales and composition, treatment of
children and heavy munual workers, use of substitute grains, subsidisation, retail prices,
industrial canteens and milk supplies. ST .

{B) Scales of Ration.—1. The minimum basic standard per adult per day has been laid
down. by the Foodgrains Polic’ Committee to be 1 1b,, that is roughly 34 seers per week.
In actual praciice, some provinces have given a elightly higher ratidn than the standard
_mentioned above. While others bave not found it possible to give this standard, the
tendency of surplus provinces being to give ration somewhat higher than the standard
recommended by the Food Grains Policy Committee.

" 2. The Government. of Indin in the early stages have advisedly not tried to impose strict
Testrictions npon the different (Governments as loral conditions -have varied and” it has
vequired a good deal of effort to win over the people for introducing rationing.

3. The question of egualization of ration scales is not so simple as would appear at first
sight. All the foodgrairs are not rationed everywhere, and at different places the question
o[ preponderance of the industrial population varies. In the Punjnb cnly wheat and whent
atla are rationed; in Delhi rice is included whereas in-the Madras Presidency ‘(excludinz
Madras city) onl- rice has heen rationed. Moreover;, the Northern and .the North-West
rrovinees claim that their people are physically so conatituted as to require a relatively
greater proportion of foodgrains than  the people in the Southern parts.

4. The question was-placed before, tH® Central Foad Advisory Council at’its meeting
held on 20th July, 1844. which recommended as follows :— N .

“The Council is of the view that the present burden of an over all deficiency of food--
grains shquld be shared evenly by all parts of the country and deprecates the existing
disparity of ration scales. It therefore, recommends that full rationing :should be  intro-
duced in ever province in all urban arear and that the hasic ration per head should bhe
uniformly 1 lh. per adult per day. 1t presses the Government of India to bring about _
uniformity in hoth thege matters throughout India without delay”. *

5. The Government of Indin is disposed to accept the recommendations ‘of the Central
Food Advisory Council these have heen communicated. to all Provinces/Administrations/
Residents, who have been asked to rommunicate their views urgently, The whole problem
revolves round the supply position and the demands likely to be made- by the deficit
areas for increased quantities to raise the minimum size to 1 1b. per day. So long as there
is any part of the country where the ration ie lower than 34 seers per week there appears
to be little justification for having a bigger ration anywhere else.

6. The present aim in view of the overall shortage of supply (i) to equalise the size
of the basic ration everywhere to the recognised minimum of 35 seers per week per adult:
(ii) to include all grains moving under the basic plan in_the .ration everywhere; (iii) to
ration pulses as separate from the cereal group and (iv) guided by the supply position, to
allow the consumer to draw any proportion of his ration in any item within the group.

(C) Composition of Rations.—1. So far as the composition of rations is concerned the
policy of the Foodgrains Policy Committee has been to include all ‘major foodgrains in
meneral use in the particular ~arsas concernéd. In the Bombay Presidency, Sind,
Tyderabad (Deccan) and C. P. wheat, rice, und millets have been rationed; in the Punjab
and Baluchistan only wheat or atta; in Delhi and Bengal wheat and rice, and in Madras
Presidency excluding Madras, only rice. Madras City has also rationed wheat with effect
from 22nd October, 1944. In most of the States -wheat and millets have been rationed
while in othgrs rice has been added. Tn the Rtates of Cochin and Travancore, rice, wheat
and dry grains have been rationed whereas in Mysore it i8 rice, wheat and ragi.

2. Tt will thus be seen that the composition of rations has depended upon the staple
foodgrgin of the area. It will not be an easy task.to include all the foodgrains, although
it would be advisable to do *so. N ’

3. As rice is in acute short supply the proportion to rice that can he drawn ‘out of
the group- cereals is lower than that allowed for the other foodgrains. For instance, in
Bombay out of 3} seers it_is allowed to the extent of 1 sesr and 10 chataks and in° Calcutta
up'to 24 seers as against 3} seers of wheat. In Delhi rice ig allowed upto 2 seers out of 3
seers and 15 chataks. In Cochin 53 ozs. is allowed out of a total ration of 12 ozs. The
only place where it is allowed in a greater proportion is in Travancore where it is 8 oxs.
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.out of a total ration. of 13 ozs. Cochin has now been asked to raise the rice preportiom
to the Travancore level of 8 ozs.

4. In the Southern areas, including Travancore and Cochin, efforte are being made to
introduce alternative foodgrains on account of acute scarcity of rice. From among the dry
grains the people there prefer jowar better than bajra and in allocating the millets people’s
preferences for a particular kind of foudgrain are takeninto conugleratxon. .

(D) Quality—1. The Foodgrains Policy Commitiee had recommended +thst due attention -
must be paid to securing adequate quality (Page 68 of the Report). The main problem that
was faced in this connection was the timo lag between the purchase of the initial - stocks
. and their being actually put into the hands of the retail dealers for distribution amongst
c.nsumers. Every attempt has -been made to reduce this interval to the minimum so thad
the quality may not be affected by prolonged storage. -

2. This problem of time affecting qualily gets resolved: as rationing progresses and the
<ontinunity of receiving fresh stocks at. regular intervale is established, )

3. Quality " classification of the foodgrains made in several .places . meets many such
<complaints. The graine are also now being issued after being cleaned. :

4. Inspection by the receiving agent at the railway station of delivery succeeds &
rior analysis at the Government laboratory of the Province where the purchases are mads.

ubsequently, when the grain is stored or distributed, the rationing inspectors go round for
constant inspection to guard against adulteration. = A{ the retailers .shops samples are
kept in sealed bottles for verification and comparison by anyone who desires to do so.
» (E) Treatment of Children.—Generally: speaking in most. of the Provinces 50 per cent.
of the adult size of the ration has been fixed for the children and a child has been defined
a3 & person between the age of 2 and 12 years. Several Provinces are now examining the
possibility of giving full adult ration Lo children from 8 years and half ratione from 0 to
B years,’ ’ ‘ -

(B) Use of Substitute Grains.—1. The Foodgrainsg Policy Committee has laid down that
rationing should cover all major foodgrains in general use in the particular areas concerned
and thgt, as far ad possible, the tasfe and habits of the various communities should be
respected ; but it is also stated that.no guarantee can or should be given to any section of
the tommunity that its habitual foodgrains—would be forthcoming in the usual quantities.
This has been necessitated by the acute shortage of -certain foodgrains, chiefly rice.

2. This shortage of rice has greatly accentuated the problem in the South, especially”
in Travancore, Cochin and Mysore. fforts are bwing made 'to substitute rice by the other
grains which are - available, "e.g., wheat and millets. This involves publicity, practical
demonstrations and laying down proportions of the ration for each grains 8o that these
other substitute grains may be taken up by thg people. The change in diet canmot- be
brought about suddenly, but urgent necessity requires urgent methods of treatment. The
main_ problem, is to- substitnte other foodgrains of equal or better nutritional value for
Tice.
-3. Nutritional experts by devising planned slternative combinations of foods with equal
or even better nutritional value, have prepared actual recipes which have been circulated
to the Provinces and States concerned for practical demonstration and propaganda purposes.

4. Governments in the Southern parts of the country are trying to persuade the people
to realise that by mixing the so-called coarse gruins with their diet, they make it more
balanced and not one which almost entirely consista of carbo-hydrates.

5. Cochin State have started a scheme under which free meals consisting chiefly of bajra
preparations are served to school children suffering froni mal-nutrition.

6. A Nutritional Section has been attached to the peripatetic War Services Exhibition
in which actual demonstrations will be given for preparing dishes from nutritional food-
grains which will be.served ‘out to the people from an attached restaurant.

~ (G) Mik Supply.—1. The question of milk supply has come to the forefront due to
the acute shortage of milk in almost all the biz towns of the country. Milk is not. only
short in quantity but it has deteriorated seriously in quality. In certain ‘towns the poorer
rection of the people are unable to buy gmilk for their children due to ‘the prevailing high
prices. The question of “increasing the supply of milk is not a simple one as it involves
the improvement and conserving of cattle, cattle fodder and pasture. )

2. Same Provinces have started tackling this problem by distributing milk at subsidised
rates to children and/or prohibiting use of milk for such purposes as.ice creams, etc. In
Bombay, a 17 lakhs scheme has been enforced for supplying 4 1b. milk 't6 the children at
subsidised rates on issue-of milk cards. In eeveral other places export and slaughter
of useful cattle have been prohibited and otler measures have been taken to stop the use
of milk for non-essential purposes. Co :

3. The problgm, however, requives concerfed action between the Provinces and the Gov-
ernment of India. The question of increasing the production of milk lies within the area
of Education, Health and Lands Department and the distribution with the Food Depart-
ment. The Food Department is immediately concerned with providing pure milk at reason-
ﬁ:;l;: prices to priority consumers like children, hospitals, achools, and maternity welfare

res.
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4. The Government of Indian have asked for information from all the Governments in
the country with a view to increasing the present short supplies in big towns and issuing
model order 'for :— . .

(a) Control of the use of milk in iwdustr: for purposes other than food, e.g., plastics
and glues. o : .

(b) The control -of milk supplies to confectioners, hotels, restaurants and canteens and!
its use for such purposes as ice cream, cream cakes, and sweets.

(c) The co-drdination 'and control of fresh milk supplies to the Defen® Forces by locak
purchases.

6. The Education, Health and Lands Department which is responsible for increasing
the production of milk has recently appointed a Pairy Development Advieer who will
‘examine the present schemes and put up new ones for nctual working.

7. Similar schemes are being prepared or envisaged for the big towns in the counh-j like
Delhi, Bombay, Calcutta and Madras. .

(H) Subsidisation and Repail Prices.—1. The question of subsidising -the fobdgrains sold’
uuder the rationidg schemes is cropping up now and again. In wmost of the provisioning
schemes in U. P. and Bihar the sales at least in the initial stages have been on subsidised
rates, till it has been possible to bring the market prices down. Subsidisation is bound
up \!llf:h t{he price control schemes and {o the-extent that the prices are' effectively controlled
subsidisation may be rendered- unnecessary, ’

2. At present foodgrains are’ sold at subsidised rates to certain categoriés of the
essential civil personnel. e.g.. to_the (Central Government servants drawing less than Rs.
700 p. m. to Rnilway employees Bv the Railway Department through their own distribug-
;_{111; s&ores and to the coal mine labour under what is commonly known as the ‘‘Youmg

an”.

3. In the casze of coal mine labour the standard ration is given at the controlled rates
and 4 scer of rice por attendance is givem free. There in nlso some extra monetary pay-
ment made for attendance according to the size of the family dependants.

4, The policy of the Central Government iz to discountenaglge any increase in dearness
allowance in the shape of money as that would retard a:Il anti-inflationary measuras.’ Sub-
sidisation on the other hand is primarilv an anti-inflationary measure -and a question to
‘be considered is how far and to what categories of the people should subsidiaation be-
extended, if at all. Its present existence in the case of the, essen'tial civil personnael is
wilh a view to ensure that there is no weakeping of such categories of workers as are
essential to the national and to the war eoffort,

(I).Retail Prices.—1. Tt is necessary that under rationing these prices should be kept
as low as possible to enable every one to buy foodstuffs. At present the: prices that are
fixed, at different places depend upon the cost of the foodgrains procured and the differentials
allowed to the wholesalers and the retailers. These differentials differ in various provinees
due to the local conditions but the differences should not obviously be very great.

2. There is of course no question of any local Government making a profit out of the
rationing scheme but fixation of prices, which are revised at regular intervals, is bound
to bring in a certain amount of temporary profit or loss on account of the time lag involved.
This in the long run is expected to get squared ur. The prices fixed on the introductiom
of rationing are on the basis of the previous costs of stocks purchased- at higher rates.
These can be high as compared to the prices ruling at the particular moment. :

3. The solution of the problem of keeping the prices ns low as possible is, therefors,
their periodic revision in conformity with the actual costs; which is being done.

. (3! Heary Manual Workers.—1. The idea underlying the grant of a supplementary ratiom
is that it should be given to.the heavy manual workers who need a ureater quantity of the
cereals. Generally 50 per cent. of the basic ration is given as supplementary.

2. One of the main difficulties his been to define a ‘heavy’ manual worker. In some cases
it “is not easy to draw a line between the heavy manual worker and the manual worker.
The policy is that under, vationing schemes there should be no provision for allowing
any .privileges to any class of persons not enjoyed by all cther consumers, with the
exception of defined heavy workers. '

(K) Industrial Canteens.—It haa boen decided ®in consultation with the Labour Depart-
ment that (i) Industrial Canteens should be encouraged, (ii) additional quantity of rationed
foods should be supplied to such cantecns to be served as cooked foods over and above the
supplementary ration for heavy manual workers where such quantities are now permitted. =

(L) The future outlook.—1. Rationing has brought inte the forefront some very import-
ant problems that the country will have to face in the. near future and also when, peace
comes. Some of these problems are the increased preduction of foodstuffs, the development,
of cultivation of foodgrains and vegetables, the manufacture of chemical manure, of agri-
cultural implements and other consumers goods necessary for the ' cultivator, the long
range production of milk of involving the development of cattle fodder, pasture lands and
quality of cattle breeds, the raising of the nutritional Jevel of the diet ‘for the majority of
the at present under and. mal-nourished populations, the substitution of particular kinds of
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fondgrains with a higher nutritive value for those which have become and will remsin in
arute short supply for a considerable time to come, the introduction of communal feeding
noi only in the industrial centreg but also’in the achools and other similar mstitnticns and
the popularisation of alternative dishes that could be prepared out of. nutritionally superior
1rodstuffs amongst people who have been used to eating a nutritionally deficient diet.

- 2. Such problems have been: brought into prominence as the direct result of control of
foodstuffs hy the Government and the introduction of rationing on a laige scale. It is.
obvious that these will require long range plarning.

CHAPTER 8.—PRICES .

The Food Department set up a Price Advisory Committee under the Chairmanship of’
8ir- Theodore Gregory, Economic Adviser to the Government of India designed to provide
the Government of Indin with expert. non-official advice on prices. which would reflect the-
puint of view of producers and of the trade. The first meeting of the Price Advisory
Committee was held on the 15th Marth, 1944 ‘and on the recommendations of the Com-
mittee,’ the Government of India fixed thé statutory guaximum prices for wheat for the
next twelve mohths at Rs. 9-8-0 at the primary nssembling markets in the Punjab, and
Sind; at Rs. 9-10-0 in N.-W. F. P. and at Rs. 10-40 in the U.P. Maximum prices for
barley and gram were “fixed at 7/10ths and 8/10ths respectivelv of the maximum far-
wheat. The statutory maximum for coarse rice in the Punjab, U. P. and N.-W. F. P.
was also fixed at Ra. 13-8-0 per maund. Diffefentinls on basic prices were allowed for
deficit districts in the different provinces. The Indign States were asked 1o fall into line-
with the British indiap tevritories. ’

At the second meeting of the Price Advisory COmmittes held in August 1944, the
Committee recommended that as it was impracticable to fix the prices of pulses on at
all-India hasis, the Provinces which had not yet controlled prices at reasonable levels
should be asked to do so in consultation with _the Government of India, keeping in view
the controlled prices of cereals. This recoinmendation is being implemented by the Govern-
ment of Tndia. The Committee also considered the question whether trading in futures.
or options in foodgrains should be prohibited. Opinion was divided and the whole question
is Leing re-examined.

The question of fixation of prices for'Kharif graime was considered at the third meeting:
of the Price Advisory Committee held on 9th October, 1944, The 1ecommendations made-
by the Committee are under consideration and & final decision will be taken shortly.

2. The Government of India also considersd the question of fixing minimum prices for-
major foodgrains and made an important announcement in April 1944 designed to support
the wheat market in the interests of the cultivators in which they guaranteed to purchase-
all wheat of fair average quality pffered in the main assembling markets of the Punjab,
U. P. and Sind at Rs, 7-8-0 per maund. .

In May 1944, in order to support mensures to encourage the diversion to foodcrops of”
Yand under short staple cotton, the Government of Indian announced their willingness
to purchase all jowar and bajra of the 1944-45 crop offered in ths main assembling markets:
at the floor prices of Rs. 580 and Rs. 6 respertively throughout British India except
Bombay. As regards Bombay, it was felt that apecial prices would have to be announced
in view of the measures which were being taken to comjyel the cultivetion of foodcrops and”
accordingly the Government of Bombay have announced that the price of the 184445 millets
crov will not be less than the current statutory prices.

The offer to purchase millets at floor' prices was extended to the Tndian States.

CrarTER 9.—Bisic Praw

In-the formulation of the Kharif Plan (1943.44) and the Rabi Plan (1944.45) the Hood
Department have generally followed the formula -recommended by- the Foodgrains Policy
Committee. The first version of .the Kharif Plan was issued in October 1943, A reviged’
version of the Plan was issued to Provinres and .States in April, 1844. In view of the
admitted drawbacks of Indian .agricultura] statistics and the difficulty in assessing the:
requirements of the increase in population, natural or otherwiss, it has not been  found
possible in practice to ask ‘every area to accert the statistical smurplus or deficit revealed
by the formula. Tt is of interest to mote that the rice surplus increased from the orizinal
fizure of 768,000 tons to the revised figure of 919.000 tons as a result of efforts made by
the Central Government to secure improvement in the declared surpluses in the light of the
slatistical position. ' . )

- 2. The Kharif Plan operative from November, 1843 to October 1944 and the Rahi Plan
operative from .May 1844 to April, 19456 cover about 2'9 millien tons -of Kharit (rice,
millets and maize) and Rahi (wheat, gram &nd barley) grains including the requirements
of the.Defence Services. Against this total movement target, about 1'6 million tons were-
despatched under the two plans up to 5th October 1944, Out of the total quantity despatched
the shares of the principal deficit ateas were as follows :— ' .
Bengal 280,000 tons.
- Bombay ' 334,000 tons.
Tr.yCochin 187,000 tons.



The details of quotas and despatches are given below :—

B (In 000 tons.) 4
Total quota Total despatches Percentage of
: Foodgrain . allotted - up to despatches to
il ) N (15-10-44) 5-10-1044 quota -
Rise . . . . ... 980 714 73
"Millets . . . . . - . 21 176 61
Maize . . . . . . . . 67 56 82
"Wheat. . . . . . . . . 1,207 645 54
‘Gram . . .. . . ... 357 56 . 16
:Barley . . . . . . . 681 . 26 . 43
- Total . 2,043 1,671 - 57

Crarrmr 10.—Foop DrraARTMENT -

In order to associate public and expert opinion-as closely as possible with the Central
Government’s policy for food administration, the Qovernment ‘of India decided to replace
‘the old Central Food Advisory Council by a more widely representative body specifically
‘to advise and assist the Departments of Food and Education, Heslth and Lands in the
‘tasks relating to the country’s' food problems with which they have to deal.

The first meeting of the Council was held in the 3rd. week of July 1944 in which about
-40 non-official members participated. _ .

A Sub-Committee of the Council has heen formed to look into the question of procurement
and to advise Government as to the best methods of ascertainiig and securing the surpluses
-of the growers and linking up production with procurement.

Craprsr 11.—Foop Grains CoNTROL ORDER

As a result of a close examination of the various suggestions made from time to time
by the Provincial and State Governments for the improvement of the form of the Food-
grains Control Order, it was decided that the existing Order, which had -been promulgated
by the Central Government and brought into force by the notifications of the Provincial
(overnments, should be progressively replaced by new Orders framed by Provincial Gov.
ernments in the light of their own requirements and adapted to sumit local conditions, but
based on the existing Order. The application of the Central Order to the particular
yrovince will be cancelled by notification simultaneously with the promulgntion of the loeal
“Order. ) . N
" The Provincial Governments and Administrations were also requested to censult the
Govérnment of India before finally: publishing their versions of the Order. Draft Orders
from some Provinces have been received and are being scrutinised. The Central Order
will cease ta be in force in the N.-W. F. P. from 2lst October, 1944, on which date the
"Provincial Order will come into force. b i

The penal clause of the existing Foodgrains Control Order has heen amended so as to
make it compulsory for the Court to order forfeiture of stocks in case of a contravention
-of the Order unless, for reasons to be recorded in writing, it is of opinion that the direc-
tion should not be made in respect of the whole, or as the case may’ be, a part of the
property. - .

g’he Provincial Gosrnments and Administrations have been requested to make.a similar
provigion in their Foodgrains Control Orders. '

States have also been requested through the Residents to take action on the samo lines.

The functions and duties of Regional Food- Commissioners have been reviewed afresh
an® Food Regions reshuffled in consequence of which the old ‘Rajputana Region has beem
-aholished_and in its place following four food regions have been set up with their Resi-
-dents as Regional Food Commissioners :— :

(i) Rajputana Region. )

(ii) Central India States.

(iii)) Gwalior States.

(iv) Western India States.’

The food regions generally conform $o the groups of States with which Residents are in
volitical relationship. . . : '
Al correspondence between the Central and Provincial or States Governments has to
be conducted through the Regional Food Commissioners and ‘Residents acting ‘as Regional
Foot(rl‘h Comn&ms}oners, R ! h

e staff of the Regional Rood Commiisioners has been ‘greatly strengthened an i
proposed to appoint Deputy Regional Food Commissioners &% all Pro{rincialngrzload cjuartdor:.. N

LatesT Rice Prices IN ‘DrsTRICTS OF BENGAT,

The Honourable Sir Jwala Prasad Srivastava: Sir, T also lay on fhe iable
-a statement ghowmg the latest rice prices in the districts of Bengal,
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Statement showing the latest ric: prices in the districts of Bengal
Prices (wholesale)

Districts (in Ra. per maund). Dato(
alpoiguri . .. . 13 0 0 (R) 311044
%&gﬂﬁn . . . . 11 14 0 (R) 1-11.44
Midnapore . ... 1010 0 29-10-44
Bakerganj . B . . 10 8 0 M - s:}(l’::
inajpore . 1112 0
Dinejpore. = 9 80 31.10-44
. to to
Dma- : 10 0 0 1-11-44
- 780 30-10-44 -
Ty e e . to to
SiPpecs - 800 1-11-44
hit ' SR 30-10-44
Chitt, e T e . . - to -
' 11 _agong Y l? 5 0 , (

Priées :art; wholes: le pxocept when (R) ig n:;elitibnod agg.i.nat. the quotat{on. in which case it is
tail,
re m(M)=Modium quality. _ .

" Mr. N. M. Joshi (Nominated Non-Official): Sir, in view of the fact that
there will be g debate now, will the Honourable Member circulate copies of
the statement just now? )

The Honourable Bir Jwala Prasad Srivastava: It has been laid on the table.
Mr. N. M, Joghi: We cannot read it now. To facilitate the perusal and
study of it, will the Honourable Member see that copies are circulated to

Members, especially as we are now engaged in the food debate? '

Mr. President (The Honourable Sir Abdur Rahim): How many pages is it?

The Honourable Sir Jwala Prasad Srivastava: I have just handed it over—

it is the only copy I have: it runs into many pages—17 pages of type.' I shall
_have to find out how many copies I have got. .I understand there are only
8ix copies. . ' .

Mr. N. M. Joshi; May I ask. is this the way that Government should treat
the Legislature-—laying a statement on the table while the debate is-going on,
without supplying copies to the Members? :

MOTION IRE FOOD SITUATION—contd.

Mr, President (The Homourable Sir Abdur Rahim): The House will now
proceed with the debat¢ on the molion that the food situation in- India be
‘taken into consideration. I think Mr. Deshmukh was in possession of the
House.

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Sir, ‘last
time I dealt with the long range policy regarding food which should have been
begun long ago, and I pointed out that His Majesty's Government was nob
to-operating with us in earnest, and I gave an illustration that we were not
supplied with tractors which were very necessary to carry out this plan. I
also said that the demand for the reduction of prices of agricultural produce
was most unreasonable. The amendment which I support says that at pre-
sent the prices are so uneconomical that they hit the growers hardest: of coursa
it also speaks for the consumers; but I will let the consumers look after them-
selves—I am more concerned with the producers. At present things are like
this: if any tenant wants to take land on lease for the purpose of cultivation—
8ay about 12 or 13 ncres—he divides it into cash crop and food crop and fodder
crop, in order to meet his etpenditure and other necessities. He retaing half
of- the crop for himself and pays the other half to the owner of the land. Out
of his 50 per cént. he has. to meet the expenses of the cultivation. And in
Places where land .is not cultivated under irrigation, this eventually results in’

-
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a ned loss of two to three rupees per acre. -Yon have merely to make inqui-
ries and you will find it is so; where there is no irrigation and where people:
carry on dry farming, there is no guarantee thai the cultivator will get a normal
crop. A shower more or a shower less may dash his hopes. Under such cir-
oumstances he is worge off than the person who cultivates his land with the
help of irrigation. Tn either case the lessce who takes the ]a-x}-d on lease or
the tenant carnot meet the expenses out of the produce which he gets out
of the land. Not only that, not only he incurs loss, but he ha.s no reserve to-
fall haok upon. We know the veterinary service is not efficient in the -villages:
supposing his bullocks dje. how ean he replenish a pair of bullocks or any other -
material—for instance, his agricultural implements? He has no rescrve or
“depreciation fund to fall back upon oc to look after his children if they get ill.
Even on the present basis of prices the agriculturist, an agrieulturist, who has
no profession either of money-lending or is not a lawyer or doctor or has no
other subsidiary means but merely depends on his agriculture,—he is in the
worst possible: position. Having nothing to fall back upop. e has to borrow
. from somebody—a co-operative bank or the ordinary moneylender, as-.tha
..only source of meeting these necessitics. Therefore it will be.found that prices
are most umeconomical even at this stage; and vet what is the procedure fol-
lowed by the Food Member: Every year when the crops are going to be reap-

ed, he revises the prices and he reduces the prices because the demand is for
the reduction of prices

The Honourable Sir Jwala Prasad Srivastava (Food Member): For your
benetit ! ‘

Mr. Govind V. Deshmukh: I am not heuefited. I am an agriculturist. You .
may be doing it in the name of the consumers. T asked a question—No. 120—
" yesterday—How do vou bring down the cost of living. The answer was ‘by
reducing the prices of agricultural produce’. You have done almost nothing
to bring down the prices of other.articles. T cannot co very deeply into that
just now, but fortimately for me my question was answered yesterday; and
the Honourable Commerce Aember sawl ““This is all that T can do'’. Bul
what has he done? He has hrought down the price of rice from the level
of 80 or 40 to the level of 20. It is not in the interests of the agricultural pro-~
ducer. You should have hrought down the nrices of other articles more .than
you have done. He sayvs to me ‘‘You refer to.the other departments’’.” In
other words, the only remedy to satiefv the demands of the non-producers is
to reduce the price of agricultural produce—a very ruinous policy. As I said,
there will he no incentive to produce. Are you going to rely on the culti-
vator whose strength you have sapped. whose life-blood  you have sapped,
because he cannot even get. enough food for himself and his family? '

Mr. President (The Hanourable Sir Abdur Rahim): The Honourable. Member

has got one minute more,

Mr. Govind V. Deshmukh: He cannot get anything to rely on. He has no
food to maintain himself, let alone nutritious focod—and vou expect these
despondent and disheartened agriculturists . who have neothing to maintain
themsetves on, to feed vou. T eay, therefare. that it is & most ruinons poliey
to bring down the prices. The présent pricer are most uneconomical and in the
interests of the producer, the prices should not he reduced hereafter. What
happens in England and other countries? There thev have given a Buarantee
that the prices shall not be reduced but here the Food Department of the
-Government of Tndia reduces prices cvery vear when tha crops are in sight.
This §s a very bad policy. (An Honourable Member: ‘“‘“What is the remedy
you suggest?”) As I said last time, Government should subsidize the agri-
culturist. You must give something to the agriculturist for the purchase of

cattle, seeds, graing and other awmenities of life. Your present policy will not
do. -

Mr. President (The Honourahle Sir Abdur 'R:;him): The Honourable Mem-
ber’s time is up. -

ks
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Mr. T. 8. Avinashilingam Ohettiar (Salemn and Coimbatore cum North Arcot
Non-Muhammadan Lural): 1 bave given notice of an amendment. I have
given the required notice under the Standing Order.

Mr, President (I'he Honoursble Sir Abdur Rahim): I cannot allow that av
this stage. If 1 allow it now, I cannot prevent the speakers who have already
-spoken from speaking again on this amendment. o

Mr. T. S. Avinaghilingam Chettiar: It is open to vou, Sir, not to allow
them to speak but under the Standing Orders ¥ am entitled to make this

mmotion even after the discussion has begun. )
Mr, President (The Homourable Sir Abdur Rehin): T cannot allow the
speakers who have ulready spoken to speak again on this amendment. That

is the difficulty. : . o

Mr, T. S. Avinashilingam Chettiar: We have no objection to that.

Mr. President (The Honcurable Sir Abdur Rahim): If they insigt on speak-
ing, I cannot prevent them. I cannot therefore allow the amendment to be

moved- at this stage. o
Mr. Govind V. Deshmukh: I will not speak again. : o
Mr. T. S. Avinashilingam Chettiar: Under the Standing Orders I am entitled

to move an amendment. ,

Mr. President (The Honourable Sir Abdur Rahim): Thiz comes too late. T
it were a consequentinl amendment, that would have been a different matter.
But if the speakers who have already spoken will not speak again, then T will

allow this amendicent to be moved. .
Mr. T. S. Avinashilingam Ohettiar: Very well Sir. T move:
“That the following be added at the end of the motion :

‘having considered the same, this House is of opinion (1) that the prices fixed for paddy
and other food grains should be revised in view of the present circumstances, and in
considering .the level of prices of food grains appropriate to a particular area, regard should
be had to (a) the cost of articles entering into the cultivators’ cost of production; (b)
cost of articles entering into his standard of life and (¢) cost of cultivation of marginal
Jands, ag it obtaing at prescnt cost .levels; .

(2) that having in view the enormous amount of corruption created by the fact - that
Tevenue and other officers have heen entrusted with the duty of issuing licences. for pur-
chagers and distributors of paddy and rice, wheat and other fdéod grains, these licences
in the districts and taluks shall be issued on- the advice of the advisory hoard, atinched
to the districts and taluks and to co-operative societies wherever available;

(3) that peasants shall be given the choice of supplying food grains either in the shape
of paddy or rice, wheiut or atta and thus be entitled to eliminate the profiteering now
bemng made by millers; and

'4) that every effort be made to review and reduce the margins of profits now allowed
t0 various agencies of middlemen; . '

(5) that the responsibility of the Central Government should not _ceare with mere allot-
ment of food grains but it should extend to seeing that their allotments reach the deficit
or needy areas and that no invidious distinction shall be made in distributing rations
Tetween civilian population and those who are the relatives of poople in the armed forces
and also between the urban and rural peoples, and that all ‘needy peoples. whether living

’

in town or villages be granted equal ratioms.’. . . ...

Mr. President (The Honourable Sir Abdur Rahiny): The remaining portion
of para. (5) ecannot be moved, as it raises other imatters. .

Mr. T. S. Avinashilingam Ohettiar: T will omit that portion,

‘(6) that in cases of districts experiencing great scarcity, district-wise and equitable
rationing shall be organised ; ' o

{7) and that to meet the food deficit in’this country, apart from the measures taken

.

to tide ‘over the present difficultigs,. . .. .

Mr. Predldent (The Honournble Sir Abdur Rahim): That cannot be movéd.

Mr. T: 8. Avinashilingam Chettiar: Why, Sir? This refers to the long
range policy. The Food Grains Policy Committee has made mention of thig
_ Mr. President (The Honourable Sir Abdur Rahim): That mav be but this
" Mr. T. 5 Avnashilingsm Ob ' '

Mr. T. 8. gam Ohettiar: All this™is connected with i
of increased producfion of food. The Hononurable Member s;okzheaggszhm
these in his opening speech. He is looking far ahead.

Prof. N. @. a8 (Guntur cum Nellore: Non- . e
fooking very farn:ht:.-g.d.( efiore: Non-Mubammadan Rural): He is
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_ madan Rural): Sir, I move:
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_ Mr. President (The Honoursdble Sir Abdur Rahim): Very well, I will allow
it.in that case: _ . . . '
Mr. T. S. Avinashilingam Chettiar: - .
‘other measures of a permaneut character such as“that of new irrigation schenies, manu-
facture of fertilizers, fixation and maintenance of mininum prices of food grains shall
also be taken up as soon ms possible’. T

Mr. President (The Honourable Sn Ahdur Rahim): Mr. Chattopadhyaya
will now move his amendment. ’
Mr. Amarendra Nath Ohattopadhyaya (Burdwan Division: Non-Muham-

“That the following be sdded at the end of the motion: * =~ .
f procurement and distribution of essential food-

‘In view of the fact that the system o
1he Central Gavernment has not succeeded so

stufi adopted by the Food :Departmeni of 1 nme '
far to alleviate the difficulties and inconveniences of consumers in Bengal and in other.

affected provinces as well the co-operative system ‘of production, digtribugion and con-
sumption be introduced and .adopted in the affected provinces specially in Bengul by
setting up Co-operative Producer, Distributor and Consumers’ Society registered under the

Co-operative Societies Act'.’ )
Mr. President (The Heuourable Sir Abdur Rahim): Amendmeht moved:

“That the following be added at the end of the lpotion: : o
‘having, considered the same, this House is of opinion (1) that the prices fixed for padd:
and other food graina should be revised in view of the present circumstances, and- in

“considering the level of prices of food grajns appropriate to a particular area; regard should

be had to .(a) the cost of articles cntering into the cultivators’ cost of production; (b}
cost of articles entering into his standard of life and (¢) cost of cultivation of marginal
lands, as it obtains at present cost levels; . ‘

“(2) that having in view the enormous amount of corruption created by the fact that
revenne and other officers have heen eutrusted with the duty of issuing licences for pur-
chasers and distributors of paddy and rice, wheat and other food grains, these licences
in the districts and taluks shall be issned on the advice of the advisory board, attached
to ths districts and taluks and to co-operative societies wherever available; :

(3' that peasants shall -be given the choice of supplving food grains either in the shape
of paddy or rice, wheat or atta and thus be entitled to eliminate the profiteering now
beiny made by “millers; and ) } :

. ~f4) that every effort be made to review and reduce the mar,
to various ' akencies of middlemen; . .

- (5) that the re¢nonsibility of the Central Governmeéent should nat cease with mere allnt-.
ment of food graing but it should extend to seeing that their allotments reach the deficit
or needy areas and that no invidious distinction shall be made in distributing rations:
betwben civilian population and those  who are the relatives of poople in the armed forces:
and also between the urban and rural peoples, and that all needy peoples, wheéther living
in town or villages be granted equal rations; - - :

(6) that in cases of districts experiencing great scarcity, district-wise and equitable-
rationing shall be organised; . ) ’ L

(7) and that to meet. the food deficit in this country apart from the- measures taken:
to tide over the present difficulties, other measures of a permanent character such as
that of new irrigation schemes, mannfacture -of fertilizers, fixation and maintenance of -
minimum prices of food grains shall also be taken up as soon as possible’.’”

The next amendment moved is. ’

““That the following be added at the end of the motion : Co

‘In view of the fact that the system of procurement and distribution of essential food-
stuff adopted by the Food Department of the Central- Government 'has not succeeded: so
far to allevmt:e__the difficulties and inconveniences of consumers in Bengal and in other
affecled proviiices as. well the . co-operative system of production, distribution .and con-
sumption be introduced and adopted in- the affected provinces ‘specially in Bengal by
:Jejggr al;yi)veCcas-g&v;};veAgfszucer, Distributor and Consum_-ers' Society_ registered under the-

Mr, Akhil Chandra Datta (Chittagong and Rajshahi Divisians: Non-Muham-
madan Rural): T propose to place before the House the nctual food position
in Bepgal and I shall therefore limit the seope of my speech. The Henourable
the Food Member has said that so far as rice is concerned, the food position
18 now easy over practically all parts of Bengal. My submission ds that it is
not flt.nll.a fair statement of the ‘position in Bengal. Tt does not hear the
true 'picture of the Beneal food position. My contention is that so far as
rice 18 concerned, there is still at least semi-famine in Bengal and so far as
other foodetuffs—other than foodgrains—are concerned, there is the most acute
"famme-v.m Bengal at the present moment. In fact, it is -greater than® what
it was in 1943. Even now people are dving of starvation in Bengal. The

gins of profits now allowed:
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“day the number of people who die of
rural areas, of coursc we have not got
rv for the death statistics of the rural
ished at the instance of the Calcutta.

Calcutta daily* papers”publish every
starvation in Caleytta. As regards the.
the figures becuuse there is no muchine
areas. - But in Calcutta the figures are publ
-Corporation. ) :

" Now, ‘Sir, meetings of officials and nbh-oﬁicipls are being held all over the
province in order to discuss the ways and means to combat th.e scarcity of
rice in several parts-of the province. A public meeting of officials and non.
officials was held the other day at Bakargunj and it was sa_;d by their District-
Magistrate that people were literally” dying of starvation in various parts of
the district. As you know, Sir, Bakargunj is the granary of Bengal and lf-.
that is the position there, we can well imagine what is the position: in other:
districts. ’ , ] '

Now, Sir, the Honourable the Food Member made a statement not longs
ago—probably it wus in July last—spenking of the Bengal situation, t,}.m'f
“‘admittedly the situation was serious in some parts still. I do not-deny it"".
That was his statement. He now says that .jt is easy practically all over-
Bengal. o ) ] .
Now, what is the actual position? The ruling rnarket price. today is at
least four times the pre-war price. Of course, the price of rice has gone down:
as compated to the onc prevailing in 1943.° In 1948, the price was Rs. 25,
Rs. 80, Rs. 85 and in some cases even Rs: 50 per maund. Now it has- been
reduced, according to the Ilonourable the Food Member, to_ something like
Rs. 15. This has given some relief to that class of people whote power of
purchase does not go up to Rs, 20, Rs. 80, Rs. 40 and Rs. 50 per maund, but it
does not give any relief to those people whose power of purchase is not such
as to be able to purchase rice at Rs. 15, and the vast bulk of the population
belong to this category. The majority of the people cannot possibly Yurchnse-
rice at the rate of Rs. 15 per month, ) ,

Now, Sir, the whole question is that the price now prevailing in Bengal
is not such as to be within the reach of the majority of the population. We
have to remember in this connection that even during the normal times many
people had to go without a square meal and the price of rice then used to_be
Rs. 2.8-0 to Rs. 8-8-0 per maund. We also know that the per capita availability-
of rice even in normal times was very low. We have been told by the
experts that there is a serious under-nourishment of about one-third ef the
population of India evén during the normal times. Therefore, my -submission
i that although the price of rice has fallen, thé relief has been afforded only to
a handful of peopke.and the vast majority has not got any relief. The difference
between 1943 and 1044 is this. In 1943 the death was prompt: in 1944 the
«death is deferred. Tt is the gradual death, inch by inch. In this connection,
1 might be allowed to quote the statement of Mr. Amery which he made in
the House of Cominons some time ago, T think it was in July last. He said:

* *“The number of deaths  in Bengal famine exceeded the total casualties through enemy
action during the first four years of the war throughout the' whole Empire.” "

The other dav we were toMd by Sir Henrv French that there was not a
single case of death by starvation in Great Britain during the war. .

The Honourable the Food Member has confined hi® attention and his acti-
vity to what is called the cereal food only. He has not given the slightest
thought.to what is called the protective food, Now, Sir, food in Bengal does not
mean rice onlv. People tannot live on rice only. They must have other food-
stuffs which are a3 essemtial for n man’s life as rice is. For instance, they
‘must have vegestables, milk, fish, meat, ghee, eggs and so on. Now, there
is no manner of doubt that the price of this protective food has risen in 1944
considerably over the level of price during the famine time in 1943. A atate-
ment is' published in the Statesman very lately which shows that meat and,
ghee are now prohibited luxiiries, almost unobtainahle. and that fish is
selling now at a price which is 111 per cent. mot above the normal nrice in
normal times but above the price of 1943.. The same is the case with vege-
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tables. On the average the prices of vegefables have gone up by 118 per cent.
«over the level prevailing during the dark days of the famine of last year. The
rise in pricgs has involved self-denidl in a variety of articles of food on the
part of many people. The price of almost all foodstuffs other thaTn rice have
increased by 120 per cent. and i some cases by 200 per cent. Now’ what is
the position in Bengal? My contention is that taking the two fronts of food,
‘namely, cereal food and protective food, taking the food as a whole, the situa-
tion in Bengil is that the distress is far more acute in 1944 than in 1943.
‘Unfortunately for us, it appears that the second food front has escaped alto-
gether attention of the Honourable Food Member. He has not been alle
to achieve substantinlly and effectively anything as regards the staple food
.crop, not to speak of any other kind of food erop. A, questign was asked the
other day and the 1—1011011_1':11)\99, "Food Member showed his absolute ignorance
.of the position of other foodstuffs in Bengal. When his attention was drawn
to newspaper reports, he sud he didn’t see them. T do mot know if he has
‘really examined the tood po<ition in Bengul. The Honourahle Food Member
was very eloquent aud very enthusiastic with regard to future plan not only
about cereal fgod but also about protective food. He says there must be defi-
nite plan for production, for procurement, for price control and for distribution
‘not only of cereal food but also, of protective food. . The present does not seem

to worry him at all, _ . .
I want to draw the attention of the House to one very important fact,
‘namely, the waste of food that has been allowed in Bengal. TFood has heen
-allowed to deteriorute and decompose and reduced to a state absolutely unfit
for human consumptipn. If the deterioration is confined to one or two instunces
©r even to four or five instances, it might not matter so much. But it is
clear that, there has been waste throughout the country in 1944, not in one
isolated instance, and in quantities which are not negligible, in huge quantities.
Jarticularly we have to remember the waste in the Botanieal gardens at Sibpur
‘where decomposed foodstuffs had t0 be carried in about 200 lorries éngaged
throughout day and night for seven days consecutively in order to clear the
decomposed food, to be thrown into the marshy places. A huge quantity was.
thrown out. . We have been told that in the Government storage also a huge
-quantity of foodstuffs became unfit for human consumption and thev are now
being sold to people for non-food purposes. What happened in Khulna? In
Behar, huge quantities were stocked for export to Bengal, but thev were not
-sent. ‘They got decomposed, unfit for human  consumption.. There is an
interesting storv about Narayanganj. Food in the possession of Government’
became rotten, uufit for human consumption, and the trgders in rice were
:asked to purchase them. They refused to do so because the foodstuffs were
unfit for human consumption. The result was that notice was served on the .
traders to show cause why their licences should not be cancelled as they
refused to purchase the Government stock. We have heard the defence and.
the apologia of the Honourable Member “about -waste. The Honourable Mem-
‘ber said it is unavoidable. My submission is, 18 this wuste really unavoid-
able? 1t wus said that the Government had no provision for aceonunodating
‘the foodstuffs, and that thgre was no place for storage. If you have no provi-
-sion for storage, why then do you store at all? Why not distribute them to
all people who are dying for want of food? Deterioration and decomposition
do not take place in the twinkling of an eye. It takes some time. Why-
don’t you take some step when it appears that there is a likelihood of decom-
position und deterioration? Why not hand it over to dying people, why not
give this food to the dying people before it “gets -decomposed. Why do you
distribute the food that is docomposed at a time when it is unfit for
consumption? Js it merely to kill people by making them to eat the con-
siimed food? 8o, it appears that two things are going on in Bengal, side by
side : waste on one side and starvation on the other side. Scarcity in the midst
«of plenty. I ask why this state of things is allowed to happen. Is there no
‘Government in this country to look after the poor people who "are dying in
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thousands. " Why .should the Geverument ‘allow food to be wasted whe}. people
are dying? Is theré no Foed Department, is there no Civil Supply Depart-
ment? Ig there no civil administration, no military administration? There
is a huge army of officers appointed recently on very fat salaries. What are
these people doing? I must say that the food administration in this country
fs inefficient, indifferent, irresponsible, callous, inhuman and as rotten as the
rotten food you want to dispose of.. It is time that there should be a com-
plete overhaul of the food administration,

The Honourable Sir Sultan Ahmed (T.eader of the House): Where?

Mr. Akhil Ohandra Datta: As 1 said at the beginning of my speech, I am
confining my remarks to Bengnl. If fhere is something rotten in Bengal,
the }.'i’oodt Member caiinot simply say it cencerns Bengal and he has no con-
cern in it. . -

Sir Oowasjee Jehangir (Bombay City: Non-Muhammadan Urban): Ioes this
foodstuff belong ta Bengal Government "gr to the Government of India? |,

Mr. Akhil Chandra Datta: It comes to the Bengal Government from the
Government of India. - L

Dr. @. v. Deshmukh (Bombay City: Non-Mubammadan Urban): at a
profit? iR ,
. Mr. Akhil Ohandra Datta: Yes, at a profit here and .at a profit there also.

.tl'he chief ‘reason is the presence of the overseas forces. The whole Bengal
138 now an armed camp.

Mr. President (The Honourable Sir Abdur Rshim): The Honourable-
Member has one minute more. - C '

Mr. Akhil Ohandra Datta: And their purchasing power has produced this.
state of things. It is very interesting to note that whereas Indian soldiers
serving overseas are supplied-food by India, the overseas soldiers resident in
Indig are fed by us. The real fact if that the needs of the civilian population
have been sacrificed to those of -the military. ° A ] ‘

In conclusion I will say' only this that the Bengal situation is still so very
grave and so very complicated that I plead for rescue operations there as
recommended by the Gregory Committee.

Mr. P. J. Grifiths (ASsam: Luropean): Sir, the subject of our discussion’
today seems to me on an entirely different plane from that of many other topics
which from' time to time engage our attention in this House. For with regard
to many of those subjects there is room for reasonable difference of opinion,
not only as to methods but even ag to the aims and objectives which we
_should set before us. When, however, the issue is the food policy of the
Government of India, there can be only one objective and one aim,—that aim is to
secure that the people of this great country are fed and that we avoid a
repetition of that great calamity which overtook us last year, a calamity which
resulted not only in the deaths of many hundreds of thousands of people, not
only in untold misery to countless others, but also in a.very serious lowering
vof the prestige and the reputation of this country and its administration in the
eyes of the civilised world. . . ¢

In approaching such a subject we necd necessarily do so in a spirit ggme-
what different from that which animates many of our discussions in  this
House. We are not here today to score debating points, to bait Government
or to wrangle with this or that section of the House. We are here, as I see it,
for three purposes; first, to give sober and careful consideration to the food
policy of Government; secondly, to examine and appraise the administration of
‘that policy; and thirdly, to suggest those changes which in our view are
required both in policy and in administration. )

We in this Group havg paid the closest attention-to the food problem, not
onlv since the shortage became acute- but from the days before that, when
to the husiness world, though perhaps not to Government, it was clear that
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trouble was eoming. Thers is a twofold reason for the particularly keen interest
,which we have tuken in this subject. First there ic the fact that us great .
employers of labour we are brought into practical contact with the actual diffi-
cultics that arise in time of shortage. In this. connection I want to deal very
briefly with the criticism -which has sometimes been levelled at the Chambers
of Commerce and at the other bodies which have thought it necessary to make
-forward provision for the food of their employees. We havé been . criticised; .
we have been told thut we have acted unfairly, that we have laid up undue
stocks, that we have been prepared to sacrifice the general public for the sake
of our employees. Sir, I am not seriously disturbed by that criticism. If
in an era like this, the worst cliarge which can be brought against the capita-
list is that of being over-anxious and over-careful for the welfare of the labourer
for whom he is respon: ble, I think no cgpitalist need be unduly troubled about
an accusation of that kind. We do s knowledge our responsibility in the
matter of seeing that those upon whose labour our profits are based are ade-
quately fed. But there is a second reason for the paiticular interest we take
in this problem, and that is the knowledge that in our own country, in spite
of great shortage of supply, tire food situation has been handled in a way which
‘provides a model of good administration. We are impressed with the contrast
between the administration of the food situation in Britain and that from
which we have suffered in this country. Early in the present vear I had the
good fortune to pay a brief visit to my own country. I went with some appre-
hension; I went expecting to find that peoplc were going hungry. I had not
been two days in that country before T realised’ that in spite of great reduction
of ‘supplies the.e was n> such thing as hunger; rich, poor and middle classes,—
all were being smlequately fed.. The diet may be monotonous but there was
no question of anybody going short. And I was tremendously impresseqd with
the way in which the food administration™of Britain had succeeded in bringing
'about complete equality of sactifice. You are ‘not better fed in Britain today
hecause you happen to be better off than somebody else. The second thipg that
impressed me wns the great rouline efficiency in small matters of the food
administration in my own country. . Let me give you a small illustration. I
swent home by plane. T went siraight from the aerodrome to the railhead
nearest my own town and I arrived at that station .at half past nine in the
morning. By flve minutes past ten I had received my identity card, my ration -
books for food and my clothing ration book. Contrast that with what happens
in this country. Not so long ago I happened to be transferred from one large
city to another. The rationing problem did not affect me personally as I
was going to live in a club, but it affected my servant. It took three weeks,
ten visits of my servant to the office and three personal letters froth me before
that unfortunate man could get his ration card.” And he told me on the.
strength of his own knowledge of other people’s experience, that he considered
himself very lucky in getting it in three weeks merely because I had written
to some of the people concerned. That is an example of the contrast between
the efficiency of the administration of food in one country and another. It
does indeed seem to be a paradox that in India which is very nearly self-
suffgient in.food, where the actual shortage is small in percentage, there has
been starvation, chaos and confusion; whereas in Britain where supplies have
been very severely reduced these evil features have not occurred. In saying
this I am not unmindful of the tremendous difference in circumstances bet-
ween the two coufitries. I am not forgetting the fact that it is far easier to
control food supplies and distribution in a country where the number of
farmers is limited, where most of the supplies depend on imports. which. ean
. easily be controlled at source, as compared with this country where the food
supply depends upon the-efforts of millions of cultiyators. I am not uncons-
cious of that difference; nor am I unconscious of the fact that it is far easier
for Government to administer food policy when' it has behind it the support
‘of a keen, alert public conscience, than in this counfry where,—1 say this in
no offensive spirit,—that conscience is not yet as highly developed as it will
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have to become. (4 voice: ‘‘That is the fault of, Govergment.”’) It may
be so. I'am at the moment not concerned with faults but with facts. Who-
ever may be at fault, the fact is that in my own country the black. marketeer,
——apd he does exist there as everywhere else in the world,—gets very short
shrift from everybody concerned and from Government. When he is hauled vp
before a court he gets a gharp deterrent sentence; he 'is not let' off with a
nominal fine. But apart from the action of the courts he at once finds him-
-self an bbject of social obloquy; he finds that the other people in his own neigh-
bourhood do not want to have  anytbing to do with him, and he bas to go
about ashamed of himself for some considerable time to come. In this country
that does not happen. On the one hand the administration is lax in enforcing
deterrent sentences against those who offend, and, on the other hand, that
"man does not receive sufficient practical condemnation from the people with
whom he has to live. Let public opinion become real and alive on this subject
and you will very soon find that administration has. to respond. In most
matters and in most countries administrations tend to lag behind public opinion.

Tn this matter if public opinion is active, I am certain that the admigistra-
tion will: soon be forced into .greater and more effective activity. .

But in spite of all these differences in circumstances, it is still worth asking
“the question as to why food administration in this country has fallen short of
the standards achieved in Britain. The first and main reason seems t6 me to
be this: That in Britain food policy was thought out, .and laid down, to its
last details, before the onset of the present war. . Staff was selected, trained,
ready to take up its place the day war was declared. In thisecountry, by way
of conjrast, we had a long period of hesitation, confusion, vacillation; an ex-
perimental period, a period of trial and error at a time when trial and error
meant death for many people. R o -

Dr. Sir Zia Uddin Ahmad (Uniled Provinces. Sputhern Divisions: Muham-
madan Rural): It is still in experimental stages.

- Mr, P, J, Grifiths: I need only remind you of the different stages through
which the policy of the Government of India and the Provineial Governments
passed. l%may say briefly that first you had what I call the ‘comic period’,
although it ought perhaps to be called the tragic period. It was the period
when, at any rate in the some provinces, the District Magistrate was a law
unto himself. ' -

An Honourable Member: He is still.

Mr. P. J. Griffiths: In some matters he ought to be so, but not over.food.

Sir, I toured through some parts of the particular province at the time
concerned and in ‘the space of two days I-saw three different District Magis-
trates. who held different opinions and acted on them. The first gentleman said
that prices must be kept down to ease the situation and help the consumers.
The second gentleman said that prices must go up to help the cultivator.
Number three was a comfortable man who said, ‘I think on the whole the
best policy is not to bother’’. : ) .

Mr. D. K. Lahiri Chaudbury (Bengal: Landholders): That is a recommenda-

tion for the 1.C.S. officers. .
Mr. P. J. Grifiths: Sir, I cannot stop to answer that somewhat childish

interruption. _ . .

1t is not difficult to imagine what the result of thig variation of policy
was. Grain was poyring into the district boundsries with no arrangements
for its distribution and sale. You had a great orgy of profiteering and specula-
tion which months later began to make its effects felt on the unfortunate people
who lived in- those districts. That was the comic or tragic period, whatever

ike to ecall it. :

yo?TIl:‘:xf yl;u'c'ome to the attempt of Government to fix maximum wheat prices
without getting control of stock and without any adequate control over mova-
ments. .,That was bound to result in confusion, as the result Government
had fo decontrol prices. That again led /to the period of disaster from which

Government tried to rescue us by the Basic Plan. The Basic Plan wns exccl-
: 2
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lent ag a plan, but it quite ignored the.fact that i i
‘Ex;:::'t;r‘:ﬁ:&.(l}ot:tut,onom;:J and th;tg provinces might not,ﬂ;?:?epl: :ﬁ:hv?éw?shuc])% 1];1:
overnment as to how much. grain & parti i
e‘xpected to contribute. The failure of %hat pi;ar? nf;lic uxllzr‘ilf:c‘? v;n csiacomt'ih be’
Calcutta was on the borders of starvation and many deaths due to ég:ar“ t'u‘r s
h‘ad actually . taken place. Calcutta was Pescued -by Government’s ::r 19tn.
ting temporary reversion to frée trade. I personally believe that at th,atlz) mt'-
cular time reversion to free trade was necessary, but, nevertheless pgrﬁ
know the disastrous consequences which it brougl;t in its train a lsit,tl wf ta'
From that stagé we came on to the evoldtion of free trade, to wh teI may
call the New Basic Plan, or the plan which is now in force ’i‘héne h':ve b?é?
as I said, two years of vacillation, hesitation and experim.ent That phase, 1
am mqlmed to believe, has now passed. The Report of the Food ainl; P?s"
Committee last year, whatever its drawbacks may have bean didg;or the fi 1c‘y£
time lay the foundations of a rational coherent food policy.’ 1 con aiull::
Govérnment on at last having managed to evolve a policy of that na%:r ang
I would like to congratulate Dr. Sir Theodore Gregory for the parg thgt he
has played in it. I go so far as to say that if- during his term of office as
Economic Adviser he had done nothing else, the laying -down of this coherent
f:hggdfcgl tlﬁ first time, would have justified his existence. I need * only
lair:ln_down ein :ﬁf: 1;):;3{: of the five main points ?vhlch comprise the policy

(1) The policy of increasing suppl i i :

by increasing hG};ﬁe‘product.iog, Pply both by. trying to step up 1mp\o ris ond

(2 The policy of making procurement a provincial metter based en an
attempt to eliminate all competition' and operating equally in all districts

whether those districts happen to be surplus or deficit '
+ (3) Extension of ratianing. R '
aim(:.r) Better and more extensive price control was lgid down a8 one of the
and (5) A central foodgrain reserve was to be set up. )

In the opinion of this Group, the. policy laid down in that Repdht is sound.
Indeed we associate ourselves with what is said in the Report that the ideal
would be, under the present circumstances, for Government to take over the
whole business of the purchase, distribution and sale of grain and foodstuffs.
We recognize that it 'is not an easy thing to do, we recognize that the diffi-
_culties of complete monopoly are particularly great in those provinces where
there is no elahorate revenue system, but our view, nevertheless, is that the
more closely Government can approximate to the ideal of  cent. per cent.
purchase and distribution the nearer they will be to solving the difficulties of
this eountry in the matter-of food. And it follows, therefore, -that we are-

« wholly opposed to those who say that ths time has come to remove regiounl
control and to revert to the normal channels of trade. Tt is our view that anv
such reversion . would be disastrous. The Report of the Gregory Committee
really had the last word to say on thig subject when it said:

“Freo trade under conditions of scarcity oa the one hand and fear on the other would

he an open invitatien for hourders to hoard and for every rich man and speculator to
invest or hoard or to do whatever satisfles hin as most likelv to be in his own interest.”
We belicve with that Commitiee that the policy of free trade might work
out its own salvation, but there would be in the meantime an era of starvation
to large sections of people in this country. We associfite ourselves entirely
with the stand which has been taken by .the Government of India in this
matter arid we congratulate them upon having at least evolved .a sound und
. coherent food policy. )
1 have spoken about policy. I mow turn to administration.and here, T,
am afraid, T have no such bouquet to hand out to the Government pf Indis or
_tb the Provincial Governments.. We may be satisfed with their policv. but
we canpot pretend to be satisfied with the administration. Tt is verv difficult
to generalize on this topic, for naturally the gtandard of administration var'cs
very much from one part of the eountry to anoth:ar e . .
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An Honeurable Meinber: Not ut all. :

Mr, P. J. Grifiths: . . . and, 1 supppse, all of us speaking here are pre-
pared to pay a tribute to the excellent administm%on carried out“by the
Government of Bombay of the food problem there. nfortunately we cannot
extend the same praise to all other parts of India. -We, all of us, kpow of
brovinces where there has been chaos, confusion, timidity and resulting loss of
public confidence, and we know of other provinces where excessive parochialisiy
bas also been a contributory factor in making the food situation worse. L1t is
difficult then to generalize, but ] shall try to illustrate my statement that on
the ,whole food administration has been poor, by referring to two or three
of the main spheres in which it operates,

Let me take first the sphere of enforcement. 1 think I can say without
~dear of exaggeration that in many provinces the controls have become a joke.
Not only are.they not enlorced, but the very machinery for enforcement does
ot exist. ~Let me take, for example that most excelldnt Order—the Food-
grains Control Order—un order which if propery administered is the key-
stone of the whole of the procurement system. It is not an order which deals
maifly with stopping people from doing a particular thing or prosecuting them
when they do it, but it js an Order which was issued to engble Governmen! to
keep an eye on the stocks—to know where the stocks of grain are—anq the
intention was that the returns supplied by the dealers of grain would be
exainined by the department and would be made, the basis of the organisation
of procurement on the part of the agencies concerned. In practice, Sir. T

know of at least two provinces in which those returns are merely fileq in the
office, examined by nobody, considered by nobody, not worth the paper on
. which they are written. And then ‘again you turn to the Order in force in
some provinces fixing a cordon rofind surplus districts. I quite understand
that you cannot stop the oceasional bullock-cart from sneaking across from
the boundary of one district to another, but in the cases I have in ming it iz
not a question of an oceasional bullock-cart; it is ‘2 question of thousapds and
thousands of maunds being’ moved from one district to another .in complete
defiance and disregard of that Order and with no action of any kind being taken
by the authorities to try to Lring the offenders to book. So I say that in the
sphere of enforcement administration has been lamentably weak.

1 now turn to the sphere of increased production. Here we must pay somne
tribute to what has been done. The Grow More Food campaign has achieved

1pm. . something. (Several Honourable Members: ‘“No, no”.) I am corry

I must disagree when you say, no, no. I was going to say tnat it

could have achieved very much more but for the weakness of the administra-
_tion. We know individual cases all o%er the country where attempts to Grow
«More Food have failed for lack of seed. Provinces and thé Central Govern-
ment have failed to make seed available at the right time and in the right
place and in the right condition and this criticism applies with particular force
to the Grow More Vegetable campaign. The National War Front-at one time
tried to run such a campaign. It had some success but from ‘hundreds of
places came the réports_that the people had prepared themselves for growing
more vegetables but had failed to get the seed. This has been one of the
most serious administrative weaknesses in connection with the food situation.
Far more serious has been the failure of the Governments themselves to set on
foot the large scale cultivation of vegetables by their own agencies. The Army
has done something. In fact it has done quite a lot in this respect in certain
“areas. PBut the Civil Governments are content to sit back and do nothing.
Wby should there not he a large scale movement to that end organized and led

, by évery Government in this country? . _ . ) '

" Let me remind this House of what happened in the United Kingdom in the
dark days of the middle of the last war. Britain was bei.ng brou.zht' near to
the verée of starvation by thé U-boat camvaign. People did not sit down .and
gay ‘what can we do’. Government and the people got together and organized
the greatest allotment movement ever known in the whole of history. That

-
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thovement through a dark and difficult period was the salvation of Britain.
Why don’t we do the same? -

Dr.«P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): The
Government does not work with us. We do not know the Government.

‘Mr. P, J. Griffiths: Then why don’t you and I—and even you Mr. President,
if presidential duties are compatible with gardening,—determine to take part
{n a movement like this? It is no use sitting back waiting for Government.
Governments will always be supine and particularly in this country. We cun-
not blame Government for this silence if we are supine ourselves. . Let us get
busy today and see that such extra food as can be produced in this country is
in fact produced. I could go on giving examples by the dozen. I could talk
of the possibilities of breeding fish {n East Bengal. I could remind this House
that as far back as 1928 the Roval Commission on Agriculture pointed »ut
that fish culture would be the quickest way of improving the ’food-aupp!y of
this country. If only’ we had carried out 50 per cent. of its recommendations!
(An Honourable Member: ‘‘You want boats.”)—You do not want boats .tc
catch fish from tanks! Then this country would have been in a better posi-
tion than it is today. (Interruptions.) Don’t let us always be talkinz about
what somebody else ought to do. Let us talk about what we can do.

Prof, N. G. Ranga: Oh, oh! But who are you? You are not an Indian?

Mr. P, J. Griffiths: 1 claim to be as much interested in saving™ the lives of
people in this country as Prof. Ranga. If not, I should be ashamed of talking
in this Assembly. -

Prof. N. G. Ranga: Anyone should be ashamed to talk as you do, especially
when he repeatedly. claims to belong to a foreign country! ” -

Mr. President {The Honourable Sir Abdur Rahim): Order,” order.

Mr. P.J. Grifiths: There is plenty of room for more energy in the growing .
of more food in this country. 5

Now to turn briefly to procurement. Wastage in certain provinces has
become a scandal. The official figures of wastagesare far below the wastuge
really assessed by those who have expert knowledge of the trade. I am ot
being unduly ecritical because I recognise that for-officials, frained as I was
.trained myself in an entirely different line of life, it is difficult to take over
something new of that kind. My complaint against the official worlq is not
8o much its failure to do what was required as its failure at a sufficiently early
stage to bring in those people who had the expert knowledge. They have
started doing it now but they have done it late in the day. So in the sphere
of procurement and storage, weak administration has been largely responsible
for our troubles. ’

Then, I come to the sphere of price control. I cannot stop to talk’of price
control with regard to grain except to say that we have not made much pro-
gress towards that ideal of a uniform statutory price control which was set forth
in the report of the Food Grains Policy Committee. But I want to talk
mainly in the few minutes remaining to me about price control with regard ‘c
the non-cereal foods. The facts are too well-known. Everyone knows that
in Caleutta today you pay Rs. 7 or Rs. 8 for a seer of fish and everyone knows
that fish is passing out of the diet of the ordinary middle class person in Bengal..
The Bengali community have been eaters of fish for centuries past. It may
. be said that to the Bengali fish-eating is as natural as making public speeches.
But to-day in Calcutta it is a faculty for the exercise of which, unlike that of
public speaking, he is not now being given the opportunity. Fish at Rs. 7-
a seer, with no serious attempt made by Government to do anything about
it, is in itself enough to condemn the food administration of this country.

- Mr, Akhil Ohandra Datta: Government is not aware of it!.

Mr. P. J. @rifiths: The Food Member is listening carefully now. Perhaps
bke will be aware of it) o

I realise that rationing is out of the question. Where rationiﬁg. is out of
the question, there the strictest possible price control ig all the more importarnt. .



FOOD BITUATION 451

- I bave spoken about fish. "I could equalty well have spoken about pota-
toes. They are selling for Rs..2/8 a seer in Calcutta. The Government made
an attempt to sell potatoes at ten annag a seer. Labourers, coolies and others
lined up, bought the potatoes, then sold them to shop-keepers who in turn
sold them at Rs. 2/8 u seer. Government mmist know of this fact. It has
taken no deterrent action to prevent-that. Even in Bombay there has been a
failure in this matter of price control. Again mnd again the European Asso-
ciation of Bombay -has forced on the attention of Government steps which
might be taken to deal with the situation which has now arisen. Always the
reply has been the same—that the measures suggested are impracticable: that
the Provincial Government in consultation with the Central Government has
taken all possible steps. This is an old phrase. We have heard it so often. I
cay only say this. If they have taken all possible steps and if’ they have failed
to achieve any result, then for heaven’s sake let them try some impossible.
steps. It is not so lohg ago that we were told that 1ationing would be impossi-
ble in India. When the various Goyernments were forced into it, the impossi-
bility melted away. g

Mr, President (The Honourable Sir Abdur Rahim): The Honourat;le Member
bas only one minute more. . .

Mr, P. J. Griffiths: To summarise what I have been saying. While we
are satisfied with policy, we are not satisfied with administration. The biggest
task lying ahead of the Government of India is to do something about strength-
ening the food situation at the Centre and in the Provinces in every possible
way. If that means getting in more pegple,~then more people must be got in
If these people are not available elsewhere they must be got back from the
Army. Indign and European officers should be brought in from the Army to
strengthen the food administration whexever necessary. This must be regarded
as of paramount importance and an integral part of the war effort.

Finally, one problem to which I do wish to draw attention is the problem
of Calcutta. The decision last year to take Calcutta out of Bengal and to
supply Calcutta from outside was the greatest step forward. in solving the food
difficulties. Its effect was not only material but psychological. 'In my view
it is essential that the Central Government should continue its policy of making
_itself respopsible for the food supplies of Calcutta.

I notice the Honourable the Food Member looking worried. Let me assure
him that other people will,look far more worried if he tries to discontinue that
policy. '

Food is not a question of laying down a policy. It is a question.of seeing
that that policy is carrjed out. If the Honourable the Food Member can do
this, if he can build up a souwd, effective food administration, he will help
to tide over the difficult twelve months that lie ahead amd he will earn the
gratitude, not only of this House, but of posterity. -

) Mr. Satya Narayan Sinha (Darbhanga cum Saran: Non-Muhammadan): 1
would be failing in my' duty if I do not acquaint this House with the situation
with regard to food in the part of the country from which I come, I mean
Bihar. Perhaps, Sir, you ‘are aware that this part of the country was so
rich and fertile that it was rightly characterised ‘‘The Garden of India’.
Today it is a God-forsaken land. 1t is not possible for me, at any rate ade-
quately to describe the miseries and sufferings i the people who are living
‘there. They simply beggar description. The District of'Darb.haqga,_whlqh is
“my home district, was and still is a surplus’ rice-producing distriet in Bihar.
But what do you find there today? In the last two and a half- years a very
large population is living on rotten potatoes and roots, which have absolutely
no nutritional value and which were formerly consumed b.y animals only
The result has been that people have I? all: power of resistance and they
gre dying of malaria and cholera like flies. The medical experts are all
unanimously of the opinion that the preva]ence.of epidemics is-due to mal'nutn:
tion and nothing else. You must have read in the papers that epidemics m
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North Bihar have played havoc and still are playing havoc there. [The
Governor of “Bihar who visited the area recently wag .constrained to admit that
the' situation was disturbing. -He bas cadidly admitted at a public conference
that the dedths due to epidemics in North Bihar were two lakhs in the course
of a few months and who were these people? The poor kisans and maedoors.
. There are hundreds of villages which have been depopulated, hundreds of
families have been completely wiped out. The tale of woe will stagger any
man who has got a human heart. ~

Sir, you are aware that in Bengal last year lakhs of people died of starvation
and I am told that deaths are taking place still today in that unfortunate pro-
vince for want of food. I am an officer in, charge of the North Bihar Co-operative
Relief Committee, which has recently been organised to give succour to “the
‘dying people and I tell you {from my own personal experience that in that area
we distribute medicines and the patients are cured but they would get a
relapse’ if they do not get proper diet. It is not possible for any non-official
organisation to provide food for such a large population. It i8 the duty of
the State and State alone. T would like to tell you that this comdition has
been brought about, in my humble epinion, due to the large purchases of
grains made by the Government for purposes of hoarding and exporting ‘them
to foreign countries. It is a common secret that in the Government godowns
lakhs of maunds of grains have decomposed and have been thrown away,:
while people have died of starvation. In the last month 1 had been to
Calcutta and at a railway_station the terrible stench coming out of the decom-
posed grains, which were thrown away’‘one could not easily stand. They could
not properly estimate their requirements with the result that the lagge purchases
by Government increased the price of food stuffs so much so tha{ it went
beyond the average reach of the ordina#v people. '

.The second thing is this control business. It is my definite opiniun, -how-
soever good und useful the control policy may be, in actual practice in this
country I find that it has proved ruinous. Only two classes of people have
been benefited by it, viz., the officials who.are in charge of control and the
agents who have the monopoly of the sale of those controlled goods. But have
the real producers got anything? Nothing at all. As soon as any commodity
is controlled, it has a knack of disappearing from the regular market and it
can be obtained only from the black market at a rate which an ordinary man
cannot afford. . . '

About corruption in this Departinent the less 3aid the better. It is a
common talk in the streets that the new class of bribe-takers have beaten
absolutely hollow the police of this country who sre ngtorious- for bribe-taking.
Certain foods which are required first for patients and sick people find their
way straight to thegpfficials as soon as they are received in the miarket ang the
civilian population suffet terribly for want of them. o

The. Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clogk.
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chaig _

Mr. Satya Narayan Sinha: Mt. Deputy President, I was talking about this
control business when the Assembly adjourned for lunch. Certain foods which
are required first for the patients and the sick persons find their way straight
to the officials as soon as they pre received in the market, and the civilian
population suffer terribly for want of them. T would give you, Sir, only >ne
illustration: take for instance Horlick’s milk. You know that in certain diseases
it is very badly required for the patients, but what happens in our part of the
country? As soon as tins of Horlicks which have become very rare are received
in the market, they find their way straight to the houses of. officialy who, T
‘know, use them. for daily consumption in the place of milk.

Sir, we are today faced with a situstion which is unprecedented. in the
hidtory of any civilised country. Can you imagine, Sir, this state of affairs
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being tolerated in any country except in this unfortunate ¢ountry of ours? No
Government worth the name can exist for a single day where people die i
lakhs by starvation and diseases which can be easily remedied and cured. In
this country, in the course of the last two years and a half, deaths due to
sturvation are many times greater than the total deaths of soldiers of the British
Empire in this war. 1 ask if even Mr. Churchill, who is considered indispens-
able for his country, will' be tolerated even for one day if even a thousundth
part of the deaths which have taken place in this country take place in
England. The old saying is wnore applicable to this House or rather to the
Gow:emment, of this country than anywhere else—when Rome was burning
Nero was fiddling. While people are dying in lakhs, I find the people in charge
of the life and health of this country are going on merrily. We know thaj
our voicg in this House is a voice in the wilderness. We, quite realise our
helplessness in this House and I find that the Members oppcsite feel that they
‘are fully entrenched. It is a fact: But, Mr. Deputy President,” we believg
in a destiny which rules above everything, and I am quite sure that sooner
rather than later the day of reckoning is bound to overtake them and they will
have to give account for the deaths of the dumb millions which have taken
place due to mal-administration and to callousness on their part. With these
words I resume my seat. ' ) .

Sir Abdul Halim Ghuznavi (Dacca cum Mymensingh : Muhammadan Rural):
Mr. Deputy President, my Honourable friend Mr. *Griffiths who visited the
United Kingdom very regently told this House this moming that so far us
that country was concerned the Governinent there had completed food arrange-
ments before the declaration of the war in 1939. The Government in India did
nothing of the kind till.1942. They did not even have statistics ag to what
quantity of food was available and whether there was sufficient food for the
existing population: they never considered that that population might : be
incrcased considerably on account of the war. From the very first, I should
say, the Government should have realised that owing to the advent of a new
cousuming class and the arrival of a large army from outside in various branches
.of the fighting forces, India’s economic difficulty would comprise not merely
food grains but also such food articles as milk, fish, meat, poultry, vegetables,
ghee, butter, eic. : .

Before proceeding to the point that I hawe just rpised may I bring to the
notice of this Honourable House a pamphlet in my possession as to what is
the positlon in the United Kingdom since the declaration of war. The Unfted
Kingdom Government are not only looking to the proper quantity of food
available for the Britishers but even to the proper quality. - So far as quality
is concerned we have done nothing. Quality is no consideration with us in
this country: _Rotten food is sold at prohibitive prices. I am telking parti-
cularly of Bengal. In the United Kingdom, apart from eggs, fruits and
particularly oranges are being provided to every citizen. Government  are
providing vitaminised bread and margarine: théy are also including some special
body-building substance in the bread-flour which isdbeing issued to the bakeries
and catering establishments. The result in that country is- that the health of
the average Britisher today is better than what it was even before the war:
Undoubtedly, I admit that a good deal has been done by way of better distri-
button of food grains throughout Indis, and particularly planning of transport
for this putpose. - But the net result in the production and distribution of ether
food articledis still unsatisfactory. I am putting u question to m¥y Honourable
friend the-Food Member: Let him say how can a Government official or an
assistant, drawing a pay of say, Rs. 100—the vast bulk.is under that pay-—
make hig two ends meet under the present circumstances. Sir, in 1943, the
then Food Member, the Honourable Sir Azizul Huque visualised the difficulty,
as regards food products other than the food grains. During the food debate
in this House he specially referred to the question of production of vegetahles
in Bengal, particularly potatoes and onions. He ‘referred that question to the

A
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Bengal Government and warned them that it was high time they should try’
and, as far as possible, grow more potatoes and onions. What was the reply?
The Government of Bengal in the beginning of 1948 did not think of takiug
any steps at all. On the other hand, they informed the Government of India
that there was plenty of potatoes and Onions in Bengal and. that there need
be no apprehension about their availability. What is the position toduy?
Potatoes cannot be had at less thair Rs. 1/4 per seer. What have they been
doing? My friend Mr. Griffiths said that ‘grow more food’ campaign was-a
success to a certain extent.- 1 say it is not only not a success but 4t bLas
completely failed., The reason is this.” The Provincial Governments have not
taken that matfer seriously. Apart from the seeds, what is the propaganda
that the Provincial Governments are doing for the ‘grow more food’ gampaign.
So fur .as Bengdl is concerned, the propaganda is a lecturo or a gpeech at
Peliti’s or Firpo's to grow more food. That is my experience of Bengal.
“Whenever the Honourable Member has gone or even the present Member for -
Education, Health and Lands has gone to speak on the ‘grow more food’
subject, the meeting has taken place in a hotel. (An Honourable Member:
“It is a cpll in the Hotel to ‘Eat more food'".) Another difficulty ~ which
‘we are experiencing in Bengal is that hundreds of thousands of Americans have
gone there—fighting men. They do not. regard price as any consideration.
Their instruction to their agents is this—we want so much chbbage aud so
much caulifiower at whatever price you can secure. The result is that a
cabbage or a caulifiower cannot be had at less thag Rs. 1/8 or Rs. 2. (4n
Honourable Member: ‘‘Do Americans live on cabbage? Are they vegetarians? "
Sir, what is the result. So far as food grains are concerned, the position 18
better but surely. man cannot live only on food grains. During the last famine,
for want of food grains, we gould see people dying in hundreds and thousands
in the streets but now for want of protein food deaths are taking place daily -
at homes of which we have- no statistics. Corporation Health - Officer in
Calcutta, Dr. Ahmad. in the course of a statement to the Press has said_that
the devitalization of the people’in general at present is playing havoc in Bengal.
And that is due to want of protein food. (An Honourable Member: *'Fish?™).
Yes.” Fish is selling at Rs. 6 per seer. Here is a statement published in the
issue of the Statesman of the 21st of April 1944. The rise in prices of articles
of fond in Bengal has shown an inerease of over 250 per cenf. over the level
of 1941. Tt was-much cheaper in 1989. Tt was still cheaper in 1940 but the
biggest rise has taken place in 1941. Even these fieures are much lower than
whtt we are now asked to pay in my province. T will give one or two’instances.
Here is what the Statesman says. Mutton which was priced in 1941 at 6 annss
per seer cannot be had now for less than Rs. 1/8. This figure is not correct,
for it cannot be had for less than Rs. 2. That is my information. Then
poultry and chicken . (An Homourable Member: ‘“‘This is all rich man’s
food. Come to the common man.”’), Yes, I am coming to that, after dispos-
ing of the chicken. Eight annas was the price in 1941, Tt is Rs. 1/4 now. Fowl
which was 8 annas is Rs. 8 now. T will not say anything more about”this.

. I now come to the cofnmon people’s food. Leave alone vegetables like
cauliffowers. Take ordinary vegetables like brinjals, ginger, green chi]lies,
ladies’ finger and so on. The price has increased 400 times over the prices_in
1941: Take beans. It was 5 annas in 1941. Today it is 1/4 per secr. Hon
can the poor man afford to buy and eat it at that price? These brmJalh are
ordinary food for the,poor people and they could certainly grow rgore of them
but they have not done it. The- speeches that thev makn in the hetels or
parties will not grow more food. The ‘price of brinjals in 1941 was 2' annas a
Beer. and before the .war it used to be 2 pice per seer but it has gone up to
14 4nnas per seer. Then, take the case of palwals. Their price was 8 annas
per seer in 1041 and it is now one tupee per seer. Now, what is the cumulative
effact” of the shortage of other foods? Tt is this that doctors have said that not

only in Bengal but everywhere people have not got the strength to "bear any
disease and they will die in hundreds and thousands, of which.vou will have no
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statistics because they will be shown as having died of some disease. But their
deaths will really be due to want of protein food which unfortunately they
“cannot get. ' . . -

My Honourable friend Mr. Griffiths has informed the House and 1 agree
entirely with him and 1 would like also to give the same warning. Calcutta
and the Greater Culcutta must be fed by the Centre.

Mr, N. M. Joshi (Nominated Non-Official) Why?

Sir Abdul Hallm Ghuznavi: 1 will tell you why. If you leave it to the
Bengal Government . .

Mr. N, M. Joshi: You have no confidence in it? .

Sir Abdul Halim Ghuznavi: Nothing of the kind.’ If you leave it to the
Bengal Government, the result will be that for feeding Calcutta and the-
Greater Calcutta they will have to purchase riée in the moffassil -and it will.
be sold at & mueh higher price in Calcutta, and the Greater Calc#tta is & ;
suburb of Calcutta where the mills are situated. '[herefore, my point is: feed.
it from the Centre. You buy the surplus grains which are available in Bengal'
and ptock it but do not allow "the Province to interfere with the feeding of
Calcutts and the Greater Calcutta. I give you this warning that the famine-
,of the type we had in 1943 will come again. But the Government of India’
can surely buy any surplus food grains that may be available in Bengal.

Mr. .Deputy President (Mr. Akhil Chandra Datta): Honourable Member -
has one minute more. - ‘

Sir Abdul Halim Ghuznavi: Very well, I will fifish my speech in one
minute. “What was the population of Galcutta in 1939 before the war? The
population of Calcutta then was 18 lakhs and today it is 36 lakhs. It has been
doubled. The army and the men who have come to work in connection with.
the war effort and the increased number of -mill hands have doubled the popula--
tion. On the top of that there is the army which_has come.

Sir, I have finished. ‘

Mr., Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): Sir, I do not propose to discuss at length the points that have already
been dealt with. T am certainly glad that my Honourable friend Mr. Griffiths
has made the position definitely clear as it exists today, and if a man.in his -
position can understand the gravity of the situation, you can imagine what
experiences we have to relate here. But I have neither the time nor a desire -
to dilate on them at lemgth. "The only point which' I want to bring home is..
that in the last debate which took place in November 1943 the Honourable the
Food Member gave us an assurance that under the revised basie plan they wilk
secure as clear an account as possible of the surpluses and deficits and will
move the surplus to the deficit areas without much delay. He did not make -
any categorical statement of the efforts that were made by his Department
to implement the assurance that he gave to the House. Mr. Griffiths has, of
course, pointed out that the different provinces were asked to file their lists
of production, but there was none to verify them or to find out whether ‘the
statements that were filed were even worth- the paper on which they were

written. . .
Sir, I want to make out the point that although we have been having the dis-
cussion of the food situation for over two years now in this House and at different -
stages the Government Members had been giving us assurances. yet they have
not been able to either convince their own selves or this Houyse that they have
acted in the manner in which they proposed to act or they acted in the spirit
in which théy gave the assurances. Mr. QGriffiths has pointed out that' in
England where conditions are more difficult to manage and where the food -
position should have been far worse than in ‘a country like India which had®
been self-sufficient from the point of view of the food supply, things have not
been at all very bad. On the other hand, we notice that the conditions in
United Kingdom are definitely better. The other day Sir Muhammad Azizu}®
" Huque in reply to a question of Mr. Manu Subedar said that in America the-
index prices have increased by only 26 per cent. whereas in India the index-
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price today is at_the level of 182 per cent. as compared to index of prices in
1939. And this is calculated on the basis of the control rates of commodities
“that the Civil Supplies Department and the Food Department, have publisbed.
We all know that probably 90 per cent. of the comfmodities of ciwvil supplies
have had to be purchased in the black markets in spite of all the paraphernalia
of staff the Civil Supply Department has got for the so called ‘‘Control’’. The
same is the story so far as non-cereal commodities.are concerned. Thers also
the black marketeers were encouraged and they have thrived at the connivance
of the Government,  whether it was the Provincialr Government or the Central
Government or whether it was the case of a few individuals who were in charge
at different places, or whether it was the Sub-Divisional Officer or the District
Magistrate or some other officer of a higher status and position;the fact remains

P v

, that these has not been any appreciable improvement anywhere in the matter

A

.of lowering the prices. It may be argued -by some people that if a control”
was not introduced and if the Food Department had not come into -existence,
things would have been still worse. For arguments sake I may concede, that
point. But we have got to see what you have been able to do after making such
an elaborate arrangement and after having such a big paraphernalig of the two
Departments and the control orders issued by the Central Government in'
Consultation or in Co-operation with all the Provincial Governments. The
thrge essential points are procurement, distribution and,—an important or
impertinent point,—wastage. About procurement it was suggested by- Sir
S Cowasjee Jehangir in November 1948 that it should be made at’ the

o base, that is, directly through the agriculturists and at prices which
could reasonably be fixed in consultation with the agriculture interests. This
wus not done. The Provincial Governments were authorised to procure these
food grains in any- manner they thought fit. - Theré have been definite alle-
gations that they were making profits at the cost of the .consumer and of the .
‘peasants .and there was agitation in the press about it for a long time. Thie
‘matter was brought to the notice of the Government of India by definite
expressions of opinions but Government attitude was that no notice of these
would be taken. ) ‘

The other point is about wastage,—1 snall speak about distribution later
As regards wastage, it was brought out only the other day through questions
that thousands of tons of wheat flour which were storeq in- Calgutta and other
places had to be burnt or sold for manure purposes. TBhe most pertinent point
-is that whatever- was sold in Calcutta ration shops was in.manhy cases not at
all fit for human consumption. And it was not consumed by the public bhut -
thrown away. No statistics of that was kept or prepared by Government,
-ulthough on many occasions letters were sent to the different departments,
.allegations were made in the press that the quality of rice and flour and pulses
was extremely bad. - No heed was paid to all that. Im a ration shop you were
forced to take what was placed for your use; whether it was fit for consumption’
-or not was no concern- of that shop or of this Government. The poor man
who paid for it had to throw it away or take it at the risk of his life.

My ‘friend Mr, Satya Narayan Sinha has correctly dealt with the situation
in Bibar, how malaria, cholera and other diseases prevail as the immediate
after-effects of malnutrition, supply of deteriorated and rotten stuff. This is

-creating far more havoe than the condition of famine would create. There are

- medicul opinions that the quality of the food has deteriorated and it is deficient

in the necessary vitamins and proteins on account of the high rates existing
‘for non-cereals® commodities like vegetables, ete. .

I will now deal with the question of distribution. The cities and towns
"have got rationing arrangements now and I have experience of two cities,
Calcutta and Patna. Tn Calcutta the quality of food that we get is definitely
“far inferior to what we get in Patna or Delhi. . So Patna is in that respect
‘better off under Rai Bahadur Mazumdar, the Controller; but the point is whaf
price we have to pay in these ration shops. The Chancellor of the Exchequer
“in London said on the 28th June 1943 that prices in England were only about
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15 per cent. over the ,pre-war prices of 1989. The index price in America is
_tOdB)f only 26 per cent. over the 1939 figure but in India it~is 182 per cent. higher
In spite of controls. Whe price of food grains has gone up by about 300 to 400°
per cent. . Hapur wheat used to sel] for aRe. 8/4 a maund, and now it sells at
Rs. 11. At Patna good quality rice used to be sold at Rs. 4 per maund and
now it is Rs. 12 at hation Shops. The Food Member felt happy in saying that
there has been a reduction in the price ny a few annas and he wanted to take
‘credit for that. But does he know that even now the consumer is paying
400 per cent. over the 1980sprices? Of course you cannot reduce the price of
foodstuffs alone because that will make the condition of the agriculturist very
-much hopeless and perilous. You must bring down the prices of all other
things like medicines, coal, cloth and, ete., and the other essentials of life
like kerosene oil, etc. The index price should be brought down to the 1939
level which Government can do if they wanted to do. But there is no honesty
of purpose and no sincerity of desire to do so. -The whole purpose of conirol
or fixing a- ceiling price should be to bring back pre-war conditions, not only
" in one commodity but in all commodities simultaneously which this country
can produce or procure. Of course it may be said that you cannot control
articles that are imported and whicn you are compelled to purchase at the price
demanded by foreign markets: - That is not the issue hére. The point is that
you have controlled all the commodities that ‘this country is able to produce.
At what prices have you done £o and at wlat prices are you maintaining tnem?
You are not importing wher ¢ except to a very limited extent. You are not
importing sugar, you are not importing cloth. Most of them are Indian produce
and Indian manufacture and Indiun made and you can very well control them. ,

TheeHonourable Sir Saltan Ahmed: Does my Honourable friend suggest
.that we are not importin sawheat? . .

Mr. Muhammad Nauman: I said you are importing a very limited quantity
_of wheat. I want to make it clear that,in the case of these commodities the.
Government have fixed the geiling price and they are not trying to bring down
prices to the normal le'.el by and by. Within these two years have you been
able to do something r.ore in the direction of bringing down the prices? . Not
at all, otherwise they would-not have been what they are today. The Hon-
ourable Food Member may say that at oue time rice was not being available
even at Rs. 30 per 1aaund in Calcutta. That is not good enough. It was.
chaos, it was Zumine then. It was ®ot a condition expected of any civilised
Government. What 1 want to impress is this. That was an unnatural_con-
dition and no reliancr, ean be placed on those conditions or on prices then raging:
- for a few days or fi w months.

The question of Lareals and non-cereals has already been discussed. ] would
say that not only food grains, but also vegetables and allied articles of food are
being sold at exerbitant rates. In Calcutta, mutton is selling at Rs. 8-8-0 a
seer. Yish which at one time vsed to sell at six to eight annas a seer went
up to Rs. 10 & seer on a particular day. In Patnd, meat which used to sell
at four to six annas per seer i3 now about Rs. 1-8-0. There is no control of
any kind and all these commodities are being consumed by the military depart-
ment, 'F mean the personnel who' are engaged with the military in India. With
the inflated currency, the military people are able to purchase at any price,
outbidding common people. Under such circumstances, what is the duty of
any Government? 1t is no use issuing ration cards for wheat, rice and sugar
only and for nothing else on this earth. That is the ration in Delhi, in Paina
and everywhere. Is a man expected to live only on these two or three cemmo-
dities? They may be essehtials of the highest importance, but is it not neces-
sary that if you want to have control and distribution on a wider scale, you
should include all the commodities that are necessities of life™in the ration
list. A word about ‘grow more food’ campaign.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable Member
has one minute more.
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~Mr.- Muhammad Nauman: This question of ‘grow mhore food’ has received
oglly lip ‘sympathy. The Government made no arrangement to give financial.
aid to agriculturists for the. procurement of seeds, marmrps and other things
necessary for the ‘grow more food’ campaign. With these words, I resume
my seat. . '

The Honourable Sir Edward Benthall” (Member for Railways and War
Tiansport): Do I understand the Honourable Member to say that the price of
food grains should be brought down to pre-war level? - -

Mr. Muhammad- Nauman: Provided the prices of.all other things are also ~
brought down to the same level.. i

Mrs. Renuka Ray (Nominated Non-Official): With your permission, I should
like to place before this House first of all my actual experience of the conditions
1 found during my tour of the interior districts of Bengal in September lass.
T think we are all aware that there is a general deterioration of the food
situation in the whole country, and althotgh it s no doubt far more nacute.
in the areas that I visited we must not forget that Assam, Orissa, Malabar,
parts of U. P., and parts of Bihar are alotost in the same condition ‘as
Bengal. We ave apt to tome to conclusions and make hasty generalisationg
about conditiong in our country from what the conditions are in cities, or at
the most our vision may extend to urban areas. But at the risk of repeat-
ing a trite but true fact, I should like to say that we forget that.India is a
land of villages and the village is the backbone of our ecomomy. Sir, the
plight -and the condition of the cities or whatever complaints the city dwel-

" lers may have in regard to food situation can give no indication of the plight
~of the villages of India. " Enforcement of the Vagrancy Act in Cald®tta has
made it still ‘more difficult for city dwellers to understand what is happen-
Jug outside and they will no doubt be protected now from any very harrow-
ing sights of the type they saw last year. The Honourable Food Member

- told us, and it is no doubt true that there has been daily effective pric®é con-
trol in regard to food grains, that ¥ice is selling at Rs. 18 to Rs. 15 a maund.
How has 1t benefited "the village population inthis country? In the ar-as
and %the places, that I have visited particularly in villages, I found men,
women and children utterly destitute, and these, I may remind the Hopse,
are not provertial beggars about whom we have wonderful complacency.
These are village folk who two years back had a definite place in the village
structure, who had homestead in the vx‘llagés, ‘but today they are homeless
and - wandering. "Sir, we see women and children devitalised, emaciated
beyond control, wandering in the village homeless, living on rice swater,
begging from door to door, sleeping under the open sky in rain and storm.
As regards the men folk some of them died in the last famine, others were
ailing. We heard the most pitiable tales from these women. Many of them

" have had to ‘sell themselves, or their daughters, so that the family should
survive. This is not only true of the villages, but perhaps it is even more
true of the urban areas, and this is a problem which has become more and
more acute. The shame that covers them is a shame that covers cvery

" Indian woman today and the indictment against those who are responsible
in the way that they ‘tolerate such things, whether they be the authorities
or the richer classes in-the country, is & very heavy one indeed. Death by *
starvation is no doubt on the decline, but death from rmalnutrition, death
from effects of undernourishment and disease has taken a very heavy toll in
the districts. It may be said that when there is bumper crop, bumper har-
vest in Bengal, why is it not possible for the agricylturist to come to the aid
of those who are destitute by giving them employment and thus saving the
rural village economy? ‘Sir, the answer lies in the fact that it is only the
price of certain foodgrains that has been controlled and prices of other iood-
stuffs are sosring high. I won't go into details because . previous speakers ~
have told you the conditions. Prices in cities, let me tell you, are far worse
than in villages, when incomes sre compared. You must also remember
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that there are very large numbers of .these agriculturists who are very small
cuitivators. The yjeld of their cubtivable land is not very much and leaves
very little surplus over their own requirements for sale, and it is not possible
for them to meet their own necessities. . How can they -meet the necessities
of others? T think.tbe number of smaH holdings is 40 per cent. and neither
these small cultivators nor the landless labour can be benefited very much
by the contro] of.foodgrhins in this country. Turning to other articles of
food, we find that salt is selling in some places at Rs.-1/8 to Re. 2 per seer.
We know that there is fish famine and milk famine. The condition is even
worse in-the villages, especially of artisans and of fishermen. Those who
know Chandpur in the days of old and how the fishermen flourished there,
can tell from a superficial survey of that part of the country that things are
very different now. Last year I saw no boats in the rivers of Bengal. This
year there were some here and there,” but the beautiful scenes of hundreds
and hundreds of sailing boats on the rivers of East Bengal are still gbaent:’
We hear so much -that boats are being constructed, but no one khows how
leng it will be before we have enough of . them and, in the meantime, theseo
people starve and consurners are faced with fish famine.

Sir, ave hear a great deal about rehabilitation and we realize its urgency.
Let me tell you on behalf of those voluntary erganisations and individuals
who actually ‘do the rehabilitation ®ork how great the difficulties are. T do
ot say that it is true only of voluntary organisations, but I have seen offi-
cials—responsible officials—both in districts and in sub-divisions who have
initiated work and are trying hard to ease the situation and it is not possible
for them to do anything until the root causes are tackled and tackled effect-
jvely. I will give you an example of one village where we have been trying
to work. It is the willage of those who gnake cane products, such as baskets.
‘When things are ready it is very difficult to trangport them-even to the next
village, Marketing is very difficult and transport difficulties in the interior
-are acute. It ig not enough to do rehabilitation work on these lines, although
T do not want for one moment to = say that -those who are undertaking it
are not doing' something very useful. India, Sir, is a land of vast matural
resources, a land which Nature intended as 2 land of plenty, but for more
than a century it has become a land where food has -gradually deteriorated
and people are starving. I will quote an authority " on this, subject. A
former Director of Public Health in Bengal said:

““That the people of this province are on a diet that even rats cannot survive for more
that a few weeks. Eighty millions of the people of India are perpetually hungry. . . .”

And this was said in the days which we considered normal times and
today in.spite of the best efforts that may have been put in by the Govern-
tent I claim that conditions are very much worse.

_. Sir, if we turn to the food policies of other countries like the United
States and Britain, we find that they have been based on nutritional gonsi-
derations and a well planned qprogramme of food production and distributipn,
after an estimation of requirements has been followed. Price econtrol over
all commodities since the war began has been effective. Mr. Griffiths spoke

" this moraing and said that these things were more effective in England

because public conscience was aroused. Well, that certainly is true, but
you have also to consider that that is a country where there is 98 per cent.
of literacy. In India the standard of ‘literacy is 8 per cent. How ecan you
expect public conscience of villagers of this country to- go up to the level of
the United Kingdom? Quite apart from public conscience, let me tell you
that oven there people alone could not have done anything. The success

-that they have achieved is due to the fact that Government is giving gener-

ous -subsidics. We find that huge and generous food subsidies are paid.
In so small a country a subsidy of 102 million pounds was paid in 1942 to
Ate growers of food and that naturally makes the Grow More Food eampaign
a real and a living thing. It is also perhaps the most effective way by which
prices cun be lowered for the congumer without hurting the eultivator, If.

L N
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pyevents anti-spcial hoarding, distributes $he burden and makes it possible
for food to reach. all. ‘ g
" Then, 8ir, 70 million.pounds is paid in Britain for giving free and cheap
milk to children. This brings me to the most important problem in this
scountry—milk famine. I would draw the attention both of the authorities
and of the public to this, for if fhe present situatiom continues—it is becom-
itg more and more acute in villages, in towns, in cities, everywhere—decay
and deterioration of our race is certain. It is for this reason that the All-
India Women’s Conference has placed this as a major item of work for the
year. First of ail, 1 think, we must have the slaughter of cattle entirely
banned. Cattle farming and care of cattle should be encouraged by giv-
ing gengrous subsidies to farmers. Milk subsidies should be encouraged
and the mest important point is that there should be strict rationing of all
milk available today. Milk should be made available for children, for nurs-
ing mbthers, and for invalids. Luxury products—food fof the rich—should
be entirely banned until such time as there is enough food for the babies of
India. Distribution should be properly adjusted. There should be a suffi-
cient . number of cheap and free milk canteens for children. I would appeal
to every Member in this House not to rest content until we: are satisfied
that we have been able to obtain enoughy milk so that our children can sur-

vive, 80 that they can be able-bodied, so that they can be healthy specimens
and pride of free India:

I would like very much to agree with the Honourable the Food Member
when he says that public confidence has been restored. It may be true
that panic to a large extent has been alleviated, but if the Government has
tc restore public confidence -they must convince the people that they :re
working in the interest of the people, and they ‘should get their co-operation,
and then alone public confidence will be restored and then we can expact

normal times to come back. ' .

Mr. K. 8. Gupta(Ganjam cum Vizagapatam: Non-Muhammadan Rural):
It i¢ my lot to speak of two provinces. One is Orissa and the other is
Andhra Because my constituency spreads over the two provinces of old
Ganjam and the present Vizagapatam. In my last speech, i.e., on the food
debate in Nbvember 1943 I expressed the woes of Orjssa, how people were
suffering from want of food,.yet the Orissa Government was exporting rice
in large quantities. Perhaps that speech of mine brought down the Orissa
Premier fromi Orissa to Delhi and took Lord Wavell from Delhi to Orissa,
that is Cuttack. They have seen with their own eyes the conditions pre-
vailing in Orissa. Something was done but Orissa is still in the grip of a
famine and the export of rice is still continuing. It is mot & happy sign.

Coming to my district, hereis.a telegram from a far off place like
Sonweta.  Perhaps this is a copy of the telegram *sent to the Honourable.
the Food Member:

Two coppers. rice taluga people stdrving pray sanction more. Sinderi Ram Swami,

Sompeta.”

This shows how appalling are the conditions of the rural_ areas. }I.-Iow on
carth car an adult get on with 1/8 measure? A measure is something like
40 tolas in my district and 1/8 medns § tolas per. head per day. .If ration-
ing is on this model let it not be prevailing in India. It may be chlld'§ play
in England but it is the demon’s play  in India. If this is the kind of
rationing that must be in the rural parts of my constituency, away with it.

The other—day one of our friends on the other side asked me: How are
the people gettiwg on in your part of the count}'y? T told hi.m we are living
on gajarajaboga. Tt has a very big and rough grain. It was given to nlephants
before the war and is now used by ciyilians, by géntleman of your and ng
stamp. This has been the root of the trouble of cholera spreading like wild fire
in Vizagapatam, that famous place which was first visited by the Japs 'n the

- ~
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6th’ April 1942 where the military is very strong. Cholera spread to the military
—thank God! At once there was a flutter in the medical world, in the police

~world, in the military world. There was a great conference of all the medical

'

men in the district. They found out that the supply of this abominable rice
was responsible for the spread of cholera. It was stopped and the cholera
stopped in a week. Gajaraja was sent to the forests! )

In the papers we hear of hundreds -of villages being depopulated. There
is a place called Kottarevu in the coastal belt of Ganjam. It had a popula-
tion of 2,000 before the war. Now it is near ubout 1,000. What has become
of the other one thousand in four years? They have died of cholera, then
malaria und ,afterwards from & peculiar disease which, in the beginning, is
only a skin disease. 1t then develops into a sore. It spreads throughout
the body until the whole of it becomes soft and the man dies within 24 hours-
of that. Here, Sir, I huve got photos to show how appalling are the condi--
tions of the people who are dying in thousands after suffering terribly.

(Exhibits photos to Agsembly.) ,

There uare rural dispensaries but they are apologies of dispensaries. They
have neither medicines nor doctors. One doctor was telling me that it is
impossiblé to find out what this diseasc is. He, however, felt that it was
due to mal-nutrition that this "diseuse was spreading. This remark was
sent to the Health Inspector of the village an¢ through him to the Tehsildar.
He did not-know what to do so he forwarded it to the District Magistrate.
The next morning comes the Fatwa: ‘‘No such complaints hereafter. I
cannot tolerate them. If there is malaria, there is the rural dispensary. If
there is medicine they will get it, or else die.”’ That is the attitude taken
by the officiuls and the truth is not allowed to be given out.. The members
on the opposite may say ‘there are no complaints’. How can you have
complaints?” 1f I write a letter from Vizagapatam, even about cholera, it is
s¢nsored and I am sent to jail for it. And suppose -the letter reaches, he
cannot make s complaint to anybody else. Even officers are not permitted
to make complaints. Such is the maladministration which is rooted deep
in the rural administration of yours. You may be proud of it; you may be
complacent. about it. You may feel very happy for the coming ara of
plenty. 8ir, you are disappointed. You will be deceived.- Self-deception is
the worst offence that one can commit. Plesse do not be a victim to it.

The Honourable Sir Sultan Ahmed: Hear, hear. Self-deception.
~ Mr. K. 8, Gupta: There are certain villages which are deserted. Here"
is a photo of a deserted village—not of Goldsmith. ’

(Exhibits & photo to Assembly.) :
These are the conditions. I will now tell you something of the urban

.. areas. I come from a place which is.so called urban. There we were get-

ting half a seer of rce as ration. That is 40 tolas in weight. Sometime
God knows why, it'was reduced to half of 40, i.e., 20 tolas per day per head
and 10 tolae for a child under 12. e .

Sir, we have got instead of one or two Tahsildars—several—1. the Distribu-
tion Tahsildar, 2. the Reception Tahsildar, 8. the Construction Tahsildar,
4. the Ration Tahsildar, 5. the Destruction Tahsildar. and so many other
Tahsildare, yet the people are allowed to suffer. There is a village called
Gajapatinagra, 14 miles away from  Vizianagram. People come from that
village {o Vizianagram once a week to take their ration cards for 1/4 seer,
i.e., 20 tolas of rice per day per week. They were sleeping on-the road one
night. It so happened that I had to pass through that road. I woke up
scme pecple there and asked them what they meant by sleeping on the road-
gide. They said ‘“What are we to do? The Tahsildar who is in charge of
rationing has got to do other business as well and he is absent. We have to -
wait till the morning’’.. All of them were foodless—For 24 hours—They were
sleeping on the hard metalled road without food. They have to go 14 miles
up and down' to take their ration cards. That is the condition in the rural
fareas.

B
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Here is unother telegram from the producers. The consumers gs well us

the producers are suffering in the same munner. Perhaps. the Food Member
bas also received a copy of this telegram. "The telegramy says:

“Andhra Kisans plend higher purchasing ®power through, higher prices - for agricultural
gouds to meet heavy ‘cost of agriculture.  Pray two maunds paddy minimum, Rs. 12 st

_kisan’s home. Oppose asking lower prices food grains proletariat  professionals may be’

given more wages but should ‘not agitate lowering food prices. Letter follows: Subbiah, ’

Secretury, Andhra Ryots’ Association and Paddy .Growers Council, Andhra.”

What becomes of the producer and the couswuner? They -ure not taken
into consideration. But who looms large betweert the two? 1t is the middle-
man. The Governnent has created a  third “class and  that is the middle-

man's. Who is he? He acts as u buffer—between the Governmnent mnd the -

producer. He always puts his trugt in the Government and the Government
trusts the middleman but not the producer. The producer has to part with cer
tain slocks ui a ptice less than what jt costs him to produce: In these days when
‘you ery hoarse with regard to the Grow More Food campaign, which is were
" buntkum or humbug to expect the peasant to giow more food when he is not given
the necessary materials? Not an acre hds been added to the paddy-growing
area. In Vizagapatam .and Vizianagaram we were having beautiful rice;
because ‘we are midway between Beérhampur and Jaipur. Lxcellent rice was
available in the markets of Vizagapatam bhut all that is gone. But where
has it gone, underground or overground, 1 -am sure not on the ground. That
was the question which one of the members on the other side put. 1 ask the
same question. He gives no answer. If he does not. know let him quit kis
post and someone who is better informed and who is in the know of things
will take his place. What bhappened is this. All the goods..are purchased by
the militery contractors and stored. Ouly rotten stuffs unfit for human con-
_sumption is released for civilian consumption. Do you call it humanity or
chivalry? Whatever you call it, it is abominable negligence, it is atrocious

and outrageous negligence on the part of the Government which permit only

things unfit- for human consumption to be released for 6ivilian consurnption.

I read inr the Statesman the other day that 40,000 tons of spoilt wheat was .

sold to a military contractor, who got it cleaned and again resold it to the
Government for civilian consumption -at a profit of Rs. 48,000. Ts it not
atrotious? Is it not abominable that what is unfit for human consumption
. should be sold to the civilian population at a price which is Rs. 48,000 higher?
*Similarly, 1 heard (of course it is @ very' reliable information) that 80,000
tons of dehydrated potatoes were sold in the market which was' gbsolutely
unfit for human consumption. Who asked the Government to dehydrate so
much gbantity which was not required by them and then when it got rotten
and unfit-for  humar consumption to rclease it to the civilian pépulation?
The other duy at Vizagapatam I saw two tins of, ghee reserved and preserved
for the military being sold in the market, They contained worms 2 to 3
inches. Tf it had been sent in Burma where they make a feast of these

“;?rms I would hn\.re. gnd'erstood it. But please do not sell this dirty ghee in’
:.magapa%am'for civilian ‘consumption when it is urnfit for human consump-
ion. . )

.

Please note that in India there is a lot of disaffection on acoount of yow:
maladministration,. What is the remedy? You 'say you have planned.
When do you start? When are you going to give effect to your plans? Your
plans gtc wrong from the beginiing and” when they are administered the
result is maladministration, and every thing malafide and- pot bona fide with
the Government. Sir, Mahatma Gandhi in his letters to the Viceroy has sug-
gested a splendid remedy. The renl workers are not the Goverhiment and

.

their ulerlings but those lehders and workers, the Congressmen, who are in’

jail.  Release them. ‘Thoy Will come to vour rescue, to the rescue of the
" people who are suffering. They will do all the necessary work. Tf you don’t
it means that, vou do. not want the people who _are -suffering to have their

-~



..sutferings alleviated und thut you do not like that resl workers should be out.
But remember that does not go well with you any longer, -
1 will speak about Black market under the white udministration. Pulasa is
a village, wiuch 1y of course u raway station, “Lhere the black markel . opeun
and wotorious,  Ofticers of-the Government know it, they connive ut it-und they
encourage it. . These we the conditions. that are prevaling in the rural parts.
My iriend Mr. Sinhu said that Bihur is God. forsaken. 1 may tell you thut my
-part of the country is not-only God forsaken but man forgotten. i
© Mr., K. O, Neogy (Dacca Division;: Non-Muhammadan Rural): Bir, my
principa! comphint about the speech ~which. the IIonourable Member in
charge made last week is that it lacked o realistic buckground. When the
Honourable Member made his speech, it seemed to me that it ‘'was intend-
ed perhaps to be sent to the India Office  to serve us a busis for one of those.
self-righteous speeches of Mr. Awmery in which he assures the world: that all.
is well with Indiu. When I read the few lines which the Honourable Mem-
ber chose to devote to the position of Bengal, 1 wondered within myself as
to whether the Honourable Member forgot the poignancy of the situation with
which we are still faced in that hapless province. 1 am’ not going to refer %o
the tragedy thalL happened lust. year when, acocording to our calculation,
-80 lakhs of peopie lost their lives out of sheer hunger. .I know how thu
figure was sought to be minimised by the official statistical cooking agents;
but I-zhould on the present occasion begin by quoting the Governor of
Piengal as my authority. The Governor of Bengal in a broadcast which he
raade sbout six weeks ago gave the number of persons who were on the dole
at that time in oné shape or another, as two and three-quarter lakhs. 2%
lakhs of people were on the dole in one  shape or another about six weeks ago
in Bengal. The Governor took care to add that he .did not of course say
that many more were not having a hard time of it, ‘but that ‘‘the extent of
‘distress approaching destitution is not sufficient to cause serious concern'’..
When the Jovemnor gives this figurc, we, from our -own experience of the
policy of €overninent,-—as also experience of the exact practice ‘that obtains ~
in these matters—know that if 23 lakhs of people were on the dole, according
to the admission of the Governor, a very much larger number were actually
on the verge .of starvation ond destitution, who were not receiving the-atten-
tion that they deserved at the hands of the Government. The Governor
was good enough then to refer to the epidemic situation because he himself
admitted that when considering the distress we should also consider the state of
public health, and he said that malaria had unfortunately reappeared in an
epidemic formn in some parts of the province. This statement of Mr. Casey
was challenged by no less an authority than Dr. B. C. Roy in a vety long state-
ment which I have before me now, in which he pointed out that it was wholly
inaccurate to say that malaria had reappeared in Bengal, that if anything it was
prevailing all the time and it had only veappeared in a much aggruvated formt.
Furthermerce, he made out that the number of pcople afflictéd was ahiost un-
believably high; he gave certain figures and proportions, froin which he came to
the conclusion that the situntion was indeed very grave. He: further pointed
out that it was wholly inaccurate to say that malaria had appeared in ‘an epi-
demic forn.in some parts of Bengal, and .asserted that with the exception of °
the Himalayan. trocts in the north, the entire province of Bengal was in the
deadly grip of the malaria epidemic. Dr. Roy further pointed out the difficult-
ies in the procurement of medicines. He is af; the head of a charitable organi-
_ration that is doing splendid work in Bengal, and he cited several instances to
show that quinine was either non-obtainable or obtainable only with great diffi-
culty:  Only a few days ago, at a meeting of the upper House in Bengal, cven
the Leader of the European group complained that according to his information,
‘Govesnment’s instructions in:regard to-the distribution of quinine and other
anti-malarial drugs were not being properly carried out. T have another official
statemant before me to indicate that in the first five .months of this year as
many as 24,59,000 odd patients suffering from malaria had resorted to hospitals

-
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and charitable dispensaries of which statistics are maintained by Government.
Lf about 25 lakhs of people actually resorted to public hospitals and dispensaries,
how many wmore peoplé were silently suffering and perhaps dying without any
treatment? When this motter came up for discussion a few days ago in the
upper House ir Bengal, the Public Health Minister said that everything
humanly possible was being done; but he added that so long as people could

not be supplied with nutritious food, he did not think that it would be possible
to solve the problem of malaria successtully. ’ ‘

If I were now to refer to the testimiony of a military officer, Major (Jen-
eral Stuart, who in a statement Nssued in January dealt with this situation,
the House would observe how the situation has continued from bad to worse,
from January onwards. Referring to his own experience in January—or
rather the previous few weeks,—hé¢ made out that the mortality from malaria
was very high; he also réferred to the prevalence of small-pox; he complained
that quinine was not available and whatever was available was not of the right
kind. Then he said that'in almost all the households he himself had visited
more than one person had died of malaria and somé more were down with it.

A few weeks ago there was a conference of medical men in Calcutta in
which they came-to the view that at least 40 per cent. of the people of Bengsl
_must be suffering from malaria and that the supply of medicines was inade-
quate. Leaving aside the countryside, what about Calcutta, which manages
1o get some amount of attention at least, at the hands of Government? There
are two wards in the city municipality of Calcutta which are ot the present
moment in the grip of malaria, and it has been estimated that about 70 w0 75
per cent. of the population living in these two wards are afflicted with malarias
and the testimony of the city municipal health officer has already been quoted
by my. Honourable friend, Sir Abdul Halim Ghuznavi in which he has stated,
referring to the prevalence of malaria in Calcutta, .that one of the factors
responsible is the devitalisation of the people in general. C

I should like to refer now to another set of statistics. Flonourable Mem-
bers read every morning in their newspaper the number of sick destitute per-
sons who are either admitted to the hospitals in Calcutta or have died in
hospitals. I took the trouble of adding up the numbet for the month of
October day by day; and this is what I find: in the month of October 968 sick
destitutes were admitted to the hospitals in Calcutta, gnd 293 of such desti-
tutes. died in hospitals in that month. S8ir, these figures relating to sick
destitutes show that a large number of destitutes who are to be found in the
city of Calcutta are dying every month and every day in the hospitals. From
our experience we know that hospitals in Calcutta are not too generous in their
treatment of the sick destitutes—I have my own personal - knowledge in the
matter. The House will therefore be in a position to realise from these two
figures the extent of distress that prevails. Let the House not be under u
misapprehension that these statistics relate to what are called the professional
beggar class. They are people who come from all over the country in search
of food in Calcutta, lured by the wealth of the city and the fact that it abounds
in charitable organisations and -charitably minded citizens. And some of
them who fall sick and very seriously sick get admitted to the hospitals and
they die in these numbers even today. . .

From all these figures and statements to which I_have made reference, the
House will know that there is no room for complacency. The
~ situation in Bengal is very, very grave indeed. I am free to admit
that more food grains have moved into Bengal. There has been a humper
-crop. of late and the prospects of the next crop. are not #iltogether bad hut, in
spite of all this, we have to meet & situation which never arose in the history
ol British India. The tragedy of last yeéar has left an aftermath which has
uot to he grappled with, with courage and fortitude on hehalf of Government,
and with the full co-operation of the people. :

-

4 pM,
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This leads me to the point which mny Honouyable friend in ¢harge relegated
to the end of -his speech by way of a peroration. The Honourable Member
perhaps thought that his title-to be called a Food Member might be challeng-
od iu this House. (An Honourable Mcmber: *“Not at a]l.  He is so fat’.)
So fa® his responsibilities have not extended beyond food grains. He may
truly be described as the Member for food grains. In order that he might
justify his official title he yeferred to a Food Comunittee of the Executive
Council which, 1 understand, are considering various matters at a very high
level. He said that the principal object of the Committee was the co-ordina-
tion of policy at a high level. I am afraid that the height of the level may
be so great as not to enable the Honourable Members to realise the miseries
of the lowly. I am not going to repeat what has been said already by pre-
vious speakers regarding protective food, regarding balanced food and better
food. I make bold to assert that if the food of the people of Bengal was not
balanced last year, it is less balanced this year. 1f the people of Bengal did
nct have a sufficiency~oi protective food last year, the survivors of the famine
have much less of protective food this year, and if the people of Bengal did
not have food of the proper quality last year, they are having a much worse
quality of food this year.

I might make a passing reference to the fact that, apart from the deteriora-
tion in the quality of the rice and the wheat stuffs that are supplied to us, we
are accustomed nowadays to have a fair proportion of stone chips mixed with
the rice that we take, and I am waiting for my Honourable friend to explain’
the vitamin value of pebbles. '

_ My Honourable friend in his speech referred to the fact that wastage-is a
normal incident of storage, and that even before Government interfered with
distribution and procurement, normally, taking the prewar figures, there was
w wastage of about a million tons every year in the foodstuffs. 1 am prepared
to admii the accuracy of the statement. I am very glad that my Honourable
friend Mr. Griffiths said that figures given by Government as regards wastage
have got to be taken with a grain of salt, and that the actual wastage perhups
is much more considerable than what 3ppeurs from Govermmnent statements.
But apurt from that, in the past, before Government came to interfere with
procurement and supply, the people were at liberty to pick and choose. It
was not possible for the private trader to palin off bad quality of food. It was
always possible for the consumer to have his say in the seclection of the food-
stuffs. Now, what is the present position? Due to Government control,
and due particularly to rationing in those places where rationing has veen
introduced, bad food and unwholesome food is being rammed down our throass
with the help of the Defence of India Rules. The question arose in several
‘cuses in Bengul as to whether the municipalities had their usual authority to -
inspect samples of food which were issued to the consumers in the (Govern-
ment controlled shops. There were reveral instances in which there was a
tussle betwoen the municipal authorities and the authorities of the Civil Sup-
‘ply Department, and in one instance I.understand- that the Advocate Genernl
of Bengnl gave the opinion that if any action is authorised by the Food Con-
trol Act and such action is inconsistent with the Municipal Act, then the lat-
ter Act must give way. That is why I was saying that unwholesomé food,
bad food, is being ramnmed down our thronts with the help of the Defence of
India Rules, That was certainly not the 'position in the pre-war days to
which my Honourable friend made reference. . :

Then again, we find how different departments of Government are at
variance with each other over this point. The Mayor of Calcutta stated”
recently that although Mr. Holland, the Secretary of the Public Health and
Local Self Government Department of Bengal, had told ‘the Mayor that he
had recommended that the Health Deparfment of the Corporation should he
allowed to take samples of foodstuffs from the ration shops, the view of the
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Rationing Department was that the Health  Départment. of the Corporaiion
could not be allowed to take such samples. The dispute is yet pending and
the Corporation Jas not succecded in asserting its authority in the matter i’
the interests of the consumers of the city of Calcutta.

A casual reference was made by my Honourable friend” Mr. Gupta to the
-policy of ceftsorship that is exercised over the publication of matters referring
te the food situation. T have my persgnal testimony to give to this . House.
Ou one occasion, on return frem a tour, 1 wanted n statenent to be published
on’ my own authority and the newspaper concerned definitely declined to
publish the statement. *That is the policy of Gevernment. I would not call
it censorship, but various instructions have heen issyed to -the Press to be
careful ahout allowing publicity being given to staternents regarding the food
eituation, particularly the food procurement and food distribution system of
Government. (An Honourable Member: *‘Ts it o fact?’) Yes. Tt is a faet
- Unfortumatelv 1 have not got the instructions before me at the moment. I
did possess a set of instructions which were issued to the Preas in. this con-
nection. I have not got those papers ~with me at the present moment. T
speak from recollection. In one of thosé sets of instructions, the Press
Adviser advised the newspaper editors to be careful about publishing state-
ments ‘'whicli may have been passed through the news agencies. That is to
¢ay, they did not want any prominence to be-given to-items of news which
may have been even formally passed by Press Censors. Therefore it seems to
me. .. . . :

_Mr. Deputy President (Mr. Akhil Chandra Datta): Honourable Member's
time is up. ‘

Mr. K. 0. Neogy: T would like to wind up my remarks by saying that the
Government must make up its mind to act firmly and solve the enormous
difficultics that lie in the way of a complete success of their- policy. Tf thev
Hesitate to doso, then perhaps, hehind the Imperial shield, illions of people
will have to repose in the serenity of a mave-vard whdse houndaries mav
coincide with the boundaries of the province of Bengal. . '

Mr. Muhammad Axhar ‘Ali (Lucknow and Fyzabad Divisions: Muhammadan
Rural): 8ir, I listened with great attention to the speech of v Honourable
friend Mr. Griffiths today. He was criticising every uct not only of the
Administration but also of the orgunisation of this Food Department and the
TFood Association. I agree with him so far as he had been attackine - the
Governmeént and-the Government policv. But when he launched in thenr.enlm
of attacking the public of India, T differed from_him entirely. He said that
the public ought to co-operate in these food measures adopted by the GGovern-
“ment of India and the Provincial Governments. ‘My own assertion is that
there are very few organisations in the provinces and I.assert it on the floor of this
House thaf the public of the provinces is not being taken into confidence at
all. T stand here as”a Member of this Assemblv-and I represent 12 districts
of my province and I say it heré that they have not approached a single
individual who represents the public. This is"my charge agninst the Govern-
ment and I say it on the floor of this House that it is fncl -that so long as
the Government does not take with it the public of Tndia to organise and
help in the organisation of this foodgrains business, it will he impossible to
pive good grain to the public of Tndia. : .

Sir, T will quote from the very book which perhaps is” under the direction
of my friend Mr. Griffiths. ~ It is the Indian Information dated the 1st Septem:
ber 1944. On page 202 it is said: - o : ,

“Much controversy has centred round the question of the qualily of foodgrains supplied
to deficit ‘provinces, by surplus areas.” :

8o far so geod. Then, it goes on:

“The recipient Administrations have complained that the grains supplied have ﬁenenlly
been: far below the avernge standarde nnd that inspection arrangements have. not worked
satisfactorily.”’ ' i
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My friend on the other side or even the Govermment Mewmber caunot possibly -

deny that the foodgrains that have been supplied to the people of ludm bave

Deen below the eatabie standard for human consumption. The ireport- goes o
Lo Bay: :

“The Central Government's position as regards the “responsibility for inspection wus
clavified by mr. B. R. Sen, the  Divector Gencrai, Food, in® the Councu of Stute during
food debate last month when he stated that the inspection before the despajeh of grans
from the supplying areas was a responsibility ot the receivimg Provincial Governments and
aot of ‘the Central Government,’’ .,

Now; Sir, this is the state of aMairs. The Centrul Government is shifting
“its responsibility. on the Provincial Governments and the Provincial - Goveru-
‘wents tu their own way are shifting their respousibiity to the Central Gevera-
“aent.  Ls this the way in which- the people of Indw are to.- be fed? 1 do
not pbject that you shouid not feed your soldiers. You have to ieed your
soldiers but not at the expense of the whole of the Jndian civil population.,
Where will you get your soldiers from gfterwards, if you do not feed the civil
papulation properly? s that the way w which the Government of India
should munage the food production and .the food -policy? There muy be.a
policy, but we are not to_eat the pelicy; we have to eal the foodgrams aud
L have shown how they wme being distributed according to your own" paper
Indian Information, =~

- | At this stage, Mr. President (The Honourable Sir Abdur Ruhim)—rcsmncd
the “Clrair, ]

It_mugy be ull right for our friends on the Goyvernment side to say that
-you are getting your rations. My friend Mr. Gupta has shown what is the
conditioni in the villages. You say.that you have advanced money to the
provinces und_ they distribute this money for food  production to the ryots iu
the provinces. But you put some moriey in one pocket of the ryot und from
. the other pocket you take out from the swne ryot to the -tune of 25 per cent
of his rent for war subscription. Is that the way in which food production
is to_be developed? It is impossible. How can the Joor tenant who has io
pay "25 per cent. of his rent in my own province of U.P. thrive? The argunent
may be that because the tenants are making large profils over the prices ot
" articles of food- 1f they are making mouey over the prices.of their foodgrains,
‘then they are at the same time paying much 1wore for cloth and other necessities
of life, marriages and death ceremonies. . - ’

Now, what is being sold in the. villages? In my part of the province,
Gioverminent has control in the cities and in some of the villages. of water,
light und evel our food. The result will be that the people in the villages will
dic und die. - . -

- Now, my friend Mr. Neogy has given an illustration us to how people are
dying from cholera. Yesterday I asked Mr. Tyson as to whyt was the condition
in Gorakhpur. Hundreds of people are dving there of cholera. All this is
due to the mal-nutrition which hasx been due to the bad administration in the
villages and the cities. 1 remhember thie day when His Excelleny the Viceroy
visited Lucknow and you will be surprised to hear what happened. His
Excellency the Viceroy went rownd Lucknow with His Excellency the Governor

" of the United Provinces. And what was the result? On the streets that the
Vicerov or the Governor pusses, the police is made to stand up npd to guard
ihe®route. The moment the people come to know. that the pohc_e is t!ne‘re
to guard the streets, they know for u-fact that there is some high official,
who has to pass those streets.. So, the rationing shops make the arrangement
to produce good articles for show only because they nre not meant for.sale. TIx
that the way in which the rationing shops are fo be inspetted ? The hert way
for their inspeetion is 1ot that His Excellency the Viceroy or- the Governor
of the province should go to inspect thesé shops, The motent they know
it the Governor is coming they are bound to put good things in their shops.
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So does any of my friends like this’ inspection to be made by _Govg?muenb
‘otficials ? 'L'he public have no confidence in Governinent which, as 1 said,”is
putting money into one pocket and taking it out from another pocket. Any
one who travels on the railways hus noticed lands by the side ot the railway
lines which can easily be cultivated by Government or with the help of
cultivators. But that is not-done. It is only on land which is already culti-
vated that they went to grow more food. Why not give good seeds and
provide new land for cultivation? We cannot rely on the Agricultural Depart-
ment and the Collectors about whom we have heard from Mr. Gupta.
Mr. Griffiths also spoke about three Collectors whom he saw. Therefore the
public must be taken into confidence,-at least the members of the Assemblics
should be taken into your confidence. The Assemblies may not be sitting now
but Government knows them and the district officials can surely approach
them as representatives of the people. But when you do not trust the public,
how can you expect them to trust you?* You may say that you have added
new people to your staff on higher payand imported” experts from Europe and
America. But they do-not know the conditions in India. Have any of iy
flriends in the European Group visited one single village here? 1 dare say they”
ave not. ’ :

Mr. T. Chapman-Mortimer (Bengal: European)z On what basis does the
Honourable Member make that statement ?

Mr. Mubammad Ashar Ali: You may go for a shoot but not to study their
conditions. My Honourable friend Mr. Chapman-Mortimer and his friends
can pay high prices for their foodstuffs and shey do not care for the villages.
Does any of them hold .one single village? No. Therefore they have ~ no
sympathy for the Indian peasant; they only want to have experts from abroad
und nothing more.

Sir, in my own town twice every week there is s market and contractors
come with lorries and buy up everything for the army. And as a result
“potatoes sell at Rs. 2-8-0 a seer and tomatoes at.one rupee per seer. How
can you expect poor villagers or towns people to buy things at such prohibitive
prices ? Rich people in big places like Calcutta or Delhi may buy anything at
any price but it is impossible for poor people. '

Now as regards atta. Wheat is brought from the village to the towns and
then it goes to the city. Now in big cities and towns in my part of the.
sountry, there are small mills put up by some contractors. I take 2 or &
seers of wheat there for grinding and 1 put my bag there. What is tife
guarantee that he grinds good- quality of wheat. He will always mix™it up.
Who is to inspect it? If I make a report I have to tuke the whole bag to the
city to prove my case to the magistrate. These are our difficulties. Then
in the villages they do not get kerosene oil and cannot light up-their houses.
With regard to grains also whatever they produce they take to market ab
once, keeping just enough to last them for one year. Mr. Kirby in a statement
made at Bombay said that the responsibility is of Government to supply first-
class quality to the consumer., Every one knows of course, that the consumer
is helpless and has to take what is offered. "He also says that it. is the
responsibility of .the producer and the cultivalor. I fail to see how it can be
the responsibility of the cultivator. He has to sell good quality to the contractor
who would not otherwise take it. 8o he cannot be responsible. Tt is the
responsihility of the contractor who is enriched by Government contracts® It
is also the responsibility of Government who have got their inspecting and
organising staff. Sir, T have done.

Rao Bahadur N. Siva Raj (Nominated Non-Official): Mr. President,. from
the trend of the speeches.of most Honourable Members in this House. from
this morning, one would get the impression that in the first place, the food
situation in India was brought about by the Food Department, whereas the

k)
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truth-is that the Food Department is actually the product of the food situation,

und secondly, that Bengal and Bengul alone is entitled to, the consideration

of the Government of India in the matter of the solution of the food problem,

and further that the situation that existed lust year with reference to Bengat
continues to exist in Bengal today. = Yet unother impression was created by

the speech of my Honourable friend Mr. Griffiths, that all the sius that have

been committed with regard to the situation in India was committed by the

Government of India and that compared to the way that the British Govern-

ment and the British people have tackled the problem in their own country,

the Government of India was u great sinner. 1 always held the view and still:
Lold the view that the food situation in India was rather sprung upon the

(Governmgnt of India on account of lack of forethought und planning on the

part of His Majesty’s Government. .1n the first place, His Majesty’s Goverp-

ment were in a position to know and. they.were the only people to know that

there was going to be a war, and that consequently all preparations with

regard to food supply and so on could ‘be made earlief by them. I do not

supposs the Government of India could have ever known that war wus to be

declared very soon and comsequently the food situation in India was due,

acBording to me, speaking in a way, to the falt of Singapore. The mdintenanse

of the defence of Bingapore was the entire responsibility of the British Governs
ment. 1 do not think the then Viceroy of India or the then Commander-in-

chief of India, who now happens to be the Vieeroy, would have even foreseen
that the Japanese would be practically at the door steps of Calcutta in such a,
short time and.in such a quick time as from December 1941 to April 1943,
1 attribute this unfortunate position with regard to food in India to the.circums

tances beyond the control of the Government of Indin. I rather got the

impression that my Honourable friend Mr. Griffiths when he attacked with.
such vehemence the Government of India, he rather wanted to draw a blind:
as against this primarv responsibility which lay upon His Majesty’'s Govern-

ment and whith responsibility Iis Majesty’s Government did not discharge

to the satisfaction of the people of India at all. However, I feel that between
last year and now the situation has so considerably fmproved that 'the credit

for that improvement ought to be given to the Government of India in some
manner.

The Homourable Sir Jwala Prasad Srivastava: Always.

Rao Bahadur N, Siva Baj: It may be that nature has also helped the
Government of India in restoring the confidence of the people so far as the
question of food supply is concerned. There can be no doubt that the people
all over India have now reconciled themselves to the fact that there is' shortage
of supply, not. due to the fault of anybody, but due to circumstences beyond
the control of the Government and of the people of India and that steps .are
being taken, however feeble and however, probably so far, not quite effective,
steps are being taken to see that every man gets an assured supply of food.
It. may be that it is much less than what the authorities will call the minimum
necessary for nutritive or healthy diet. . .

There is a feature about food situation in India also. As has been pointed
out by the Honourable Food Member, this is not. a problem which is entirely
new or which is entirely due to the war.. As I already pointed out once before,
the fact that it has.shifted from -the village to the city does not alter the
position, namely, that all the time there were a certain number of people in
India who never got any food at all, or who got very little food. This is unfortu-
nately due to' the structure of Indian society and the Indian -economy for
years and years. The Indian society has always kept at its disposal a certain
section of the population to be offered as a sort of sacrifice whenever there
was & terrible strain on its =economy, especially food economy. Whenever
there was famine, or flood or epidemic, there Wwas always a cortain section of
people who were sacrificed and they were nearly all the same section of people.
That is the people who always bore the brunt of these unfortunate emergen-
cies. It is those people who always lived on the outskirts of villages. Todq

<
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we hear many Henourable friends referring to the condition of the villages
and all the steps that have been taken so far have beon really to help the
Irmqulé residing in urban areas and the villagers have not Lren looked after.
If"that is the condition with regard to the_regular people who are called
peasants and who hold lands in the villages, then it must be worse in the case:
of -those . who happen unfortunately to be on the outskirts of villages, and
always live as landless labourers. I appeal to the Honourable the Food
Member to see that these people who live below, as 1 would call, the starvation
line, or just above the starvation line are looked after in the first instance in
any scheme that he may bring forward now or in the future to tackle the food
situation in India. It is very important that those people who haye ot lower
iucomes or no incomss at all .should in the first place be looked after by the
Government of India. I need not say that most of these people happen to

belong to the commuyjty from which.I come.

‘As & feature of the food-situation in India, the Honourable the Food Member
pointed out to us that the majority, two thirds of the population in India live
on rice, and that the rest of the population live mainly on wheat and tfat
"poople who have wheat diet live in the wheat producing areas, which happen
% be surplus areas and that people living on rice live in areas which are deficit
areas, practically speaking. From that one can say that rice is in short supply -
~actually. I havs a few suggestions to make to the Honourable the Food
Member in the matter of attempting to see how more rice can be »roduced.
Ia the first place, I would suggest to him that in what are called surplus
aveas, particularly wheat producing areas which also produce rice, the Gov-
.ernment of India should formulate a scheme by which they can enlarge the
scope of. cultivation and increase the acreage of cultivation of rice in those
wheat producing areas. Secondly, I suggest that the Government of [ndia
ghould undertake either by all.India legislation or by co-ordimated provincial
legislation to see—as I was told it was -done in the Bombay Presidency by
the Bombay Government—that ,the lands which are now under what are’
called cash crops are gradually reduced and more lands are brought under
oultivation of rice. In case people should say that.they would suffer or lose
by converting lands from cash crop cultivation to rice cultivation, the Govern-
ment should also provide for subsidy by legislation.

The next suggestion that I would make to the Honourable Member wouid
be to see that that even in these cases where lands are cultivated with paddy,
the Government can offer to them a kind of bonus above a certain amount of
production. For instance, if any person cultivates land and uses extra ferti-
fisers or manure to produce more rice, I think if the Government offers, him a
bonus, he would atempt to produce more rice even on the existing land.
i feel, Sir, that these are some methods by which more rice can be cultivated.

T will also join with the Honourable the Food Member in his appeal to
those people who arc living in wheat-producing areas and who have wheat as
their main diet, to see, as far as possible, if they could not spare the rice that

they produce in those areas.

Now, I come to the position in Madras, particularly in Malabar, and in
those areas, as the Honourable Member has said, the quantity of food-that ie
given is far below the quantity that they ought to take. I think in Malabar
if is only about 12 ounces a day............ .

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau—Indian
(ommerce): Eight ounces. -

Rao Bahadur N. Siva Raj: Tt is about 8 to_12 ounces. That is a diet on
which T do not suppose any person can live. Government was taking imme-
diatc steps to see that rice is taken to Madras, particularly to Ma}abar and
Vigigapatam. 1n this respect 1 would appeal to my Honourable friends from
.Bengal not to overstate their case for Bengal. I personally think and honestly
fecl that the situation which existed last year does not exist today and ‘as



" FOOD SITUATION . 471

everybody knows there has not only been bumper crop in Bengal but also quite
a lot of tonnage of food has been taken to Bengal. I do hope therefore that
both the Members from Bengal and the Government of India will change their
attitude in the altered circumstances sq far as Bengal is concerned, and send
4 portion, of the food that is now being sent to Bengal towards Madras side
shere, as everybody knows, the situation is grave. Travancore, Cochin,
DMalabar and Vizagupatam are all going short of food. :

In his sp®ech the Honourable Member I think forgot to mention one other
.area—the Ceded Districts in the Madras Presidency. The Ceded Districts are
. notorious for famine conditions which continually exist in those parts. I do
not know if by way of oversight he has not meationed the Ceded Districts ¢¥
Madras. 1 would, however, like to know the position with regard to the
Leded Districts. I unfortunately come from one of those districts.

L] - . -

Then with regard ‘to the price. We are all accustomed to hear in thjs*
House different groups talking for themselwes. The consumers said that prices
must be fixed, the producers at once jumped up and said that their prices
must be fixed, and the Government, as usual, said that they were trying to
.effect a sort of compromise between the two in order to arrive at an equitable
price. In this country, those who have known the various kinds of land systerns
and land tenure that exist, are aware that it has always besn only one.set of
people that have benefited by the holding of land, and if it is true that 90 per
cent. of the population of this country live for their sustenance upon agricultu-
ral holdings, it will also be true that only ‘those. who have got the control of
dand can benefit by the produce of land. What has happened recently? We
saw that all those people who are in the control of land, and consequently of
the produce of land, withheld the produce from its normal circulation; they
reserved something for their own consumption and the rest they sent to the
blackmarket. We have all seen that and have tried to stop it. I have always
felt that the system of land holding in this country has been such as to make
bnly one class of people get- the benefit out of $he land -and the rest of the
population, who have nothing whatever to do with the land and who as a
matter of fact-are the only pecople who -are responsible for the-produce of the
land, go without food. It has been so in the past. It is time that the
Government of India took this position seriously into consideration and recti-
fied the position. -As long as that system exists, there will always be a class
of people who will be thrown entirely out of any scheme which will provide
food for the generality of the population.

I also want to impress upon the Government of India the necessity for -
seeing that wages for agricultural labour, whenever they are paid, are paid in kind -
" They ought to be paid in kind. A cry has been raised in this respeet but it
looks to me to be a city ery—'‘what is the use of paying even higher price to.
the producers or to the labourers; what the use of controlling the price of food-
grains because ‘everything else goes up in price.”” It was very curious that
people while talking about foodgmains—rice, wheat and things like that—
should also talk in the same breath of Horlicks Malted Milk. I am only sur-
prised that they did not talk of Talcum Face Powder or Cutex! And so, Sir,

I feel thpt now the time has come when the Government of India should -
Teverse its policy of food procurement and distribution. Ladt year they were
perfectly justified in bringing to the cities and the towns the supplies that were
available in the villages at a great cost and probably by paying high prices to
the producers. Now the time has come for the Governmerdt of India to
reverse that policy and take the food back to the villages, to sea that the
villagers, who draw lower income, and people who are landless labourers get.
their food. For, whatever may be said about these people. the fact remains
that they are as much human beings as the Honourable Members in this Houss,
as people in big cities and ‘towns, and, if T may say*so, ns the Honourable
Members on the Treasury Benches. The Government of India should also
take steps to see that the Provincial Governments follow the principle of first
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settling the landiess labourers upon the new land which is being brought under-
cultivation. under the Grow More Food campaign. -

“Prof, N. G. Ranga: Under co-operative system.

_ Rao Bahadur N. Siva Raj: I know my Honourable friend, Prof. Ranga, is
éntirely in sympathy with my point of.view, and I also generally endorse most
of the stutements that he has made today, except some of the vehemence with.
which he aftucked the food policy of the Government of India, Which 1 think.
was equalled only by the vehemence of my Honourable friend Mr, Griftiths,
the only difference being that the latter did not wear n Gandhi cap !

I would request the Govefnment of India to see that if and when the
Provincial Governments reclaim new lands under the Grow More Food campaign
or give subsidies for bringing more land under cultivation, that the landless

s lubourers in the villages are first settled on those lands and they are” given the
right to occupy and cultivate those lands. E '

With these words 1 congratulate the Food Member for what he has been
able to do so far in improving the food situation in the country.

. Sri K. B. Jinaraja Hedge (West Coast and Nilgiris: ‘Nan-Muhammadan
Rural): 1 support the amendment idoved by-Mr. T. 8. Avinashilingam Chettiar.
The first clause refers to the fixation of price and the attempt that is being
made by the Central Government to bring down the prices in the provinces.
While 1 wus discussing this matter aboat a month®ago with the Civil Supplies
Gummissioner, Madras, 1 came to know thai the Regional Food Commissioner,
who is a servant of the Central Government in Madras, was trying to bring
down the prices now fixed in the ‘presidency of Madras. We all know that
the agriculturist class is going to be adversely affected by bringing down the
prices.  When Wwe remember that the population of this rountry consists more
than 80 per eent. of agriculturist, the pric# which is ultimately fixed must be-
w fair and reasonablé one; so that this: large class of people may not suffer. If
there is a cry to lower down prices of grains it is the cry of the 20 per cent
of the non-agriculturists, mostly town-dwellers and Government servants.
The food policy as. it has been followed so far has gone (o satisfy in the first
place the Government servants; in the second place the town-dwellers who are
fortunate to have statutory rationing in their towns, and thirdly such class
of vociferous people who could manage to get as mruch grain as possible. But
people who reside in semi-urban areas and in the rural parts of the country"
are the people who are forgotten and their cries are not heard at all.

While fixing statutory price various factors must enter into proper considera-
tion. The Central Government must give up their attempt to have a common
price for the whole country. This is inpossible to achieve because the produc-
tive capacity of the land in different districts is different and the pressure of
population in different districts in this country is also different.  Thirdly, the:
system of land revenue that prevails is different-in different provinces, sometimes -
different in the different districts in the same provimce. Fourthly, - the cost
of cattle and the. cost of cattle fodder which is prohibitive in these days must
nlso be considered. Sir, it is a well known fact that in my constituency of
Malabar and South Kanara the cost of cattle has increased by five or six times,
‘my district was getting cattle from ‘Mysore but for the last two years the
Mysore Government has ‘prohibited the” export of eattle into my district. The
result is the price today is nearly six or seven times the pre-war price; of tho
cattle fodder, -particularly the horse gram, which we were getting from . Bengal
in pre-war days but which is completely stopped to day, the price has gone up
by seven or eight times. Therefore, these are the real factors which should: he”*
congidered while fixing a fair price for grain. . )

Sir, there is also the question of the living standard of the producers. Today

‘we know, even in towns, it is very difficult to get medicine. To give you my
.ewn personal experience. Some three days back I went for' medicine to the

!
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fumous hemp & Co. 1 was refused the supply. I was directed to & doctor
W get & prescription from hun. 1If this is tbe condition prevaleny in the town
of Delhi, you can imugine the candition prevailing in the villages of this country.
1t is wlmost unpossibie for rural people to get medicine in the open markes.
'They wili have to buy their medicine in the bluck market and pay very heuvily
tor 1t.

The second clause deals with the question of procurement and supply aud
‘to get rid of the middiemen in the process. 1 would very much like to recom-
mend the method which we have followed in our district. We started a whole-
sule co-operative society some two years ago and to-day it is recognised by the
Government of Madras and the entire grain available in the district and pur-
chased from other districts by the district authorities is handled by. this Society.
Their transactions run up to a crore of rupees and no person, whether a trader
or otherwise, is permitted to handle or deal with grains. This is & method
which ought to be encouraged by the Central Government in all other provinoes
in  the country. ‘ '

But our experience with regard to distribution bhes not been happy, she
distribution part of the work is  being handled by
Revenue Department of the Government, we - have found when
the stock avalable in the district wus dwindling the Government of Madras -
ut one time refused to supply the necessary amount of rice to my district..
You will remember on the last occasion 1 attempted to move two adjournment
motions in this House. At the time of first motion a statement was made that
this district was self-sufficient but at the time of the second adjournment motion
my district was promised 1,500 tons of rice per month. But the rice due in
March came in June and the rice due in June came in August and the rice
due in August came in October: and to my surprise 1 found it was not only
the railway that was responsible for the delay in transport but itealso showed
that the procurement machinery in the surplus districts of the presidency was
taulty. What is more, the Honourable the Food Member has admitted thas
the Madras Presidency has been the second largest importer of rice in the
pre-war days and in those circumstances it was a surprise to me when he said
that the Government of Madras undertook not to make any demand from the
Centre for its needs. I really do not know, especially when the Grow More
Food campaign has achieved nothing in that province how the Government
of Madras undertook to feed their population without any help from outside.
I know they have been unable to do it. When my district had only five days
supply I had to seek the protection of the Honourable the Food Member and
it was only after his intervention that my district was- supplied with two
months further supply. : ) ’

There is a tendency in the Central Government to overlook the question of
distribution. If the food administration is going to succeed, 95 per cent. of its
work ought to be in the matter of distribution. Procurement to my knowledge
has succeeded very well because of the police force and the threat of the process
of law that is used at the time of procurernent. Today notices are issued to -
all agriculturists to part with their grain even before the harvest is completed
and without any consideration whether what is left behind would be sufficient
for him to keep his body and soul together until the next harvest. This policy
of procurement without leaving sufficient to the producer is going to be a very
dangerous game. You cannot kill the goose that lays the golden egg. Apart
from the policy of Grow More Food campaign, the procurement policy which
is followed today by the Madras Government is a very faulty one and no attemp®
is’ made to see whether the real grower has sufficient to maintain himself and
his family until the next harvest.

Sir, I once more request the Honourable Member that the question of
distribution must be really attended to by. the Central Government. To my
surprise I found when I came here that it is omly after two days I could get
my ration card. In my town where there is statutory rationing, I found thas
a boarding house -consisting of 22 -students had to starve three days before they
got their rationing card. The rationing system which is followed today is
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definitely faulty and the cry of the ‘semi-yrban areas and the rural parts is
really « cry in the wilderness. - I can give you fucts and figures to show that
in the-village within five miles from Mangalore town where there is no, statutory
rationing, to a. population of 7570 people only 80 maunds of rice were supp‘;ica
in the month of October. That comes to nearly two ounces per head per day.
1f this is going to be the kind of food administration we are to have hereafter,
iet God forbid, we do na want {6 have it.

The Honourable Sir Sultan Ahmed (Leader of the House): Sir, there is'a
general desire fromn ail sections of the House that the question hour may be
dispensed with tomorrow in ‘order to enable the House to discuss the Food
resolution the whole day. We shall be ‘grateful if you would agree. ’

Mr. President (The Honourabie Sir Abdur Rahim): If that is the generai
desire of the House I hm willing-to comply with the request. > The questions
will be dispensed with tomorrow. ’

The Assembly then. adjourned till Eleven of the Clock on Thursday the oth
November, 1944.



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078

